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LOK SABHA

Thursday, August 12, 1978/Sravana
21, 1898 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR, SPRARER in the Cha:ir)
OBITUARY REFERENCE

MR SPEAKER: Hon, Memebrs, 1
have to inform the House of the sad
demise of Shri P. C. Adichan, who
passed away at NSS Medical Mission
Hospitel, Pandalam, Alieppey Disinct,
Kerala, on the 7th August, 1976. at
the age of 69,

Shn: P. C. Adichan was a Mem
of the Fourth Lok Sabha !romTAd:::
constituency of Kerala during the
years 1867—70. A  popular social
worker, he was a Member of the
Travancore Legislative Assembly and
Travancore-Cochin Legislaive Assem-
bly. Later, he was g Member of
Kerala Legislative Assembly during
the years 1960—65 Deeply devoted
to the upliftment of Harijans, he or-
ganised Co-operative societies and
welfare schools for the haryans i
his home State,

We deeply mourn the loss of this
friend and 1 am sure the Hcuse wil)
join me in convering our condoiences
to the bereaved family,

The House may stand in silence
for a short while to express its
SOrrow.

The Members then stood in silence for
a short while
1918 LS-—1.

i
11.64 brs.

ORAL ANSWERS TO QUESTIONS
Labour Participation in Management

#41. SHRI RAJA  KULKARNI:
Will the Minister of LABOUR: be
pleased to state:

(a) the progress of the scheme of
labour participation in management of
Industry in both public and pri-
vate sectors; and

(b) what measures are being taken
for creating united and strong trade
unions in order to make the scheme
successful?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
The Scheme for Workers' Participa-
tion in Industry is being implemented
all over the country both in public as
well as private sectors with great
zeal.  According to the information
available, 472 publc sector umts of
the Central Government have either
implemented or initiated action to
implement the scheme. The provi-
sional number of units. reported by
the State Governmentg, to have im-
plemented the scheme in the various
States is 924,

(b) The bipartite Apex Bodies set
up after the emergency have brought
about a measure of united trade union
spproach on important matters like
the scheme of workers, participation.
The National Apex Body disussed
the Scheme, in detail, and commended
its early implementation by employers'
and workers’ organisations in all the
units,

SHRI RAJA KULKARNI: In the
statement it has been stated that 472
public sector tunits of the Central
Government have either implemented
or initiated action to implement this
scheme. I wish this figure is verified
because we do not know whether the
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Central Government
public undertakings.

Similarly, in the case of the States,
it is not clear whether the figure of
924 includes private undertakings. In
any case, ig generally known that the
private sector in this country bas not
taken to this labour participation
scheme with zeal or shown any ine
terest in it. So, would the Labour
Minister put the private industry on
the same footing as the public sector
in respect of this participation?

Secondly, what I have asked in my
question 18 the progress of the scheme
that is the evaluation of the perfor-
mance, whether the introduction of
this scheme has helped in {ncreasing
production and improvement of indus-
trial relations. I wish the hon.
Minister gives a reply to that.

SHRI RAGHUNATHA REDDY;
‘The hon Member should make a dis-
tinction between a company and a
unit. A company may have units in
several States. So, the figure of 472
need not necessarily mean 472 com-
panies This includes 247 unitg in the
mining sector, 188 in the manufactur-
ing sector and 37 departmental under
takings such as Defence, Posts & Tele-
graphs, Mint, Security Press, Rallway
workshops etc. If the hon. Member
80 desires, I will be 1n a posmtion to
supply all the countries, but I do not
want to burden the House by giving
them,

hey ao many

With regard to the private sector,
workers' participation at the indus-
rial and shop floor level is taking
place, and I have had the opportunity
of reviewing the implementation
process in two states so far Andhra
Pradesh and Tamil Nadu, The work
is quite satisfactory, and I am happy
to ioform the House that after the
intradution of the scheme there is a
definite improvement in production
and productivity. Though I may not
be able to glve it in tangible figures,
I oan sefely draw the general Con-
alusion that theve is a defipite im-
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provement after the implementation
of this scheme.

: RERY BAJA KULKARNI: The hon,
Minister bas not mentionai about
improvement in industrigl relations,
whether the traditional rights of the
management in respect of employment
transfers, promotions etc, are under-
going a change after the introduction
of this scheme,

SHRI RAGHUNATHA REDDY:
The functions of the Shop Floor
Couricil and the Plant Counci] are
given in the Warkers' Participation
Scheme which had been announced
by the Government of India by way
of a Resolution. As for as certain
maiters of industrial relations are
concerned, it is a matter for the
representatives of the trade unions to
deal with. The Shop Floor Council
and the Plant Council are concerned
with such objectives and responsi-
bilities as are described in the parti~
cipation  scheme itself. Nevertheless,
ndustrial relations have improved and
especiallv. 1n the publc sector, the
man-days lost have hecome almost

negligible
SHRI NARSINGH NARAIN
PANDEY Will the hon. Mimster

please tell us whether in the joint
stock sector, any improvement has
taken place because in many of the
joint stock factories, especially in
suger, the production is going down.
At the shop floor level, labour parti-
cipation has not taken place in all
factories. May I know whether he is
calling any Conference of the State
Labour Ministers {o discuss the pro-
blems, in the near future?

SHRI RAGHUNATHA REDDY: I
do not know what exectly doeg my hon.
friend mean by joint stock.

SHRI NARSINGH NARAIN
PANDEY; The sugar factories In the
private sector,

SHRI RAGHUNATHA REDDY:
With regard to sesasonal factories like
sugar, the implementation process,
exoept in certain areas of cooperative
sector, is not good. In fact, notwith-
standing the fact that we have not
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mentioned about repressntation to
workers béing given on the manage-
ment level, certéin co-operative sugar
factoripy have given repressntation fo
the workers, and in those aress the
man-days lost bave come down.

With regard to tbe suggestion made
by the hon. Member whether State
Labour Ministers, Conference will be
called for, I am having a Teview
State by State, so the we may be able
to find out the position and discuss
the matter in greater depth. After
the review of the while thing is aver
then we can have a Labour Minsters’
Conference,

SHRI INDRAJIT GUPTA: 1 under-
stood the hon. Minister to say that
the National Apex body, including
the trade union organizations repre-
sented there have commended this
scheme for implementation, But I
want to know from him whether it
is not a fact that the trade union or-
ganizations have also criticised very
firm y the lack of any provision 1n
the scheme whereby the workers’ re-
presentative can express their opmions
on, or have access to information re-
garding, managements, for example,
on their marketing and pricing poli-
cies, their inventory policies, their
methods of getting raw matenals,
their dealings wath private contrac-
tors, and s0 on, on which the final
financial results of these companies
depend Is it not a fact that the
Commuttees, as constituted at pre-
sent, are solely for the purpose of
increasing production and produc-
tivity and do not give the workers’
cepresentatives any opportunity te
Suestion or discuss the policies of the
management wrich may lead, des-
pite increase in production, to ad-
.orse financial results which agawm
are used as an excuse to deny the
workers’ their dues? Has he got any
plan or any scheme for amending
this scheme, 20 that the workers can
Teally have a say in the management
®d 2ot oly in production?

SRAVANA 31, 1888 (SAKA)
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SHRI RAGHUNATHA REDDY:
When 1 say that the workers’ repre-
sentatives in the National Apex body
have commended the scheme, it
mesns, to the extent the scheme is
provided for, they have accepted and
they have commended it. It does not
mean that they do not offer criticism.
They offer criticisms too With respect
to representation of workers on the
Boards of Management this ig a mat-
ter that should be a part of the pro-
cess of evolution of participation. As
far o8 the present scheme is concern-
ed it does not provide for that. All the
suggestions made gt the Apex Body
level and by the hon, Member would,
certainly, be kept in mind.

Race riots in Emgland
+

*42. SHRI N E. HORO:
SHRI CHANDRA SHEKHAR
SINGH:

Will  the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether race riots are going
on in England and a number of at-
tacks were made by Whites on Asian
residents in various parts of England;

(b) if s0, the number of attacks
made on Indians and persong of
Indian origin there and the number
of Indian persons killed or injured
due to the same;

(c) the steps the Indian Govern-
ment have taken t0 protect the life
and property of the Indian residents
in England; and

{(d) whether Government have

protested to British Government in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRY BYPINPAL DAS): (a) There
has been racial tension are no race
riots going on in Britain. There and
some spoardic cases have been report-
ed in different parts of Britain, All
incidents involving Indians are nof
necessarily racial in origin.
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(b) Exact number is not known as
all cases are neither reported nor
come to the notice of our High Com~-
mission. Reports about injurles to
four persons and deaths of two per-
sons have so fer been received. One
of the two dead was sn Indien
national and the other a person of
Indian origin,

(c) and (d). The responsibility for
protection of life and property of In-
dians resident in Britain rests with
the British Government with whom
we are in constant touch. Our con-
cern has been expressed to them at
various levels. They have stated that
their “Government and the Police
were determined to take every possi-
ble measures to protect the mino-
rity communities from intimidation
and violence.” The British Prime
Minister and other leaders have made
public statements condemning ra-
cialism and violance.

SHRI N. E. HORO: There has been
racia] tension and not race riots That
is what the Mnister has said. It is
a fair assessment of the situation. I
would like to know whether it is a
fact that in a large number of cases
the immigrants coming to Britain
have either evaded or violated immi-
gration Jaws with the result that there
is this racial temsion. Further, I
want to know whether this question
which has been coming for a long
time has ever been raised in the
various Commonweaith Conferences
m the past. If not, would the Gov-
ernment take up this matter for dis-
cussion in future conferences?

SHRI BIPINPAL DAS: I have no
information about the immigrants
making wrong use of immigration
laws in Britain,

So far as the Commonwealth Con-
ferences are concerned, about the past
1 will have to check up But I will
certainly point out that in the mean-
time we have taken several steps as [
bave indhated. If you want details,
1 can give,

AUGUSY 13, 1070
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We have taken up the matter with
the: British }igh Commissioner herd
and our High Conunission there has
slso taken up the matter at different
levels and ultimately, a Joint Dele-
gation of the Indian High Commis-
sioner, the Bangladesh High Commis-
sioner and the Pakistan Ambassador
in London met the Prime Minister
ang other leaders there and have
secured wmssurancea from them that
they wil] do everything possible to
bring the situstion under control and
that the protection of life and pro-
perty of the immigrants is their res-
ponsibility. In the face of this we
will certally examine and it things
continue like this and the situation
does not ease, certainly we may have
to take up the matter at the next
Commonweslth Conference. But I
cannot say anything just now.

SHRI N. E. HORO: Has the Minls-
ter seen a statement made by the
Archbishop of Canterbury in which
he has very categorically said that
the immigration laws are evaded and
therefore, this tension arose. Then
some Members of the British Parlia-
ment also seem to have a very soft
attitude towards persons who are
causing tension. The Minister said
that the immigration laws have not
been violated. Then, wha; are the
reasons for this racial tension?

SHR] BIPINPAL DAS: 1 mis-
understood the first part of his ques-
tion. I thought of immigrants making
misuse of the immigration laws. Now
he puts it in the reverse order.

Sir, it is quite true that the existing
Race Relstions laws have some loop-
holes and, therefore, a new legislation
is just now before the British Parlia-
ment and thrcugh this Bill they want
to plug all the loopholes and take
stringent measures 5o that these
things do not happen,

SHRI R. S. PANDEY: The hon.
Deputy Minister has just now stated
that there iz racial tension prevailing
in England and that the British Gov-
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ernment has been approached and 2
good response received from the
Prime Minister himself. There s social
hatred and colour bar going on. May
1 know whet steps have the Govern-
ment taken in order to see that the
conditions by which thig situatfon is
created may not recur again? May I
also know what guarantee {s there
that in future such things will not
take place again? May I know if
there is social hatred and colour bar
going on and it so, has any effort
been made by the Government to see
that the immigrants are given proper
protection?

SHRI BIPINPAL DAS: This is
exactly what I have stated. I cannot
give any precise guarantee, It is for
the British Government to look after
the life and property of the immi-
grants,

SHRI R. S PANDEY: 1 said about
attention to be drawn,

SHRI BIPINPAL DAS: We have
drawn their attention several times at
different levels. We shall continue to
do so, and if necessary at the com-
monwealth conference also.

W dwr ww fay 1 Tz w7
wvr aga featy v ¥ yude o qw
gur §, fax & fosr gfwar sni
& Wi ge ¥, oy uw femr ot fyw
&1 & wwwar § f g muw ¥ ¥
wft W, afer & §TTC § AT
wtg m fir ww o€ sfawa< gra aradm
X ¥ T2 IT G g7 PoolE wTHRTC R -
TR WY, A IV & Few @ o feww
R qw Rzl dr wifgg | § xrT
wigar § A5 o wredly et 3w &7
? sra v, W Emr g sfeerc
e APXTT &) s 2% & fg
@ & W 9 o W7 g sy §
wrewrw @ wr ¥T, wpt ¥ weNd W,
Wiyt & qutern @ W o7 ¥
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aegfenfa wt WA &1 77 fFar;
afx gf, @ vw gxwew A a7 € food
Lo

SHRI BIPINPAL DAS: Certainly
we have taken all the steps which
the hon. Member has stated Our
Deputy High Commissioner himself
went to the area and tried to remove
the difficulties. I want to add to
what Mr. Horo has stated. The
Archibishop of Canterbury has made
a public statement condemning this
racist attitude in very strong terms.
They have taken scveral steps and
the position at the moment is that for
the last one month or so there have
not been any further reports of such
incidents,

Indian Seamen working for British-
owned Ships

43. SHRI DINEN BHATTACHARY-
YA: Wil the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government are
aware that thousands of Indian seamen
working for British-owned  ships
would lose their jobs by the decision
of the British Government to end as
early ag possible the prevailing sys-
tem, which compels Asian seaman
to work at lower rates of payment
in comparison with his British or Eu-
ropean counterpart; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI)
(a) Yes, Sir,

(b) The UK. Government have set
up a Working Group with a view to
studying the problems involved in
phasing out the employment of Asian
and other non-domiciled seafarers
in UK. Ships and suggest agreed
solutions to these problems. The
Working Group is likely to submit
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its report after 12 months, The ds-
pact ¢! phasing . Will, ‘therefone, be
known only after the report of the
Working Group is available, Mean-
while, status quo will continue. As
such, there is no immediate danger of
Indian seamen losing their jobs on
British ships.

SHRI DINEN BHATTACHARYYA:
May I know actually what 1s the
ratlo, that is, how much the British
seafarer is getting as his salary and
other amenities inclusive and what an
Indian seaman working in the British
ship is getting? Was any such com-
parison made?

AN HON. MEMBER: You must
compare British M.Ps. and Indian
M.Ps.

SHRI H. M. TRIVEDI: About the
details of what a British seafarer
gets on a British ship I don’t think
1 am really capable of snswering it.
As far as Indian seafarer on British
ship is comcerned, he draws a mini-
mum wage of 36 pounds besides other
periphera) benefits The differential
between that and the recommended
minimum wage of 48 pounds 1z being
subseribed to by British flag ship
owners to a welfare fund m India for
seafarers’ welfare,

SHRI DINEN BHATTACHARYYA:
I don’t know how the position can be
explained on the basis of the reply
given by the hon. Minister. He does
not know the actual difference and
the condition there, In his answer
be says that the status quo will con-
tinue till such time as the working
group comes out with its own report
which will take another 12 months.
May 1 know what does it mean?
What will be the statug quo?

AUGUE? 14,1076  ..Oral Mwewers

3.

Vaoutes iy yeevent Bicihe

we, SHRE DD, -DESAL: Wi the
Miskiter of EEALTH AND FAMILY
PLANNING be plossed to state:

(a) whether Govérntirent  have
come to a decision :‘Hﬁ"“fa. “:'w:
a vaocine to prevent births
discovered by the scientists;
and

(b) it so, the outline thereof?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) and (b). Development
of the anti-pregnancy vaccine 18
still in gn expermmental stage.

SHRI D. D. DESAI: Presently, the
family planning is one of our impor-
tant goals and one of the present pills
with high astrogen has been proved
to be harmful The present vaccine
which is in the experimental stage 1s
developed out of the anti-bodies of
harmone progesterone. I know that
the hon. Minister has experimented
these things and it can hold back the
pregnancy by one year

But, what 1 would like to know 1a
this In view of the fact that it is in
an experimenta) stage and m View
of the wide reguirements in this
country and overseas also of control-
ling the family, what sort of coopera-
tion he gets by experimental work
that he is domg on this and whether
the benefits of experiments would
be available to people in India and
overseas.

DR KARAN SINGH: As far as
I know, it is my scientists who are
experimenting and not me—myself,
1 think the hon. Member when he
talks of the highastrogen, he is talk-
ing really of the pifl. As far as I
am aware, kighsstregen is not a vace.
cine but it i3 a pill-an oral pill
That is totally a new gystem which is
being developefl at the All-India Ins-
bused upon the yery spectar bacae
upon the yery special
~HCG—whith {3 developea ooly in
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pragnancy apd $he theory is that If
the anti-hodies of that harmone could
be developed, then the pregnancy
would nat take plate,

Now, this has a tremendous impl-
cation for the future because if we
are sble to get the vaceine, then the
whole question of sterilisation and
all that becomes obsolete and we can
move as we did in the case of small-
pox on a massive scale and I would
like to inform you and through you,
the House that the trials have started
on the animals and certain human
trials in the country abroad have also
started, in five countries. Phase I
clinical trfals have been started in five
foreign countries in Sweeden, Finland,
Brazil, Chile and Santa Baminco.
We are in touch with all the scientific
work that is being done all over the
world. Whatever inputs are re-
quired will be given and I am hoping
that the real definitive break-through
in this field at least will come from
our country,

At least here we should not have
always to -wait for the western scien-
tlists to have the breakthrough and as
soon as the breakthrough comes, I
am sure there are nobel prizes await-
ing to be won for the persons who
sucoeed.

s, sreenaR e g

*4s. ot wwwx wwm :
w Fft o wax N g
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F a1 wrewra §Y ar
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(«) wr gowre & 3y 3ot
® firex o6 oI Srbnl s
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THE MINISTER OF LABOUR (SHRL
RAGHUNATHA 'REDDY): (a) to (c).
A statement is laid on the Table of the
House,

Statement

(a) Industry-wise' details regarding
lock-cuts and retrenchments are given
in Statements I and II laid on the
Table of the House [Placed in Library
See. No. LT-11048/76]. As regards
closures, industry-wise details are not
available. State-wise information has,
however, been given for the period
December, 1875 to May, 1976 in State-
ment III laid on the Table of the
House {Placed in Library See, No. LT-
11048/76],

(b) and (c). The Industrial Dis-
putes Act has been amended to make
prior approval of the appropriate Gov-
ernment necessary in the case of lay-
ofts, retrenchment and closures in
respect of factories mines or planta-
tions employing 300 or more persons.
For violation of the Act, specific
penalties have been laid dow n in the
Act,

WY qew T ey qE,
N ez faar war &, @ W T &,
LG

gerw wite : T =i TR
wear § | w7 q; fmT f QO At
A

ot quww wrew o T R
Wt & g7 @l ¥ & sower v
wrear § 1

IwT § qarar qar § fw €=
8,806 wredt fgw v fad o &9
& qg v st § fe oY
gxfezae feegen qv gifa fear mr
§ sS® ¥ walty fwmmt sSeRww
fea-fem %) fyur , W az fRar &
at wff, W aTerT ¥ arw fen e
%, frx dmcyeY frmvra wr &)

Whether any complaint has come to
the Céntral Government or net?
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SHRI RAGHUNATHA REDDY: No
complaint has been received, -

ol ywex 3o ;335 {m«‘

A LA & W 57684 AAA WY
Ay yfwowfar g i@ ¥
wraa wat fed? X WY 3 97wt AMfeg
3% faqr gt g feat v a 3g Tf7-
Tin § GO ¥ w1 oW gs/r ?

SHRI RAGHUNATHA REDDY: It
is very difficult for me to answer on
behalf of all the State Governments.

SHRI B. V. NAIK: The hon. Mihis-
ter has stated in reply to part (b) and
(c) that the Industrial Dispules Act
has been amended to make prior
approval of the appropriate govern-
ment necessary in the case of lay-
offs, retrenchment and closures in
respect of factories. Sir, we find
73,000 persons have been affected as a
result of lock.outs, B,000 as a result of
retrenchment and 57,000 because of
closures. May I know  whether mn
the case of all those persons who have
been affected prior approval of the
appropriate governmeni was obtained?

SHRI RAGHUNATHA REDDY: S,
the law that has been passed by
Parhament provides for the necessity
of prior permission in case of lay-offs,
retrenchment and closures and it does
not cover lock.outs and strnkes.
Further, Sir, I have got the figures
in respect of the undertaking whose
jurisdiction has been conferred on the
Central Government but I do not have
the figures where the junsdiction is
with the State governments.

SHRI PRIYA RANJAN DAS MUN.
SI: [ want to draw the attention of the
hon. Minister to the statement made
by Shri K. K. Birla, President of
Indian Chambers of Commerce and
Industry at a party in London which
has appeared in the Indian Express
issue of yeslerday. Shri Birla has
defended Emergency on the point that
there is massive economic growth and
acceleration of economic growth
With that in view, 1 wouid ke to

_AUGUST 13, 1878.
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know whether the retrenchment and
the general serious  situation of the
working peopls in the industry have
been found adversely affected in pri-
vate zector managed by the mouaoply
houses and not in the public sector. I
would also like to know in how many
cases Government took serious sfeps
against those who violated the Gov.
emment'’s directives. I am told Lale
Charat Ram refused to listen to the
Government, Similarly, Shri K, K,
Birla and Shri R. N. Goenka refused
to listen in respect of National Tobac-
«0 Company affairs. What are the
precise steps taken by Government in
this respect?

SHRI RAGHUNATHA REDDY: I
have not read the statement made by
Shri K. K. Birla but nevertheless after
the declaration of emergency the man-
days lost ip the public sector have
almost come down to an insignificant
level and similarly the mandays lost
in the private sector have come down
considerably. This is an indication of
increaging production as well as pro-
ductivity. With regard to the specific
matters mentioned by Shri Das Munsi
as these matters fall within the juris-
diction of the State governments { am
not :n a position to reply,

SHRI N. SREEKANTAN NAIR: I am
afraid the figures given by the hon.
Mimister with regard to Central Gov-
ernment undertakings are all wrong.
In one particular case alone, in the
case of the Chavara mines belonging
to the Indian Rare Earths owned and
run by the Atomic Energy Depart-
ment of the Government of India, more
than 700 workers have been thrown
out of employment. They were being
regularly thrown out for short periods
and now they are completely thrown
out without any notice being given.
This was {llegally done, This matter
of their service conditions has several
times been brought to the notice of
the hon. Minister. His figure is much
lower than the actual figures. So
your figures are all wrong up. 1s be
aware of the fact that these peqple
have been thrown out of emmployment
from the Chavara mines)
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SHRI 8, A, BHAMIM: 1f so, will
he say what is the truth?

SHRI RAGHUNATHA REDDY: With
regard to lay.offs, we have received 21
applications. Permission was granted
only in one case, 15 were rejected and
the rest are pepding. With regard to
retrenchment, 6 applications have been
received,

SHRI N. SREEKANTAN NAIR: 1
am asking about the Chavara mines of
the Indian Rare Earths. Have they
made any application? I want to
know whether he has got am applica-
tion from them,

MR. SPEAKER: He wantg notice.
He doeg not know about that parti-
cular matter.

SHRI N. SREEKANTAN NAIR: He
said one particular application was
granted. Wag it come from the mines
managed by the Indian Rare Earths?
This he can answer.

SHRI RAGHUNATHA REDDY: The
hon. member can come to me. I will
discuss with him.

SHRI VASANT SATHE: Is it a
private matter between you and him?
We are also interested. You must
tell us whether that is the concern to
which permission was given.

SHRI RAGHUNATHA REDDY: 1
do not have the information with me.
I can supply it later.

SHRI INDRAJIT GUPTA: In view
of the provisions of the amended In-
dustrial Disputes Act, are to take it
that in all these 408 cases of retrench-
ment and 335 cases of closure, prior
approval of the Government has been
given, because if not, these are illegal
actions?! Thig point must be clarified.
Secondly, has his attention been drawn
to the fact that in many cases in order
to circumvent the provisions of the
amended law, closures are being carri-
ed out in the name of lockouts
because lockouts are not covered?
Actuslly closurey are being effected
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and employers are passing them off as
lockouts. I think his attention has
been drawn to this because I read a
statement by him somewhere in which
he made a reference to this. I want
to know what measures Government
will take to see that this kind of cir-
cumvention of the law 1s not permit.
ted.

SHRI RAGHUNATHA REDDY:
With regard to the question raised
that managements are resorting to
lockouts instead of calling them
closures, lockout is a kind of euphe-
mism for closure. I have drawn the
attention of State Governments and
requested them to take vigorous
action 1n this respect so thaf lockouf
is not permitted where it is actually
a closure.

As to the other part of the ques-
tion whether prior approval has been
given, I have given figures with re-
gard to Central Government under-
takings. Other caseg fall within the
jurisdiction of State Governments. T
cannot immediately analyse them and
say what is the position,

st T feg wit : groREEA
feafa & wfusig sfasml & w2
Far-faqe §F ady wfowl ¥ aqrw &)
gfa A & a7 @ & W7 o T
Y w1 W § fa@ & e Wi
Qe € gifr i G §, Sw A
JuAT oS At § 577 § Fur
Hoeaf faa ea §ar qarit w
ot %7 ?

SHR!I RAGHUNATHA REDDY:
This is about replacement in case of
those who retire. I am not dealing
with it.

MR, SPEAKER: Next question.

SHRI DINEN BHATTACHARYYA:
The Minister himself made a state-
ment in Calcutta that lockouts,
closures &nd retrenchment are in-
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<réming. Yave he has come forverd
-with some other staterhent.

MR. SPEAEXR: He has net given
that infornwtion heve.

Yolive dogs set on Iadian ‘irnlieys I
South Africa
+
-*48. SHRI'M. S, PURTY:
SHRI D. B, CHANDRA
GOWDA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether dogs were set on
Indian treders in South Africa on
July 13, 1978;

{b) whether the police blocked off
a road leading to the trading area
without giving the Indian traders
-sufficient time to vacate their shops;
and

(c) i so the facts thereof and the
reaction of Government in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). The individuals concerned
are South African nationals of
Indian origin and not Indian
‘nationals, They were evicted forcib-
iy when these traders did not vecate
Page View in Johannesburg to move
to Orient Plaza. According tp our
information, the South African Police
used police dogs in thig operation. It
is, however, not known if the road
in question was blocked by South
African Poliee.

(¢) The Bouth African regime
under the Group Areas Act had de-
clareq Page View as “White Aren”
und had ordered traders of Indian
origin whe had been heving their
residences-cum-shops there since a
long time fto vacate the area gnd
moveto “Orient Flaza”, a new ghop-
ping comglex buiit especially for
4raderg of Indian origin, The desd.
2ine by which they were asked to
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vacate Page VieW ey 90t Tume, 1978,

been extinded uptlo Jantary 1977,

The Governmait of India has con-
shitently condémned the policy of
apathbid of the redist regime of
South Africs. The South Africen
regime was denounced in the Secu-
tity Councll by the Permanent He.
presentative: of Tndia to the UN for
its {llegel racist activities in South
Africa and in Nemibla en 27th July,
1976. ‘The Government is contribut-
ing to the UN and other international
funds for the recent vicitims of the
policy of apartheid in South Africa.

ot Qo QWo JuAY : weuw X,
efiroy et & wrefre spur i savarfen®
¥ feex O wrdwrH AN 7 3, Lom
¥ gt o) S W IF AR w1 XAH
frgr mv § ox W ¥ fag gfassy
w1 vare & 1 & ool apew ¥ oA
qUBAT § AT WHYET FOTT ¥ wrh
sprarfeat €1 2w & fagrad & 3w
§ at qT7a o7 fally &k & ciww A
qr A ¥ § aqr A Fwew
wrea aenTe oY wiafear sar § ?

SHRI BIPINPAL DAS: I do not
know what their motivation is. But
the fact is that in pusurence of the
policy of apartheid they are doing
all this and we have strongly pro-
tested against this policy.

ot trifedte ool sen o,
¥ e ¥ wrs w1 “argeg s gfear”
2w fear g

“Eviction of Indian traders con-
tinues”

TF Tor TS Eure Jue e
¥

“Thousapds of Indians have deen
uprooted from their homes and
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husinesses under the Act and forced

to live in what they cull segregeted
ghettos” ——

wry ot 7 wa g fe aneyz
ok T wome saer fads s o)
& 1 o oft'qgt & Ar g Fars
T 35 R Y e W ag ara ww
At R o e gk & oy fasgw
fad® ¥ avg wrar T faardd
T Ig B e kg femr H o€ Mot
FTq ISMAT WRT: § AT IIA w1 fRaAn
s} § arfe 3% wngl & @ &
o g% ?

SHRI BIPINPAL DAS: I have not
said that the matter is over; the
problem continues and will continue
as Yong as the minority Tacist regime
exists. The ultimate solution lies in
bringing to an end the mingrity ra-
«cist regime for which the people are
struggling and we are helping them
and supporting them by all possible
means.

Indian Delegation to Dacca
+
*48. SHRI BIBHUT{ MISHRA,
*48. SHRI M. KALYANASUNDA-
RAM:

Will the Minister of EXTERNAL
AFFAIRS be plemsed to state:

{a) whether a high-powered Indian
delegation had visited Dacca recent-

L

(b) whether the problem of Ganga
Waters was discussed at length dur-
ing the talk between the two delega-
tions.at Dacca; and

(¢} it g0, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHR1 BIPINPALDAS): (a)
Yex 8ir; A goodwill deleguiion led by
Shxt -G, Purthaserathi, Chairman FPo-
licy Planving ‘Commitiee in the Minis-
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try of Extertral Affairs visited Dacca
from June 18 io 22, 1876,

(b) and (c). Discussions between
the two sides covered the broad
spectrum of bilateral relatipns in-
cluding the question of the sharing
of Ganga waters during the lean
season which took much of the time.
The talks led to a useful exchange of
views and both sides agreed to re-
port the result thereof to their res-
pective Governments. It was also
agreed that the two Governments
would remain in contact with each
other on this and other jssues,

ot fafar Fover : wemer oY, Hay
* Xy fag & 1 o SR
*80 & 5 gur0 aridge Fwew A
Zh At g ¥wi g sfewmtga ¥
T Sav AT & a8 "W wy AW
A 257 7T QAT § IT ST JE #
STEY & %7 vReE W g€ ar
femms 7 i I wiz AR
grOan g ifeam e ot & sw
8 o7 oz FArkw F1 ¥ o IFH
&Y gRIQ FREAL F W@ av q¢ e
®31 FT70 ot f AT AT H AT E
for wxemr ¥ ¥ am wr g ?
&1 0T Il w1 sl o we wan
qar w¥X |

SHRI BIPINPAL DAS: It is true
that when the Bangladesh Prime
MirSster visited India in 1974, a joint
declaration was signed by our Prime
Minister and the late Mujibur Rah-
man, whereby it was agreed that this
problem should be sloved bilaterally,
through negotiations and all that.
Ang in 1975 we actually signed the
ugreement, as a result of which we
decided to release some of the water
to the feeder canals. Surprisingly,
they have raised this question again.
It was agreed in the Joint Declaration
of the two Prime Ministers that this
problem relates only to the lean
season. Now they are saying thet it
will apply for the whole year. It is
really surprising. We are trying to
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find & solution to this problem through
peacetul, bilateral means, in pursu-
ance of our gensral policy.

oft fugfer fowy : et o1 AR
axrw t wgrw Aft fen | D T
ot A §, s wiw ot adw @
gt g smeg 46 AT & sy adt
fer fie arkhze Polwes & W a¢
WE wf g ar  der-
Y Wy oA T ® s
sty ?

SHRI BIPINPAL DAS: We have no
such information that there is a
a deliberate move to drive uway the
Indians from there.

oY fenfe fewr  wemr o, G
arat @ fe wra s fa@y @
&1 O ¥ wifr & mer
o W g oAy RN ARE
A § ey o fadeir g R
wHET R ¥t wiofm § s g
7 Qr § 1 wrerew w7 Fofeefa ow
§ f5 war & oot &7 evwlar g ooy
g1 &fg for swA@ &1 am T @
AT ® arrAr wnear § | R ST
sl ¥ 27 W E T AT ENA R
frig w1 ¢ ? " gfamr &
T omi w1 w¥y four sty @ Wy
fzr 17 erfet 99 §W §UAR
dust g ferw ww &
qaR s sy BT ?

SHRI BIPINPAL DAS: We should
be a little carefu] in expressing our
views in this matter. While we must
not minimise it, at the same time,
we should not magnify it ourselves.
Whenever such problems arise, we
have to take them up with the Gov-
ernments conearned and try to find
& peaceful solution.
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SHRI TRIDIB CRAUDNUREY Is it
a faot that only a few duys back our
Government have recsived & com-
munication on the Ganga water pro-
blera from the Bapgaldesh Govern-
ment? If s0, is the Minister in a
position to give us any indication of
what may be the nature of thet com-
munication? Further, there was &
news in today'’s papers that our
Foreign Minister and the Bangladesh
Foreign Minister haq met at Colombo.
May I know whether there is any
likehhood of the Ganga waters prob-
blem being discussed there?

SHR] BIPINPAL DAS: 1 do not
think we should discuss the Ganga
water problem there; it should be
done bilaterally. Naturally other
issues will come up for discussion. I
do not know what Shri Chavan
discussed last night.

So far as the first point is con-
cerned, & communication hes been
received. This is in reply to our
communication which we sent invit-
ing a delegation from Bangladesh to
visit Delhi in order to continue our
discussion.

SHRI TRIDIB CHAUDHURI: Are
they prepared to come?

SHRI BIPINPAL DAS: 1 am not
prepareg to divulge the detafly of this
communication.

SHR] KRISHNA CHANDRA HAL-
DER: May 1 know whether, when
our delegation went to Dacca, they
placed this demang before the Bungla
Desh Government that Calcuita port
requires 40.000 cusecs of water in the
lean period to make it navigable, and
if s0, what is the reaction of that
Government, what zeply hes come
from them?

SHRI BIPINPAL DAS: This was
done seversl times before also, and
thig is precisely our point, that we
have to save the Caloutts port, but
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the details of the discussion natural-
1y I am not in s position to disclose.

SHRI INDRAJIT GUPTA: While
the declared policy of our Govern-
ment fo normalise relations with
Bangla Desh is commendable, 1 would
like to know whether the delegation
Jed by Mr, Parthasarathy had also
utilised this occasion tg raise the
question of the virulent anti-Indian
propaganda which is being carried
on in Bangla Desh by all the mass
India, by Government sources and
even by Brig. Gen. Zia-ur-Rahman
who mude a very anti-Indian speech
at the recent Pan Islamj Conference
at Istanbul, and whether in the in-
terests of normalisation. of relations
the Government of Bangla Desh
would take every opportunity to
try to see that this kind of base-
less anti-Indian propaganda is stop-
ped? What wag the outcome if this
was at all discussed?

SHRI BIPINPAL DAS: This was
the most important point that we
raised from our side They say that
will do whatever is possible, but we
will raise the matter again that in
spite of their assurance the thing
continues. We have been raising this
issue with them all the time. We are
very sorry that in spile of the
assurance given by them. the thing
has not subsided.

SHRI PRIYA RANJAN DAS
MUNSI: May 1 know whether
during the visit of the Parthasarathy
delegation the discussion was held
between the various officlals of cur
party ang the official of the Bangla
Desh Government, or the discussion
wag exclusively held below the dig-
nity of our delegation with the
Naval Chief of Bangla Desh and
later on with Mr. Sayem and Mr.
Zia-ur-Rahaman? ] would alsoc like to
know from the hon. Minister whe-
ther in the recent discussion the
Bangla Desh officials pointed out that
some of the points in the agreement
between Sheikh Abdul Rahman and
our Prime Minister, Shrimati Indira
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Gandhi cannot be implementeq at the
movement and that they have kept
them pending.

SHRI BIPINPAL DAS: We appoint
our delegation and the leader of our
delegation, they formally appoint
their delegation and the leader of
their delegation, and the two dele-
gations discuss the isspes, So far as
the second point is concerned, I am
not prepared to disclose the details.

Sanction of loan for Telecomamunica-
tion Industry by Worig Bank

*49. SHRI HAR] SINGH: Will the
Minister of COMMUNICATIONS be
pleaseq to state;

(a) whether the World Bank has
recently sanctioned a loan of millions
of dollars for telecommunication in-
dustry;

(b) if so, the facts thereof; and

(c) the plan according to which the
money will be utilized?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) to (¢). The World
Bank has agreeq to lend US $80
millions for the Sixth Telecom. Pro-
ject which is a part of the 5th Five
Year Plan for Telecommunications.
55 milbong US § are meant for pro-
curement of raw materials and com-
ponents for Public Sector Undertak-
ings viz. Indian Telephone Industries,
Hindustan Cables Ltd. and Hindustan
Teleprinterg Ltd. and P&T Factories,
Telecommunications Research Centre,
P&T Training Centres, and 25 mil-
lion US § are for procurement of
finished goods.

The loan will be utilised for
development of telecommunications
in the country according to the Tele-
communications Plan approved by
the Planning Commission.

at gt fag : s wgRT, &

AT AT ¥ B3 SHTwegfrEAT
R W qT & @ S T I |
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firery 2 o v Lt 0w
wrok weew ww ¥ far } wo
a3 frwr}, it ¥ fiewr
wor g ?

o giwreaw wwf : dar &
AN AT &
v gad gtedl Gwadiy dwr s
u fear § 1 x& dvoar ¥ fadelt sy
w1 sraveear o wf A, 9 gy
¥ fay ay 80 fufwgn ot wy wuf
frer g fugit @ 55 fafegsr wrae ey
w1y qrad §F WX 25 fafamm awe
¥ %47 gUT RrATA @Y, g ApA o
ara: Gur § fome) Y@mME v ¥ gw
s agr gfeanii e

Wyt g wTr i} W &
(@) amr & FacE wprg fe@aAd
W & w3 2oty wr faemm
gt & oA W g fe 3w & fer
foeat & cu Az & wwqd Tar ay
fovar st oo g, faas wowr & fear
AR AT FErwEr 9 A% fwar
magmy?

o T YA AR wEwoT TR,
W& avwy w1 fawe aze Wl g,
% % wew % Haw 9T w
g

Telephone Faciiities to Viliages

*50. SHRT R. 5. PANDEY: Wil
the Minister of COMMUNICATIONS
be pleased to stete:

(a) whether there is a plan with
the Government to provide telephone
facilities in far-flung villages; and

(b) if s0, the outlines thereof?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
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per cent for hilly areas,

SHR! R. 8, PANDEY: The very
idea of introducing this scheme to
provide telephones to remote villages
is very good. It ig reported here in
the newspaper:

“The tehemuunicaﬂon services
in villages are being improved with
a view to consolidating the infra-
structure for faster agricultural and
rural development .”

This 15 a very good object, so far as
mmproving the telecommunication
services in order to consolidate the
infrastructire 18 concerned. The
Tele.Communications Department has
invented a '‘Rurafone’ which will have
no wire on the surface. Then what
would be the source of current for
that? Will the hon, Minister ¢xplain
what exactly 15 it?

o T T wf - Ty fowwy
fan & gur? A« Tarwi & fay
¥ ToRg w714 & A SHEY dany
fgay g1 w15 fwwniat o 21
cfrraifz amrd 93 % SR ¥ gl
TN WA G GNNT & | LA drw
wre) § oYT gal & ek wwd o
U g1 WAl I xew Ik e
QY wff et v § W wor @
ot ear § 1 o @Y @ W B
L{ §

oY qwe Qo Wl : gy agw W
we § fix wiwif & Svfmdr wild, e
vy v v T W o fee
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favrsifa fo wyait-fow com & WA WY
2ol w ez v Y Wk S AT
8, Pt b w7 qfercaw war g,
qxr wff W SR wow §, gur
it 3 gt g ?

wsaw wive : xrer KEgar §
wr At % ofcae A Yy @A, dar
gt W Aw g o

o SiwT Tt Wof : AT A T
&% T fey iy §

o ofequfmie GAWY & Y
wgRT & Fra wrgan § e whaea 7
qrerg &y wraws fo ¥ §, feg w00
ang W gghy Ax & wvNw By §
IAH AT WATYT  §AT WATGAAE
WMy s E fw 7 at g am
g 7 Argd ww w7 @ E A
AIATY WIRAT ®X W) GETT & FryETA
%?

o WEX TR T 92 A ST
e ot 37w Al qrga B oy &
agt wf ot &, sofaw vt &
ATT AT Y A §, IW-ENT T g
¥ § ar R gutarTorgt T & Farwat
XX WA e nr ¢ wife
W & W FLaw AT E WTE
&€ wgt oA FT AN G At
gut faden e & fad ge) &
feEW e | oW AW
gar v ¥y & frer &z o E, e
wpay Y WA ) g wOA A
LT &6 arv A § A arcd wr g 6
ot &1 A gy e wrw £ o
e far v ) Afwreifum g s
grew WAl & s & sa sgfaaa
gragwd | wgt o g% Ferwrae firel
g perd e
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MR, SPEAKER: Question Hour
over.

e

WRITTEN ANSWERS TO QUES-
TIONS.

Effects of Atomic Radistion on People
of Coastal areas of Kerala

*47. SHRT VARKEY GEORGE -
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the attention of the
Government has been drawn to re-
cent press reports which say that the
slow process of atomic radiation in
the coastal areas of Kerala affects the
mental growth of the people living
there; and

(o) if so, what remedies are being
contemplated to save people from the
hazards of atomic radiation?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR KARAN
SINGH), (a) Yes, Sir.

(b) Further studies are required
before a positive conclusion can be
reached in this matter

Iron ore deposit in Bihar

*51. SHRI SAROJ MUKHERJEE-
SHRI G. P YADAV:

Wilf the Minister of STEEL. AND
MINES be pleased to state:

(a) whether the Geological Survey
of India reported that world's largest
iron ore deposit is located in Chiria in
Manohargarh District of Bihar; and

(b) it so, the time by which map-
ping, drilling, analysing of samples,
etc., will be completed?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT
YADAV): (a) Based on recent investi-
gations, the Mineral Exploration Cor-
poration have estimated reserves of
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about 1,970 million tonnes of iron ore
in the Chiriy deposits in Sipgbbbum
district of Bibar

(b) The field investigations now in
progress are expected to be completed
by the end of 1877.

Man-dayy lost during Post-emergency
period

*52. SHRI P. GANGA REDDY,
SHRI BHOGENDRA JHA-

Wilf the Minuster of LABOUR be
Ppleased to state

(a) whether there has been steep
decline in the man-days lost in the
post-emergency period; and

(b) it so, the man-days lost due to
strikes ang lock-outg in the first half
of 1975, and i1n the post-emergency
period upto June, 1976?

THE MINISTER OF LABOUR
(SHRT RAGHUNATHA REDDY):
(a) Yes, 8Sir.

(b) The number of man-days lost
due to strikes and lock-outs during
the first and second halves of 1975
ang first half of 1976 (January to
June 1978) was as follows*

Period Mandays
lost
(in mi{lions)
January—June 1875(P) 17.10
.July—December 1975(P) 446
January—-June (1876(P) 531

~-

b 4 Provisional

AUGUST 13, 1976 Written Anewers 32

me’:‘um at Cockin

*83. SHRI €. H. MOHAMMED
KOYA:

SHRIMATI BHARGAVI THAN-
KAPPAN:

Will the Minister of SHIPPING
AND TRANSPORT be plessad to
state:

(a) whether long ago QGovernment
approved the project regarding cons-
truction of Super Tanker Oil Termi-
nal at Cochin Port; and

(b) it so, the reason for the delay
in taking up the construction work?

THE MINISTER OF SHIPPING
AND TRANSPORT (DR. G 8.
DHILLON) (a) and (b), In May,
1873 Government approved the loca-
tion of a Super Tanker 01l Terminal
in Boighatty Cannal at Cochin Port
instead of in Ernakulam Channe! as
approved earlier in April, 1970  The
Detailed Project Report prepared by
the Port Trust 1S now under consi-
deration of Government.

Incidence of cerebral maleria in
States

*54 DR. SARADISH ROY- Wil
the Mmister of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether the attention of the
Government has been drawn to cere-
bral malaria which threatens the en-
tire population of Assam, Bihar, M.P,
Andhra Pradesh, Orissa, Rajasthan,
West Bengal, Gujarat and other paris
of the country; and

(b) if so, the steps taken to prevent
cerebral malaria?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) Yes, Sir.

(b) A statement indicating the steps
taken to control malaria is laid on the
table of the Sabha,
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Steps taken by Government for
Controlling Malatia

1. Increased quantity of various
ingecticldes have been supplied to the
States. Alternative insecticides are
also being provided to the Units where
t:;rvector has become registant to

2. Adequate drugs have been provi-
ded under the National Malarig eradi-
cation Programme and also made
available through the trade channels,
Where it is apprehended that the drugs
may not reach through health staff,
anti.malarials are being supplied
through Panchayats and schools.

3. Drug resistance studies are being
carried out to delimit the extent of
the problem of Chloroquine resistanee
in P. falciparum cases and to deter-
mine the drug regime effective against
the same. To combat the situation.
quinine tablets ampoules have been
supplied to the units required.

4. Modified Plan of Operation has
been prepared. The existing units
shall be re-organised.

8. Anti.larval operations under
Urban Malana Programme have been
intensified.

8. Supervision of the field staf has
been toned up.

Steel Prices

*55, SHRI M KATHAMUTHU"
SHRI K. M. "MADHUKAR":

Will the Minister of STEEL AND
MINES be pleased to state.

(a) whether some business circles
thave made a strong plea to Govern-
‘meént for increasing the prices of indi-
genous steel; and

(b) if s0o, Government’t reaction

thereto?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT
YADAV); (3) Presumably the refer-

1318 182

rence is to the statement made by the
Chairman of the Tata Iron & Steel
Co. Ltd. while presenting the Annual
Report for the year 1875-76.

(b) The Government do not progose
to increase the price of indiganous
steel, at present.

Central Legislation on Family
Planning

*56. SHRI R. N, BARMAN:
SHRI RAM PRAKASH:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased@ to
state:

(a) whether it is a fact that Gov-
ernment propose to introduce a Cen-
tral legislation on family planning;

(b) whether any decision in this re-
gard has been taken;

{¢) whether the present campaign
lays more emphasis to deal with the
Government employees; and

(d) if so, how the work is bamng
done in rural areas?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) and (b). As announced
in the National Population Polcy
Statement which was placed on the
Table of the House on 26-4.76 the
Government of India has decided not
to bring in Central legislation for this
purpose, at least for the t:me being.

(¢* ang (d). The Family Planning
programme is being implemented with
equal vigour in rural and urban areas
and covers all sections of the porula-
tion Government employees will. of
course, be required to set an example
in the adoption of a small family
norm

Vasectomy and Sterilisation Operation

»37. SHRIMATI SAVITRI SHY.ALL.
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state.
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{a) whether vasectomy operations
and sterilimtion operstigns and cases
have been done more in various Sta-
tes during the last three monthg in
mmrilmlw to the last three months
of 5;

(b) if so, the number of such opera-
tions done in various States during
this period;

(¢) what remuneration and exemp-
tions are being given to the industrial
workers, Government and semi-Gov.
ernment employees and the genera’
public in various States and Union
Territories for the same; and

(d) what contribution 18 being
given by the Centre to the States”

THE MINISTER OP HEALTH AND
FAMILY PLANNING (DR KARAN
SINGH)- (a) and (b). Yes, Sir A
statement ;s laid on the Table of the
Sabha {Placed in Librery Sce No.
LT-11049/78].

{c) A statement is laxd on the Table
of the Sabha | Placed mn Library. See
No LT-11049/76].

(d) The entire expenditure on Fami-
1y Planning Programme including com.
pensation money for sterilisations ac-
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g

cording to the prescribed icale is met
by the Government of India,

Dialysery lying Mlle in howpitals o
Deld

*58. SHRI Y. ESWARA REDDY:
SHRI 8 A, MURUGANA.
THAM:

will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Dialysers are lying
idle for several years in Delhi hospi-
tals;

(b) 5t so, the facts and veasons
therefor, and

(¢) whether  Government  have
made any estimate of the mumber of
ladney paticnis dying every year, be-
cause they are not dialysed in time?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH: (a) and (b). A statement is
laid on the Table of the Sabha

(¢c) No pattent 13 reported to have
dieg in any of the Dellu hospitals for
want of a diaiyser In the absence of
a diualyser, patients are treated with
peritoneal dialysis, a procedure which
has been in use for many years and is
reasonably satistactory.

Statement
The present position of dialysers avaslable in Delhi Hospitals 15 as under:

€ All India Institite of Medical Sciences,

(2) Safdarjang Hospital - - - -
@) Willingden Hospital ©+  *  © -
() Irwin Hospit - -+ -

(5) Hindu Rao Hosprtal -

+ 4 Units, all 1n working order.

1 Unitin working ordes.,
3 Units out of 3

+ 1 Umtoutoforder. An‘oeder for's newunit

18 being placed.

1 Unit out of order and
1 unitis being installed,

« t Unit has been imﬂed. Nmry‘;pg
sonnel to machy i«
traningin All India Institute of Medical

Sciences.
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The 4 upits in Safdarjang and Will.
ingdon Hospitala which are out of order
were purchased 8 to 10 years back.
These went out of order due to vari-
ous reasons like lack of local servicing
arrangement and non-availability of

spare parts, efc.

The procedure for haemo-dialysie
hag undergone improvement in recent
years. Whereas the oldey machines
require priming with donor’'s blood
{with consequent likelihood of infection
and cross reaction) and take about 10
hourg for one dialysis, the newer ma.
chines do not require any priming and
take only about 5 hours.

Steps will be taken to equip the
Hospitals with newer machines

Develepment of Ail-weather ports in
Gujarat

*59 SHR1 ARVIND M PATEL-
SHR1 VEKARIA

Will the Minmister of SHIPPING AND
TRANSPORT be pleased {o state:

{(a) the number of all-weather
ports to be developed 11n Guarat
State during the next five years;

(b} whether any survey has been
made in this regard; and

(¢) when the work is hikely to be
started?

THE MINISTER OF SHIPPING
AND TRANSPORT (DR. G.S. DHIL~
LON): (a) to (c). The responsibility
for the development of minor ports
vests essentially in the State Govern-
ment coucerned, But loan asssistance
from the Central Government for the
development of selected minor ports
is being given to State Governments
under ‘Centrally Sponsored Scheme’,
The minor port from Gujarat selected
for thig purpose is porbander

The development of no other minor
port in Gujarat with Central essistance
Ig at pregent envisaged. No survey
has been undertaken in this connection
by the Central Government.

Target of Steel Production

*80. SHRIMATI PARVATHI KRISH.
NAN: Will the Minister of STEEL, AND
MINES be pleased to state:

(a) whether Government have de-
cided to raise the annual target of
steel production; and

(b) 1if so, the broad outlines there-
of”

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT
YADAYV) (a) and (b). The aggregate
turget of production of ingoi steel and
saleable stee] from the integrated steel
plants for 1976-77 has been fixed at
8205 mullion tonnes and 6 465 million
tonnes respectively. As compareq to
{he year 1975.76, thig will be higher by
13 per cent for ingot steel and 12 rer
cent for saleable steel. Also in terms
of saleable steel. thig will mean a rapaa
city utilisation of 85.5 per rent. The
Chief Executives of steel plants have
heen asked to make all possible efforts
to not only attain these targets but
aiso exceed them.

W 1975-n ¥ T fou ro ~Fent
o qomt rq wOR @ nf  Wefet

294. % “inr aw ©fr— - wT
oW Wl q@ TR & gy w3 fe

(¢) =f 197576 F fewd
FOwmfendt ¥ Quar Fraieat ¥
am X wod ;WK

(@) sk & forad suferal wy
Ty fomy ?

w11 ¥ g ot (o s
wat): (%) w¥ (@). 1975-76 ¥
wafy & £~x Jum g §
fgs =miz-gi € Wem (@ i
whmamda: e 4 §) wiT 9w
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wrem FAorrry S g afwet
e T AT

gy irdi s e 58,87
an
Qu i g T sfweal
! g8 4. 347m2*

A & qed g afew W
wfre § 1 1975-76 ¥ wafy ¥
Qoo gofga sfgt # & Qumt
Mg wT Wiwaqi & Ay # wew
AT Yo A {1

Payment of Minimum Wages to
i1abourers in Gujamt

205. SHRI P, M. MEHTA: Will the
Minister of LABOUR be pleased to
state:

{a) whethe: Gujarat ig the only
State where minimum wages are not
being paid to the agricultural labour-
ers;

(b) whether the farmers of Gujarat
are still mmporting labourers on
cheap rates from the neighbouring
States; and

{c) if so, what action Government
propose to take to ban the importing
of labourers and pay mimimum wages
to the farm labourers and as well as
other labourers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The State Govern.
ment have reported as follows'—

(a) By and large mimmum wages
are being paid lo the agricul.
tural 1abourery mn Gujarat

(b) There 15 no ban on the coming
of outside labour within the
State, But agricultural lab-
ourers whether from the State
or outside, are required to be
paig not less than the notified
minimnm wages.

AUGUST 12, 1978

Written Anawery 40
(©) Ay the {hstance of the Btate

mers and agricultural lsbour-
ors that Jocal labour would be
glven preference in employ.
ment and outside labour would
be teken anly if shortage of
locsl labour was felf. Tripar.
tite taluka level committees
are beling constituted te super.
vise the implementstion of
this understanding and also
the pevment of minimum
wages.

Racial Discrimination in U X gnd
South Africa

296. SHRI PRIYA RANJAN DAS
MUNSI- Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether any effort hag been
made by Government to mobilise the
world opinion against racial discriml.
nation in UK and also opprassion to
the Indian and other black people in
South Africa very rccently; and

(b) if so. a brief account of the ac-
tivities of the External Affairs Minis.
try in this regard®

THE DBPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL, DAS) (a) and (b).
The Government of Ind:ia has been in
constant touch with the British Gov-
ernment i{n regard to recent incidents
of racial tension wn Britain. Our High
Commussion in Britain has alss main-
teined close contact with the Bangls.
desh and Pakistan missions in T.ondon
in order to coordinate their approach
in this matter,

The Government of Britain has rea-
firmed ity commitment to g poliey of
racist equality. A revised Race Rels-
tions Bill, which is now under conside-
ration of the British Parliament envi-
sayeg stronger meksures against iactal
discrimination.
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Recent development in South Africh
are neither new nor unexpected, Ex-
ploitation of and discrimination against
the black and the coloure population
by the racist minority regime is an
integra} feature of the South Africa
g:ivemmmt‘: hated policy of apasr-

d.

The Government of India has raised
its woice repeatedly against the ap-
artheid policy of South Africa at the
United Nations and elsewhere. India
ig supporting, materially and morally.
the Regional Office of the African
National Congress for Ama in New
Delhi. The Government is also contri.
buting materially to various U.N. Funds
fo assist the victims of apartheid and
to fight the policy of apartheid.

Bonded Labourers

207. SHRI SOMNATH
CHATTERJEE:
SHRI VAYALAR RAVI:

Will the Minister of LABOUR bLe
pleased to state:

(a) the State-wise number of bond-
eqd labourers identified so ‘ar;

(b) the State.wise number of bond-
ed lgbourers provided with gamful
alternative employment;

{¢) whether 1t has been alleged that
without alternative sources of em-
ployment, many freed bonded labour-
ers have gone back to their old mas-
ters; and

(d) it so, the factg thereof?

THE DEPUTY NMINISTER IN THE
MINISTRY OF LABOUR (SHRI BAIL~
GQVIND VERMA): (a) The State-wise
number of bonded labourers identi-
fied so far available:—

Andhra Pradesh 82¢
Bihar 581
Karnataka 83,584

Madhys Pradeah 243

42
Orissa , 288
Rajasthan 4,974
Tamil Nadu 2,416
(out of §000 Paniag identified)
Uttar Pradesh 31,000

(h) State-wise available informa-
tion:—

Andhra Pradesh.—875 bonded
labourers provided with gainful al-
ternative employment as Talayaries
village servants anq 23 assigned land
and house-sites Collectors are tak-
g effective steps for rehabilitation
of remaining freed bonded labour-
ers.

Bihar—To 581 famlies of bonded
labourers, 19 acres of land have besn
restored to them ang they have got
debt relief of Rs. 36,114. 376.65
acres of Gairmazarua land have been
settled with 376 freeg bonded labour
familes.

Orissa.—3 employed in Regional
Marketing Cooperative Societies,

Rajasthan.—1394 bonded labou-
rerg rehabilitateq have been allotted
6703 Bigbas 11 Biswas agricultural
land angd 13 persons were given em.
ployment at Rajasthan Csnal. 28
persong have heen given loan of
Rs. 32,400/- by the State Bank of
Bikaner and Jaipur and MBaroda
Bank.

Tamil Naduw.—432 families assigned
with cultivable lands, 179 fsmilies
provided with subsidiary farming
assistance—State Bank of India sanc-
tioneq Rs 5 lakhs to 250 ex-bonded
labourers in Coimbatore District for
productive ventures. Rs. 1 lskh
sanctioned to for South Arcot Dis-
trict for settlement of freed labour-
ers,

U. P—2498 freed bonded labour-~

erg of District Dehiradun have been
alloltted 2485.38 acres of land for

* agriculture and advanced loans

amounting to Rs. 1,31,430 for pur-
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R2. 1,08300 has aiso been ‘sdvaniced - sopamal

to ‘iabourers by .
* agriouitural and cattle rearing. -

- {e) According to the available infor-
‘mation received from Andhra Pradesh,
‘Bihar, Orissa, Rajasthan, Tamil Nadu
ang Uttar Pradesh—no such complaint/
allegation received by the State Gov-
ernments,

(d). Does not arise.

Proposal for Separate Passport Office
for Madhya Pradesh

'288. DR. SANKATA PRASAD:
‘SHRI LALJI BHAI

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a large number of ap-
plications for issue of international
passports are pending at the Regional
Passport Office, Lucknow;

(b) whether the Regional Passport
Office at Lucknow is incapable of
meeting demands from Uttar Pradesh
and Madhye Pradesh;

{c) whether a large number of ap.
plications is received from Madhya
Pradesh and the quantum of work re-
Quireg a separate Regional Office for
Madhya Pradesh; and

{d) whether Government propose
1o .establish a separate office for
Madhya Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI1 BIPINPAL DAS): (a) Due to
sharp and sudden increase of new
passport applications, there has been
increase in number of pending cases.

{b) No, Sir. The Government are,
however, sirengthening the Regional
Passport Office at Lucknow to enable
it to meet the increasing demands

expeditiounly.

(c) and (d), The volume of work
originating from Madhya Pradesh at

“Cooperative and .-
Coramercial Banks for the purpose o!»;.

“"NARAIN. . CHAND

299, PR;O!‘.
PARASAR: Wil the . Minister of
COMMUNICATIONS be  pleased to
state: '

(a) the number and names of
regional Tele.com Training Centres
in the country alongwith their loca-
tions and the main types of courses
being offered at each one of these cen-
tres;

(b) whether it jy proposed to set up
new regiona] Tele.Com Training Cen-
tres in view of the rapid expansion in
the Tele-com net-work in the
country; and

(c) if so, the likely date by which
the new Training Centres would be
set up and proposed sites of the new
centres?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) There are 14 Regional
Telecom Training Centres in the
country at Ahmedabad, Bangalore,
Bombay, Calcutta, Hyderabad, Madras
(Telecommunication Circle), Madras
(Telephones District), Meerut, Nagpur,
Nasik, Patna, Rajpura and Trivao-
drum. The main type of courses
conducted in these Training Centres
are for the Jumior Engineers, some
other courseg are also conducted as
indicated in the attached Statements.

(b) At present, both the existing
and the planned training capacity
for the Junior Engineers, eic, to be
trained in the Regional Telecommuni-
cations Training Centres Is quite ade-
quate to meet the needs of the Fifth
Five Year plan and the early Sixth
Five Year plan and as such there is
no provosal for opening additional
Regional Telecommunication Training
(RTTCs) Centregs (RTTCS) in 1.ho
oountry

(c) Does not arise.
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Statement
Statement indicasing the geograpirical location of the 14 R.T.T.Cs. and type of courses conducted
dn eack RTTC.
8t. G fcal Locat on  of
No. R (Regronal Tejecom. Types of courses conducted
Trawnung )
1. - . 1. Inual training to ADE's T (), TTS Class II & 111,
Jabalpus JEs, Wireless Operators & W.reless Techn crans etc.
2. Refresher trarn ng to DEs AES JEs 1n switch room,
Crossbar switching, m crowave systems, coax al cables
Transistor techn ques, UHF VHF, ma ntenance tech-
n'ques, 1n Crossbar local exchanges, ma ntenance of
Iiindustan Telepr.nters, JE W reless  Techn:ques etc.
3. Short term courses for DE's and above in crossbar
Telephony, coaxial techniques, M crowave systems etc.
2. Tt vandrum. * 1. lmual trating to JE's & TTS Class III.
2. Refresher train'ng to AFs JBs AEAs 1in crossbar
switching and SDOT Retresher course.
o N
3. Calours f 1 Imual train ng to JEs.
4. Bombay g- 2. Refresher course for AEs JBs AEAs in ACSR  Wire
s. Madras (Tele. Dist) + - ]l installstion,
. . 1 Imual traming to JEs.
§. Bangalore J '} Refresher srmiing t SDOs, JEsin ACSR Wire nstalla-
uon.
., ecom. Circl 1 Intial raiming to JEs.
7. Madras (Tel trele) 2. train ng 10 JEs Techn ¢ ans 1n ma neenance
of Hindustan Telepr.nters.
8. Nagpur . :
:: ;I&denb‘d . - % 1. Inital traming to JEs.
12, Nasik . . . . f
13. Meerwt - - - - |
14. Rsjpura. <)

Capacity Utilisation in Steel Units

and. SHRI S. R. DAMANI: Will the
Minster of STEEL AND MINES be
pleased to state:

(®) capacity utilisation achieved
the first quarter of the current year
in the different steel units and how 1t
compares with figures of the last year
for gimilar period; and

(b) the unit-wise targets of produc-~
tion set for the current year?

THE DEPUTY VINISTER IN THE
MINISTRY OF STEEL, AND MINES
(SHRI SUKHDEV PRASAD): (a) The
following table i d cates the capacity
utilisa‘ion ach eved in terms of sale-
able steel in the i~ tegrated steel plants
at Bhilai. NDurgap‘r and Rourkela
and of TISCO and IISCO in the first
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quarter of 1978-77 and In the corres-
ponding period of last year:—

YocApacity o capacity
Plant utilisation  utilisation

rd to i1-t0

une, une,

1976-77  1975-76
Bhlai - . ' 94'2 6
Dugspur  + - 704 478
Rourkela : . 83'9 558
TISCO . . 91°7 891
nsco- - -+ 6rs S
TorA =+ - 83'9 68:s

At Bokaro Steel Plant some of ihe
units of 1.7 million tonnes stage have
stil] to be commissioned.

(b) The plant-wise targets of pro~
duction of saleable steel for 1976-71
are indicateq below:—

(In 000 tonnes)

Plant Target for

1976~77
ml\hl . . . . . ‘830
D“mput . . . . 835
Rourkels . . . . 1050
TISCO . . . . 1500
!Isco . . . . . 540
ToraL - - o 6465
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Konkan Steamer Passenger Service

302. PROP. MADHU DANDAVATE:
Will the Mimster of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is a proposal that
the Maharashtra State Transport would
run the Konkan Stesmer Serviee:
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(b) it 80, whether the Mahargshtra
Government have uxpressed their will.
ingress to implement the proposal;
and

{¢) whether the Maharashtra Gov-
ernmeni have suggested that Govern.
ment of Goa should partly share the
burden of loss on the Konkan Stea-
mer Fassenger Service from Bombay
to Goa?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR] H. M. TRIVED):
(ay No, Sir.

(b) Does not arise,

(c) Financial arrangementg under
which the losses incurred in the
operation of the service could also be
shared by the State Government of
Maharashtra and Goa Administration
are under consideration in comsulta-
tion with them.

Mintmum Wages for Labourers in
Clay Mines ete,

303. DR. LAXMINARAIN PAN-
DEYA K& Will the Minister of LABOUR
be pleased 1o refer to the reply given
io Unstarred Question No. 3400 on the
6th May, 1876 and state:

{a) whether the draft proposals re-
garding minimum wages of the labour-
ers working in Chmna clay and fire
clay nunes and other similar munes
have gince heen finalised, and

(b) if so, the further action being
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). Noti-
fications fixing or revising minimum
rates of wages have been issued 1n
refipect of employmentg in the follow-
ing classes of mines:—

China clay, clay, white clay,
chromite, copper, gypsum, barytas,
bauxite, manganese and mica.

. -
Minimum Wages in respect of
employmentg in the following classes

of mines are expected be noiified
soon :—

Fire clay, stone, kyanite, sieatite
(including soep stone & talc),
ochre & asbestos.

Shipping of Foreign Cargo in Indlan
Vessels

304. SHRI VASANT SATHE: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the shipping magnates
in USA and other Western countries
have decided to boycott their national
vessels if they ship their cargo by
Indian vessels;

(b) if so, facts thereof;

(c) the reaction of Government on
this move; and

(d) the steps taken/proposed in the-
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 H. M. TRIVEDI):
(a) No such development has been
brought to the notice of the Govern-
ment of India.

(b} to (d). Do not arise,

Educated Unemployed Benefiteqd under
National Apprenticeship Scheme

305 SHRI VAYALAR RAVI: will
the Minister of LABOUR be pleased
of state

(a) the total number of educated
unemployed benefited by the National
Apprenticeship Scheme under the 20
Point Economic Programme and its
State-wise break-up; and

(b) whether Government propose to
increase the number of apprentices
under this seheme and if so, the featur.
es thereof?



THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL~
GOVIND VERMA): (3) The number
of trade apprentices (whose prescrib-
ed minimum educational qualifications
vary Irom Fifth Standard to Matricu-
lation according to trades) increased
from 69,236 at the end of June, 1975
to 1,40,688 as on 31.7-197¢, Swate-wise
break-up is given in Statement—I
laid on the Table of the House
[Placeq m  Library. See No. LT-
11050//76}. dn addition. 12,864
Graduate Engineers and Dipioma
Holders were also engaged as appren-
ticeg under the Act during this period.
(State-wise break-up given in State-
ment—~II laid on the Table of the
House. [Placed in Library. See No.
LT-11050/76).

(b) Since the announctement of 20-
Point Economic Programme, Appren-
tices Act has been extended to cover
15 more industries and 43 new fraders
bringing the total number of industries
and trades to 216 and 103 respec-
tivaly. Similarly, 57 fields of tran-
ing have been specified under the Act
to train Graduate Engineers/Diploma
Apprentices. Instructions have been
issued to the Apprenticeship Advisers
to locate ang utilise the maximum
number of seats for apprentices in «ll
the designated trades.

Abolition of Child Labour

806. SHR[I R, K. SINHA: Will the
Minister of LABOUR be pleased t(n
state:

(a) whether the 1973 I L O. Con-
vention provided abolishing labour by
children below 14 years;

(b) whether Government have set
up a working group to decide on a
nationa] Children's Code laying down
minimum standards and norms gov-
erning employment of children in vari-
ous gectorg and avocations; and

(¢) wien a decision is likely to be
-taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY QF LABOUR (SHRI BAL-
GOVIND VERMA): () The Minimum
Age Copvantion of the 11.0. (Conven-
ticn 138) provides inter alia and sub-
Ject to certain conditiong and excep-
tions, for a minlmum age ranging from
12 to 18 years for admission to em-
ployment or work, depending on the
type of such employment or work.

(b) and (¢). A working Group on
the Eu ployment of Children has been
set up by the Department of Social
Welfare The Working Group has
not yet submitted its report.

Manufacture and Sale of Adulterated
Drugs

307 SHR1I SHASH] BHUSHAN:
Wil the Minster of HEALTH AND
FAMILY PLANNING be pleasedq to
state: v~ W

(a) how many cases of manufactur-
ing and sale of adulterated drugs have
been unearthed since the proclatation
of Emergency; and

(b) State-wise position of such cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K. M,
ISHAQUE)- (a) and (b). A statement
is laid on the Table of the House
{Placed n Library. See No LT-11051'
8]

Problem of Baby Boom

308. SHRI R. P. DAS:; Will the
Minister of HEFALTH AND FAMILY
PLANNING he pieased to state:

{a) whether India has ever faced the
problem of “baby boom” as in Europe
and other countries during mid-sixties:

(b) if so, what step the Government
has taken so far to plan and tackle
this "young society”; and

(¢) the size of this young society snd
opporiunities avallable to them?



THER DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHR1I A X M.
JSHAQUE): (a) No. India has never
faced the problem of “bahy-boom” as
©of Europe and other countries. In fact
the birth rate in India has declined
from 41 in 1961 to about 35 in 1975 per
thousend of population.

(b) Does not arise,
(c) Does not arise.

Co-operatiop with Iran

309. SHRI BIBHUTI MISHRA: Will
the Minister of EXTERNAI, AFFAIRS
be pleased o state:

(a) to what extent uptil now lndic
and Iran have been able to co-operate;
and

{b) how far the co-operation has
been fruitful?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI BIPINPAL DAS): (a) and (b).
Indo.JJran relationg are characterised
by friendliness, understanding and co-
operation. India and Iran have similar
positions on many international issues.
Regular exchanges of high-level visits
have enabled a continuing dialogue to
be maintained, and both governments
have reiterated their desire to further
expand and consolidate the co-opera-
tion between the two countries.

Eceonomic and technical co-operation
ang commerce have expanded rapidly
in recent vears. The Kudremukh Pro.
ject and Irano-Hind Shipping Company
are major exampleg of Indo-Iranian
economic co.operation.

Mystetions Death on Ship

310. SHRI D. K. PANDA: Will the
Minister of SHIPPING AND TRANS-
PORT pe pleased to state:

‘54~

(a) whether Central Bureau of In-
vestigation hag received complaints
from Mrs. Jyotsna Mishra wife of
Mr, Sadhan Kumar Mishra who died
mysteriously on ship ‘M.T. Aryadoot’
of Varun Shipping Co. on 30th May,
1873:

(b) it so, whether C.B.I, hag investi-
gated into the matter; and

(c) if so, the findings thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI):
(a) Yes, Sir.

The Central Bureau of Investigation
had received a complaint from Shrimati
Jyotsna Mishra wife of late Shri
Sadhan Kumar Mishra, Chief Officer
m.v. “Aryadoot”, but no enquiry was
made by them into the matter and the
complaint was forwarded, in original,
to this Ministry on 21.9.1974 for dis-
posal.

1b) No. Sir.

(¢) Does not arise.

sangii Telephone Exchange

311. SHRI ANNASAHEB GOTKHIN-
DE: will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government are con-
sidering a proposal for diversion from
elsewhere for 300 lines, je. from 2100
to 2400 lines for Sangli Telephone
Exchange, Maharashtra so that a major

portion of the general waiting list will
be cleared; and

(b) if so, the decision taken thereon?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) and (b). Orders have
been issued for diversion of 600 lines
of auto equipment to Sangli exchange.
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312, S8HRI M. RAM GOPAL REDDY;
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government's attention
has been drawn to the reported news
item that 8 million Indians suffer from
T.B; and

(b) if so, the reasouns for giving low
priority to tuberculosis control in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI.
LY PLANNING (SHRI A K M
ISHAQUE): (a) Yes.

(b) It is not correct to say that tuber-
culosis control in the country has been
given a low priority. T.B. has been
recognised ag one of the major diseases
in the country, and a Centrally Spon-
sored National Programme for itg con-
trol is already in operation. Subject
to the overall availability of funds for
the public Health Programmes, neces-
sary funds are being provided for T.B
Control.

Educated Unemployed

313. SHRIMATI BHARGAVI THAN.
KAPPAN: Will the Mimster of
LABOUR be pleasec to state:

(a) the number of educated un-
employed persons in varioug Stateg of
the country up-to-date, State-wise;
and

(b} the main features of the scheme
formulated to provide employment
opportunities to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (BHRI BAL.
GOVIND VERMA): (a) Precise esti-
matey in regarg to the number of edu.
cated unemployed are not avatlable
The avalleble information relates to
the number of educated job-seckers
(all of whom are not necessarily un.
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employed) m&vuwmmnoum.
bloyment Exchenges ef o $1.42-1075.-
which is given in the statement luid
on the Table of the Houge. {Placed in
Labrary. See No, ‘LT.11082/753.

(b) Bulk of employment opportuni-
ties to the educated unemployed woyld
be provided during the Fifth Five
Year Plan through the implementation
of Plan programmes in different sec-
tors. such as agriculture, {rrigation,
power generation, command area deve-
jopment of major {rrigation systems,
small and medium industries, social
servites, trade, commerce snd other
tertiary and allied activities. Under
the 20.Point Economic Progremme, obe
of the measures taken to incresse em-
ployment opportunities for educated
young people {s the vigorous ‘mple-
mentation of the Apprentices Scheme,
including the graduate engineery and
diploma-holders.

Location of new Shipyards

THE MINISTER OF STATE IN THE
Minister of SHIPPING AND TRANS-
PORT be pleased to refer to the reply
given {o Starred Question No. 69 on
11th March, 1976 and state the progress
made in taking a decision for locating
new shipyards?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI):
The matter is still under examination.

Impaet of improveg relations with
neighbonring countries

315. SHRIMAT! PARVATH! KRI-
SHNAN: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the impact of our improved re-
lations with Pakistan gnd China on
the imperialist countries;

(b) how far this has generated an
atmosphere to enhance the ides of
Asian security and4 making Indian
Ocean a nuciesr-free zone; and

{c) the stepg taken in tnat auection?
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THE DEPUTY MINISTER IN THE
MINIETRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) The up.
grading of relationg between India and
Ching to the Ambassadorial level and
the resumption of diplomatic relations
befween India and Pakistan have been
.generally receiveq and commented vpon
in favourable termg around the world.

(b) and (¢). These developments
are entively in jine with India’s consist-
ent policy of improving and strength-
-ening bilateral relations with her neigh-
bourg with the object of turthering the
cause of peace and stability in the
Asian region jncluding the cause of
making the Indian Ocean region a zone
of peace.

Chicken.pox in Punjad

316. SHRI AJIT KUMAR SAHA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

{a) whether the attention of Govern-
ment has been drawn to the spread-
ing of chicken-pox epidemic in
Punjab; and

(b) if so, what steps have been
taken 1o eradicate this epidemic?

THE DEPUTY MINISTER IN THR
MINISTRY OF HEALTH AND FAMI.
LY PLANNING (SHRI A. K M.
ISHAQUE): (a) Yes.

(b) Chicken-pox is a mild infectious
digease and except for the isolation of
the patient, there are no other steps,
which can be taken to control/eradicate
the disease,

The Government of Punjab have
promulgateq temporary regulations
under the Epidemic Disenses Act, 1897,
to deal with the chicken.pox cpidemic.
The disease has been declared as
notifiable and the inspecting officers
have heen empowered to enquire. ins-
pect, examine and isolate any poreon
suspected to be suffering from chicken-
‘Do,

Economic Summit Conference in
Puerto-Rico

317. SARDAR SWARAN SINGH
SOKHI: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(@) whether India was Invited by
U.S.A, to attend the Economic Summit
Conference in Puerto-Rico held in
June, 1976; and

(b) the reaction of Government
thereto?

THE DBEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
No, Sir. The Economic Summit Con.
ference in Puerto-Rico was called by
the Uniteq States m June, 1978 and
several of industrialisey countries of
West Europe, Japan and Canada were
invited. No developing country was
invited to participate,

Prime Minister’s Visit to GD.R.

318. SHRIMATI ROZA DESH-
PANDE: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

() how far the Prime Minister’s
visit to G.D.R hag strengthened ties of
friendship bitween the two countries;
and

(b) the main features of the joint
declaration at the end of the vigit?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) The
Prime Minister's visit to G.D.R. has
made a significant contribution to the
strengthening of the ties of friendship,
understanding and cooperation between
the two countries.

(b) The notable feature of the Joint
Crmmunique issued at the end of the
visit ig the identity or closeness of
approach of the two countriegs on im-
portant International problems and
their desire to further develop and ex-
pand bilateral relations and coopera-
tion.
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Goid depoity in Andbra Pradesh

319 SHRI X SURYANARAYANA
Wil the Minister of STEEL AND
MINES be pleased to state

(a) whether new gold deposits have
been found in Andhra Pradesh, and

(b) 1{ g0, the tacts thereof and action
taken by Government to extract the
deposits?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) Yes,
Sir

(b) In two zones 100 and 400 inetres
long in Malappakonda area of Chiltuor
district gold has been found m two
bore holes In one bore hole there
were 3 zones, 124, 124 and 2 3 metres
wide having gold content 12 .4 S68
ang 5 09 gram respectively per tonne ot
rock In the othe: hole a number of
thin zones were found to contum gold
varying between 05 and 56 grammes
per tonne of rock Investigation work
is still in progresg and thus the ques.
tion of extraction of the metal 1t this
stage does not arise

Survey of Man-power Requirements

320 SHRI DHAMANKAR Will the
Minister of LABOUR be pleuseq to
state

(a) whether any surveys have been
undertaken of the man-power require-
ments of Industry gs also to avoid
man-power bottle-necks and to guide
the youths into productive channels of
employment,

(b) if 50, the flelds in which the
studies have been made and evaluation
done and with what results and

(e) how ‘ar the Studies conducted
and surveys made are likely to help
in introducing appropriate remedial
measures?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL.
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GOVIND YERMA): (a) to (¢). In pur.
suance of the recommendations of tue
Dantwala Committes, the Directorate
General of Employment and Tralning
has been conducting Industry Surveys
since 1972, The main objectives of
these surveys are—

(i) to study the manpower situa-
tion in specific Industries
which are vital from the voint
of view of development and
employment creation, and

(il) to anticipate the manpower re.
quirements of these Industries
well in advance, so as to guide
the Youth into productive
channe}] of employment and to
gear the training programmes
to the manpower needs of In.
dustry So far thres Indust-
ries wviz (1) Fertiliser (2)
Drugs & Phaimaceuticals angd
{3) Cement have been studied.
Amone other things the stu-
dies have retvealed that annual
additional manpower require-
ments 1n  these industries
du.ing the nex{ few )ears are
likely to be as follows

Fertihiser _— 4,000
Drugs & Pharmaceuticals — 24,000
Cement -— 3300

These reports have been circulated
inter alhia to various Central Govern-
ment Departments and State Govern-
ments as also to concerned Organisa-
tions dealing with Trawing Programme
and Manpower Planning for teking
suitable measures

Quick Transmission of Messages in
Kamataka

321 SHRI K MALLANNA Will the
Minister of COMMUNICATIONS be
pleased to state

(a) whether a novel scheme of faci-
litating quick transmisgion of meisages
and cutting down the delay is going
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to be introduced in the State of Kar-
nataka; and
{b) if so, the outlineg thereof?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (») and (b). A scheme is
proposed to be tried on an experimen-
tal basis. The scheme envisages the
introduction of teleprinter concentra-
tors in Karnataka Circle. However,
the scheme is not novel. The tele-
printer concentrator boardg will he
inatalled at certain telegraph offices to
save space ang teleprinter machines.

Indo-Soviet Shipping Agreements

322. SHRI ISHAQUE
SAMBHALI:
SHRI D. B. CHANDRA
GOWDA:

. Will the Minister of SHIPPING AND
TRANSPCGRT be pleased to state

(ay whether two agreements v
signed buiween Shipping Miniswcs of
India and Russia at Odessa ant Ne v
Delhi, respectivelv; and

(b) if s0, the main features thereut”

THE MINISTER OF STATE IN 1ilE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI)
(a) A Revised Agreement on Merchant
Shipping petween India and the UISSR
was signed in New Delhi by the Minis-
ters incharge of shipping in both the
countries. No Ministerial level agree-
ment wag concluded in Odessa.

(b) The new Agreement on Merchant
Shipping will, when it comes into effect,
replace the existing Agreement con-
cludeq in 1958. It will cater to the
transport of trade on the basis of
equality and parity in cargo liftings
ang freight earnings from all the ports
in the Soviet Union to Indian ports ex-
cepiing those ports in the two countries
not open to the entry of foreign ves-
sels and also of dry bulk and lquid
cargoes besideg gemeral cargo. The
Agreement also contains a provision for
seiting up of an Inter-Governmental
machjnery for overseeing itg working
besides the usual Articles desling with
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the extension of the most-favoured-
nation freatment to the vesselg of one
country at the ports of the other, facili-
ties to seamen etc.

Abolition of Bonded Labour Sysiem
in TP,

323. SHRI KRISHNA CHANDRA
HALDER. Wil] the Minister of
LABOUR be pleased to state:

(a) whether Government’s attention
hag beecn diawn to the prevailing
bonded labour system in the Meneri
Bhaly Hydro Electric Project in Uttar
Kashi of U.P. and

(b) 1f s0. what action has been tuken
by Gu.ernmer* to abolish this system?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
System of borded labour has ulready
been abolished by a Central Law with
effect from 25th October, 1975

Status of Social workers in Delhi
Hospitals
324 SHRI BIRENDER SINGH
RAO:
DR. RANEN SEN:

Will the Mimister of HEALTH AND
FAMILY PLANNING be pleased to
refer to the reply given to Unstarred
Question No. 422 on the 11th March,
1976 regarding social workers in hos-
pitals of Delhi/New Delhi and state:

(a) what action is being taken to
increase the number of social wor-
kers of hospitals of New Delhi|{Delhi;

(b) whether there is any proposal
to raise the status of social workers
angd if so, the nature thereof; and

(c) what steps Government pro-
pose to undertake to improve the
condition of poor patients which is
the social workers prime responsibi-
lity in the light of the 20-point Eco-
nomic Programme of the Prime
Minister?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND Fa-
MILY PLANNING (SHRI A, & .M.
ISHAQUE): (a) In the Municipal
Corporation of Delhi the number of
Social Workers have been increased
from 5 to 6. It is also proposed to
have one more Socia} Worker in Dr.
Rajendra Prasad Centre for Ophthal-
mic Sclences, New Delhi (ALIMS)

(b) There is no proposal under

-consideration at present

(¢) To mmprove the condition of pa-
tients, the Government have taken
seversal steps like increasing the O.PD
“facihties by the opemng of Evemng
©OPDs and by providing better faci-
lities {0 thc mn-patients

Production of Aluminium

328. SHR] YAMUNA PRASAD
MANDAL-
SHRI K M. MADHUKAR:

Wiil the Minister of STEEL AND
MINES be pleased to state

(a) whether there is a proposal to
increase the production of aluminium
in the country; and

(b) 1f so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OI' STEEL AND MINES
(SHRI SUKHDEV PRASAD)' (a) and
(b). The objcctive has always heen
to step up aluminium production by
utilising the instal'ed capacities  as
fully as posaibie However, owing to
severe power cuiz imposed on  the
alurunium sme'ters n the years 1973~
74 vni 1974-75, production was low

As a result of a comprehensive study
of the problems velating 1o the
aluminium industry undertaken 1n tae
firgt half of 1975, an integrated alu-
minium ponty was jntroduced [iom
July 13, .976, which included & 1a-
tionalise1 power teriff for the alu-
minium industry. Following this and
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the favourable mansoon which resul.
ted in ingressed power. generation, pa~
wet avallability to a’uminfum smels
ters significantly improved in 187578,
resulting in capaeity  ufi‘isstion 1n
aluminium smelters increasmg to 88
per cent and g bresk-through in alue
minjum production in that year.

Accord with Poland

326 SHRI RAM PRAKASH.
SHR] RAMAVATAR SHAS-
TRI

Will the M nister of EXTERNAL
AFFARS e pleased to state

{a) whether an gccord with Poland
has recently been concluded; and

(b) if so, the facts thereof and the
benefits likely to accrue?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIFINPAL DAS) (a) A
Protocol was concluded after the
third meeting of the Indo-Pohsh Joimnt
Commussion for Economic, Trade, Sci-
entific and Techuncal Cooperation held
m Warsaw from May 30 to June 8,
1976

th) Inma ard Poland have agreed
1o vxpand coopeiation for the deve-
fopment #nd modermisation of coal
mines jn India Polish side will ex-
tend assistance in the organisation for
tramng of technical and higher su-
pe.visory slafl  demigning and deve-
lopment of wacheries and alse for
setlteag up ) 12 re safety and rescue
w1 eameations

A, regards incvstnial caoperation,
th  fields which were identified m-
cdude cremical industry, fish proces-
sog plants, bur cing malerial indus-
{*y  creironics end  telecommunica-
tion cqupmeni Both sides stressed
ithe need for developing cooperatinn
in third count'ies especially in the
field of markine tools It was also
agreea 10 conctude contracis for the
supply of specia! types of vessels by
Poland to India

.
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Adolitisn of ‘“Dadan” lsbinr gysiem
in Ocioen

$31. SHRI DINESH JOARDER:
Will the Minister of LABOUR be
pleased 'to state:

(u)whu;atbementmd Gov-
ernment has been drawn to the pre-
samngog“dldm"hbowmin

rissa;

{(b) it g0, the facts thereof; and
{c) the steps taken to sbolish tbe
system?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA): (a) to (c). The
matter {3 under examination.
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Bilateeal Co-eperation with Pakistan

329. SHR1 RAGHUNANDAN LAL
BHATIA:
DR. LAXMINARAYAN
PANDEYA:.

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the recent talks at
Islamabad between India and Pakis-
tan have led to a proper climate of
understanding;

(b) whether an era of fruitful co-
operation between the two countries
has started gs a result of these talks;

and
(e) if so, the factg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) to (c).
The talks between India and Pakis-
tan held at Islamabad from May 12
to 14, 1976, resulted in Joint State-
ment which provided for the restora-
tion of commaunications between the
two countres, the widening of trade
relations, and the resumption of dip-
lomatic relativns. Agreement for the
restoration of rail links, ang air links
and overflights were signed on June
28 and July 16, 1976 respectively. The
Private sector was allowed to parti-
cipate in trade between the two coun-
tries with effect from July 15, 1976.
The ambassadors of the two countries
have taken up their reapective posi~
tions, ,,
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he Governmeng is hepetul
that these steps have been

takim in implesentetion of the Bimia
Agreemeny -would lead to fruitful co-
operatian hetween the two gountries.

Views of the Diyector of . Natioual
Malaria Eradication Programme about
the inoidence of Malaria
331 SHRI SAMAR MUKHERJ.EE
Will the Minister of HEALTH AND
LA{?ILY PLANNING be pleased to

(a) whether Govermment are aware
that according to ‘Dr 8. Patnayok,
Director of the National Malaria Fra-
dication Programme, a programme to
bring the malaria incidence down to
the 1987 level would cost Rs 80
crores when the Union Health Minis-
try's entire budget 1s only Rs 57
crores, and g ¢

(b) if g0, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRIA K M
ISHAQUE) (a) ang (b) Yes the
Government have drawn up a revised
Plan for controlling malaria through
the strategy of selective containment
within the available resources

Dry Docks at Visskhapatnam snd
Caleutta

332 SHRI TRIDIB CHAUDHURI
Will the Minster of SHIPPING AND
TRANSPORT be pleased to state

(a) whether the Planning Com-
mussion and the Minwstry of Shipping
have cleared the proposals for two
new Dry Docky one at Visakhapat-
nam and the other at Calcuttas, for
meeting the increased needs of ship-
bullding industries, centred at these
two ports; and

(b) the likely time and Jgate when
the construction of these two pro-
posed Dry Docks could be taken in
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hand and the otlsialed cosle S0
each?

THE MINISTIR OF STATR IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H, M. TRIVEDI).
(a) and (b) The proposals are 1t
present under exdmination.” The cost
of cotistruction gf & Ship Repair Com-
plex at Visakhapatnam has been esti-
mated at Rs. 40 erares (approx ) aad
that of a Drv Dock at Calcutta at
Rs 8 crores (approx) Time of coms-
truction can be indicated only after
the projecti are approved,

Import of ocutdated cables from
Canada for Telephong Lines

333 DR RANEN SEN Will ¢he
Mmister of COMMUNICATIONS Ue
pleased to state

(a) whether outdated cables for
telephone Lnes have been imported
from Canada recently and which are
not suited to Indian conditions; and

(b) 1f 50, the steps taken tharcon?

THE MINISTER OF COMMUNICA-
TIONS (DR SHANKER DAYAL
SHARMA) (a) Cables were import-
ed from Canada against orders placed
iIn 1971 ang 1972 according to ac-
cepted specifications and after carry-
ing out necessary tests 1n the
manufacturers’ permises

(b) Does 1ot arise
Tour of South-East Asia by Deputy
Foreign Minister

33¢ SHRI C K CHANDRAPPAN
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Deputy Foreign
Minister had a tour of four countries
in the South-East Asian region to
explore fuither avenues for wrength-
ening the bilatersl ties with them;

(b f 40, the fasts thereof; and
(c) the response of these couatries”
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“RE’ BDEPUTYE MINISTER IN THE
MINISTRY, OF EXTERNAL AFFAIRS
(SHRI BIFINPAL PAS): (a) and (b).
Yes Sir. The Deputy Foreign Mins-
ter palgd g visly to Thailand, Mglaysia,
Singapere and Philippines between
June 15 and June 24, 1976. In is
discussions with leaders of the count-
vies visited, the Deputy Foreign
Minister discussed developments :n
the region as well as the international
situstion. Views were exchangeq re-
garding further strengthening of our
bilateral relationr with these countries.

(¢) All the countries warmly reci-
procated India’s desire to further
develop these bilateral ties particu-
larly in the field of economic aad
technica] co-operation.

Accidents in mines from January to
May, 1976

335. SHRI ROBIN SEN. Will the
Minister ot LABOUR be pleased to
state:

(a) whether between January to
May, 1976 there were 70 accidents in
mines;

(b) if so, the total number of
workers killed and injured,

(c) the reason for such accidents;
and

(d) the steps taken by Government
to stop recurrence thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b).
Between January to May, 1976, there
were 88 fatal accidents in coal mines
causing death of 107 persons and
serious injuries to 18 others and 34
fatal aacidents in non-coal mines caus-
ing death of 42 persons and ser:ous
injuries to 4 others, (The figures given
are orovisional and subject to revi-
sion).

(c) Fall of 1cof, fall of sides,
transportation mehinery and explo-

70

) .
sives were ine main causes of thnse
accidends

(d) Steps taken by the Government
irclude:— ,

* 1. Concertéd drive to implement
the recomrmendations of the special
study made by the Chief Inspector
of Mines 1n India on fatal accidents

due to fall of roofs and sides in coal
mines:

2. Sefting up of an Accident In.
vestigation Cell in the Directorate
General of Nmes Safety for survey
of accident prone mines and identi-
ficatior, of corrective measures.

3. Augmentation of the strength
of inspecting staff of Directorate
General of Mines Safety in a phased
programme to provide for increased
inspections of mines,

4 Sperial drive for identifying
potential areas/mines where there
is bketihnod of danger of inundation
and taking of necessary further

action including closure of such
areas,

5 Continued emphasis on safety

in munes during normal inspection
of mines

8 Introduction in several mines of
a system of call for safety to remund
workers going on duty on th~
basic habils of personal safety.

7. Conducting of Safety Weeks in
all mining areas to keep the spirit of
safety conciousness alive.

TImport of iron/steel

336. SHR] B. R. SHUKLA: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether any iron or steel or
both were imported during 1975-76
angd up to June, 1876; and

(db) If 80, the countries from which
they were imported and the value
thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). No pig iron was imported during
1975-76 or April-June, 1976. Steel
continues to be imported.

Imports of steel by canaglising
agencies SAIL International Limited,
and Minerals & Metals Trading Cor-
poration are as below:—

- il-J
1975-76 Aprm ﬁune

Value Vaju*
Rs. crores Rs. crors
SAIL Int:rnational
L. 74.93 14.02
Minersa] and Mectals
Trading Corpora-
tion 23.54 4.63

Imports are mainly £rom Japan,
UK, USA, Belgium, France, West Ger-
rhany, East Germany, Sweden, Aust-
ria, Czechoslovakia, Poland and USSK.

Fareign visits of Central Ministers

337. SHRI AMARSINH CHAU.-
DHARI: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether several Ministers of
the Central Government have visited
foreign countries during the last three
months;

(b) if so, the names of such coun-
tries; and

(e) the nature of the talkg held and
the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) to (¢).
The information is being collected
and will be laid on the table of the
House as early as possible.

Mapnpower needs of new steel plants

338. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of STEEL
AND MINES be pleased to state:
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(a) the surplus manpower in the
existing steel plantg at present; and

(b) whether while assessing the
manpower needs of new steel plants,
the surplus manpower in present steel
plants would also be taken into acco-
unt and moved to new steel plants?

THE DEPUEY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1I SUKHDEV PRASAD): (a)
Studies conducted, some time back,
in the steel plants of Hindustan Steel
Ltd. had revealed an gveral] margi-
nal surplus in relation to reference
maming. Since then the position has
been continous!y changing. While in
some cases the manpower require-
ments have gune up on account of new
items of work or sanction of new units
or otherwise, in some others surpluses
have been noticed. However, conti-
nuous efforts are being made by the
plant managements to redeploy to
the extent possible, the surpluses
gainfully against existing and, new
vacancies,

(b) While uny surplus staff identi-
fied as such at a given time can be
taken into account against the man-
power needs of the new steel plants,
its movement to the new sites would
depend on a variety of factors like
the policy of recruitment, willingness
of the persons concerned, attitude of
the labour unions etc.

Port Trust for New Mangalore Port

339. SHRI P. R. SHENOY: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there ig no Port Trust
for the New Mangalore Port;

(b) whether the New Mangalore
Port is at present administereq by a
State official; and

(c) whether a Port Trust for proper
functioning of the harbour and to
serve the interest of labour is propos-
edy
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVED]):
() A Port Trust bas not yet been
formed at New Mangslore Port.

(b) The Chief Enginear and Admi-
nistrator is an officer on deputation
with the Govt. of India from the
Government of Karnataka.

(c) The general question of setting
up of a Port Trust Board at New
Mangalore Port is under consideration
However, the interests of labour are
protected under the various labour

Jaws and jt is not necessary that a
" Port Trust should be set up for pro-
tecting labour interests.

Incidence of croes infections

340. SHRI RAJDEO SINGH-
SHRI MOHINDER SINGH
GILL:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state: -

(a) whether recent studies by the
Indian Council of Medical Reseaich
have indicated a high incidence of
cross-infections in hospitals;

(b) whether I C.M.R. hag also
identified a major virus disease which
hag acquired g disturbing trend in re-
cent years as Japanese encephalilis;
and

(e) it go, the steps taken by the
Government to eradicate it?

THR DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) A study undertaken
by the Indian Council of Medical Re-
search his revealed that post operative
infection in lbdie ia high as compared
to adtvanced countries.

(b) Yes.

(c) Necessary steps to prevent the
disease are being taken by the Gov-
ernment of West Bengal.

Rise in prices of D.D.T.

34]. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Government are aware
that rising prices of insecticides have
affected spraying operations;

(b) whether the price of D.D.T.
which wag Rs. 3000 a tonne some years
ago, has risen to Rs. 5000 a tonne; and

(c) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Yes, to some extent.

(b) The increase in price of D.D.T.
is as follows:

Old r:t per Presertriee
metricted P rm tricr 0

R.. Re.

D.D.T. 56%, 3240 6550
w.d.p.

D.D.T so% 3820 9300
w.d.p.

(c¢) Government have prepared
revised strategy for contro.ling mala-
ria. The Government have also
decided to increase the indigenous pro-
duction of D.D.T.

Medical Education

342. SHRI P. GANGADEB: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether the new programme
for medical students is being intro-
duced as to spend their internship
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period in the sub-division snq taluk
hospitals before they are awarded the
MBERS. degrees;

(b) whether the medical colleges
will be directed to formulate ruleg in
this regard; and

(c} what are the positive measures
taken/being taken to establish all
Indla integrated medical education
with Health Service complex at village
level? *

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) to (c). According to
an action plan drawn up by the Gov-
ernment of India on the basis of the
recommendations of the Group on
Medica] Education and Support Man-
power, each medical college in the
country should be given total res-
ponsibility for promotive, preventive
and curative health care of at least
3 tklocks, to start with, in g district.
with scope for coverage of the entire
district phaseg over a period of four
or five years. ‘Training of interns
will be shifted completely away from
medica] college hospitals and nstead,
will be conducted st the Primary
Heath Centres, Taluk, Sub-divisional
and District Hospitals. Keeping in
view the need for effectuating the
revised training schedule from the
1977 session itself, the Government

of India have asked the Medical Coun.
cil of India, inter aliz, to appoint a
committee for restructuring the acade-
mic curriculam to afford a positive
bias towards community medicine in
medical education and to make neces-
sary changes in the existing rules/
regulations to enable the medical col-
leges to switch over to the new sys-
tem. Vi

The Medical Council of India thus
formed a sub-commuttee to consider
the question of bringing about the
desireq changes in the medical edu-
cation wnd the mode of effectuating
the sar ¢. The report of the aub-com-
mitteg is being considered by the

mwﬂwcommnézmomx.

m &l“.u .p, 1WA ,ﬂm
tozies have urged b
injtiate actien for hlmmm
of the Plan of before the 15th
August, 1978,

Disincentives ts Marge families

343, SHR! B. V. NAIK: Will the
Minister of HREALTH AND FAMILY
PLANNING be pleased to state;

(a) the States In India which
announced disincentives to large
families;

(b) the nature of these disincen-
tives;

(c) whether disincentives fall with-
in the scope of the national policy on
population; and

(d) whether the State Governments
have taken the consent of the Centre
for disincentives?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K M.
ISHAQUE): (a) According to the in-
formation rectivad by the Gowern-
ment of India, the Stateg of Maha-
rashtra, U.P., Karnataka, QGujarat,
Haryars, Punjab, Bihar, Rajasthan
ang Madhya Pradesh and the Union
Territory of Delhi have announced
certain measures of disincentives to
discourage uncomtrolled reproduction.

() The State Governmenis/Union
Territories have devised their own
schemes of disincentives which are
broadly, in the shape of denial of cer-
tain privileges and concessions like
Maternity Leave, loans/advancing for
different purposes, allotment of ac-
eemmodation/land, free-medioal trest-
ment, fred-ships/educagion sllowance
for children ami employment eppor-
tunities to those Government gervanis
and members of general public, as
the case may be, who do not limit
thelr family to a prescribed number
of children of fai} to undérgo sterili-
gation.
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(c) According to the National Popu-
lation Policy announced on 16th
April, 1976, a copy of which was laid
on the Table of the Lok Sabha, it
has been decideq to leave it to each
individual State to fintroduce such
measures towardg their employees
and other citizens in the matter of
preferential allotment of houses, loans
etc.,, as they considered necessary
and desirable. The measures adopted
by the State Governments are broad-
1y in keeping with the spirit and inten-
tion of National Population Policy.

(d) In view of (c), does not arise.

fet & grat ® wdafeat W g wv
s

344. ot streay Wif : FATART A
ag IR ¥ T F+ ¥ ¢

(%) v faeety & Fdt R wrw
FX Ty FHACET F1 7 d am
faa w8 FTAT 9N § A IF B
gy afi & s g ; AT

(@) afz g, &t aWFR *F1 LT
g ‘gt & wifest & faeg @ar
FIQ ISA FT QAT & ?
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Opening of sub-post offices in each
Community Development Blocks

345. SHRI NAWAL KISHORE
SINHA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the names of the Community
Development Blocks in the country
where there is not even one sub-post
offiee in the area; and

(b) whether it is proposed to open
sub-post offices in those areas?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) The information is
furnished in the enclosed statement.

(b) Proposals to open sub post offi-
ces in some of the areas are under
the consideration of the Postmasters
General concerned.

Statement

Statement showing the names of the Community Development Blocks in the country where
there is not even one sub post office in the areas.

Name of the Circle Name of the Community Development Blocks
1. Andhra Circle, + Koyyaru, Gudur, Padaipenta.
2. Bihar . . .

Dharaya, Sanuna, Darapur, Alali, Tundi, Kalyanpur, Dumarsia,
Talghar, Buria, Pakuria Sundera-Pahari, Boripur, Kundahat,
Narayanpur, Masalis, Kathkund, Jawa, Mohanpur, Mushari,
Moraul, Minapur, Nampur, Piprahi, Kalyanpur, P| ur, Narkatia,
Nautian, Nimdih, Govindpur, Mazohgun, Harshen, Rajna, Earine,
Hansi, Jaim!{mugm), Nawadih, Mandu, Bahadurpur,
Singhbara, G| yampur, Harla, Genighat, Karkat, Adhora
Kridylnndn:g, Amour, Rukauli, Palesi, Sikti, Bhargdena
Dighal rha, Falka, Balrampur, Kadra, Azinnagar, Pranpur
Amdabad, Mamm, Bahadurpur, Gaighat, Burnu, Angra

| —




79

Written Answers AUGUST 12, 1976 Written Answers %)

Name «f ths Circl2

Name:« f thc C mmunity D partment Bl cks

3. N. W. Circle -
4. N. E. Circle -

§. Orissa Circle -

6. Rajasthan Circle
7. U. P. Circle .

8. West Bengal

Bolda, dnldcva, Kangura, Tamar, Erki, Chainpur, Meral, Bhan-
barta, Manika, Garsoo, Dhurki, Manjhiaon, Dhuraya, Bhegw anpur,
Littipara,y Gopi-Kandar, Pothana, Sidhaw, Kuchi, M arkoel,
Keridari, Degli, Katk:n-fendi, Ghurchu, Mandu, H ualath:,
Parering, Neuhatha, Kochanhaukn, Terhagachi, Schna, Bhagr,
Kisko, Chanho, Rania.

Pangi, Salooni.

Borobazar, Srij , Balijana, Mawkajew Betain‘ng, Chakpot,
Mawkyrwat, awryngkneng, Thadlaskein, Zikz:)k, Salsela,
Rongram, Aibawk, Rein, Phaileng, Ngopa,” Bunghmun, Lungsal,
Sangau, Chawgte, Thingsulthlian, Tuipong, Kalakang, Wakro,
Howai, Desan, Tali, Palin, Doimukh, Raga, Sagalee, Koloring,
Sarli, Dumporijo, Nacho, Taliha, Liromors, Gensi, Yingkiong,
Mariyang, Baleng, Mebo, Longding, Namsang, Laju, Pongchau,
Nefra, Kalaktang, Lumla, Chayantajo, Bameng, Thanlong Tipai-
kukh, Henglep, Saikul, Chigai, Phungar, Kamjong, Chasad,
Kashamkhullen, Kharong Sepal, Swambung, Wangoi, Tengnopal,
Kikruma, Baghty, Monkulemta, Wakching Longleng, Shamatour,
Kipheri, Noklak.

Kosagumuda, Nandahandi, Kundra, Govindpalli, Kudumuduguma,
Lamptaput, Kolnara, Chandrapur, Sanakhemundi, Thumal,
Rampur, Lanjigarh, Karlamutda, Golamunda, K'men, Boden,
mvindpur, Tiring, Kusumi, Banspal, Hatadihi Dharkada

npur, Maktideul, Mckul, Jamaikira, Govindpur, Gurundia,

Kankadahad,

Sahara, Umren, Bhakia.
Khadauli, Bharauli, Cheraigaon, Suhelganj, Channia, Pali, Paniary?

Piproli, rwa, Saiadnagar, Panasa, Gar.estwari, Bhagatpur>
Tanda, Dalpatpur, Pardha, Tahabarpur, Bircha, Bamore, Barra?
Marewa,Akhandnagar, In&ungar , Lamgara, Dhaulechira, DFaul:-
devi, Nandga'n, Chamuhan, Kudarata, Narkhoria, Santha>
Bankati, Se iyawan, Mittwal, Chanwapur, Vikramjot, Bagaulis
Bahadurpur, iogin, Saunghat, Nathnagar, Khoiyawan, Hallir,
Ramgarh, Barhpur, Bhagyan Nagar, Madanpur, Takhyam Aliu,
Azemgabad, Khairgarh, Jallipur, Kasimpurgarhi, Behta, Palla,
Sau-hana, Sakaran, Imalia, Sultanpur, Pasendi, Tandiyawar, Sisra,
Bawan, Todarpur Kothwa, Bharkbani, Phulbehar, Bijuwa, Nakaha,
Pasgawam, Ramiabehar, Bhawarkol, Maiac Quadarch«wk, Samrer,
Salarpur, Dhagawan, Junawai, Mirzapur, Bhutpura, Behta,
Hassenrem, Talgaram, Bisrakhand, Arria, Hanumarga: j, Belhari,
Dubhar, Murli, Chhapara, Pandah, BirpurWa, Bharkata, Bistun-
f(ura, Niziua, Mariahu, Bargsathi, Ramnagar, Betalg! at, Lalauri,

hera, Patara, Pidhnoo, Maitha, Kakwanr, Malasa, Sandalpur,
Fatehpur Chaurasi, Ashoha, Bichhia Sikandarpursarosi, Sikan-
darkaran, Auras, Silauli, Asothar, Telixari, Decmai, Rajapur,
Bhojpur Rajpura, Tilana.

Khatra, Mayureswar, Nanoor, Memeri, Kalna, Jamuria, Patashpur

Tamluk, Nandigram, Arsha, Neturia, Santuri, Para, Uluberia,
Panchla, Bhagabanyola, Ranaghat, Krishnaganj, Kultali, Barasat,
Minakhan, Swarupnagar, Sandestkhali, aristchandrapur,
Habibpur, Kaliachak, Hemtabad, Chopra, Goalpcktar.

Proposed Socialist International Dele-

(a) whether the Socialist Interna-

gation to India tional had decided to send its delega-

tion to India to study the situation

. PROF. MADHU DANDAVATE: i
346. PROF HU after the declaration of Emergency in

Will the Minister of EXTERNAL
AFPAIRS be pleased to state:

India;
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(b) it 0, Whether the delegation
wag refused permission to come to
Indin; and

(c) if o0, the reasong thereof?

FAIRS (SHRI BIPINPAL DAS): (a)
In July 1875, we were informed that
the Socialist International desired to
depute 2 representatives to India to
look into the living conditions and
health of Shri Jayaprakash Narayan.

(b) and (¢). It wag conveyed to the
Socialist International that all politi-
cal detainees including 8hri Jays-
prakash Narayan were being well
looked after. It was further conveyed
to them that there was no question of
any foreign organisation or individual
coming to India for an enquiry of
this kind which would be tanamount
1o Interference in our internal affairs

Konkan Passenger Shipping Service

347. PROF. MADHU DANDAVATE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the public sector
Mughal Lines proposes to discontinue
the Konkan passenger shipping ser-
vice;

(b) whether the Maharashtra Gov-
ernment have expressed its willing-
ness to conduct the shupping service
through Maharashtra State Transport;

(¢) whether the Maharashtry Gov-
ernment have suggested that the Goa
CGovernment should also bear part of
the osses on the shipping service; and

(Q) it so, the reaction of Union
Government thereto?

JUHE MINISTER OF STATE W
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR H. M. TRIVEDI):
(a) No, Sir,

(b) No such proposal has been
made by the Government of Mgha-
rashtra,

(¢) and (d). The proposal that
losses incurred by Mogul Line Ltd. be
shared by the Governments of Maha~
:iuhtra and Goa is under considera-

on.
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Prime Minister’s visits abroad

282, SHRI N. £ HOBRO: Will the
Minisier of EXTERNAL AFFAIRS be
pleased to state:

(a) the names of the countries visit-
ed by the Pritie Minister recently;

(b) whether there had been any
discussion that Indian Ocean region
ghould be free ‘rom military escala-
tion by the great powers of any kind
of military activity angd rivalry; and

(ey if so, the outcome thereof?
THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-

FAIRS (SHR1 BIPINPAL DAS): (a)
USSR, GDR ang Afghanistan.

(b) and (c). There was general
agreement on making the Indian
Ocean a zone of peace, f{ree from
foreign military bases.
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Selting up of a wage Board for
Medical Representatives

354. DR. LAXMINARAIN PAN-
DEYA: Wil the Minister of LABOUR
be pleased to state:

(a) whether Medical Representa-
tives have demanded the setting up

of a separate Wage Board for them;
and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) No such
demand has been received.

(b) Does not arise.

Protest against Racist Regime of South
Africy

355. SHRI SAROJ MUKHERJEE:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state the
steps the Government of India had
taken to voice the Indian people’s
protest against the racist regime of
South Africa in view of the fact that
21 African and Arab countries had
protested against the participation of
Newzealand in Olympic games and
withdrawn from the same on the
ground that Newzealand had been
keeping games relationg with the
racit regime of South Africa by send-
ing a team to play Rugby in South
Africa?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL APF-
FAIRS (SHRI BIPINPAL DAS): (a)
Government of India have denounc-
ed racialism and the policy of apar-
thoid practiseq by South Africa and
has opposed unreservedly its applica-
tion in sports a3 much ag in other



diplomatic, commancial,
nomfic ang other fields including sports
ax per the relevant resclutions passed
at the United Nations.

Relp to the canse of PL.O, Fightors

356. SHRI SAROJ MU\.HERJEE:
Will the Minister of EXTERNAL
AFFAIRS be pleased to gtate the
concrete measures taken by the Minis-~
try to materially help the PL.O. and
its fighters in view of the fact that
the aggressive attacks on the P.L.O.
fighters have been mounting everyday
and that UN.O. has accepted the
demand of P.L.O. as just and human
and that Government of India have
also declared their policy in support
of PLO.?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): The
Government of India have recog-
nised the representational character
of the Palestine Liberation Organisa-
tion and have given consistant and
principled support to the cause of the
Palestinian people in the United
Nationg Organisation and other inter-
national fora. In January 1975, the
Palestine Liberation Organisation
was allowed to open its office in
Delhi. The Government also provide
scholarships to the Palestinian stu-
dents ang contribute to the United
Nations Relief and Works Agency for
maintenance of Palestinian refugees.

Quick Mail Service Facllitles to cities

357. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the neroes and numbers of

oities o towns in India which are
the QMS. facilities as on

1st July, 1976; and
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(b) wamther it is proposed o ex.
uM i W {0 a Jarger pumber

of towns end whetber any programms
has been drawn uwp Iu this yegard?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) The QM.S. facility
was avellable in 392 cities/towns in
India as on the 1st July, 19076; of
these, 45 are National centrey con-
nected with one anothey and the re-
maining 847 gre Regional centres
connected to the respective state capi-
tals headquarters of the Union Terri-
tory. A list giving the names of these
centres, atste-wise, iy laid on the
Table of the House. [Placed in Lib~
rary. See No. LT-11053/761.

(b) The question of extension of
this service to other towns is being
reviewed from time to time, keeping
in view the timings of the transport
facilities.

Daily Dak Delivery Service to

Villages
358. PROF. NARAIN CHAND
PARASHAR: Will the Mimster of

COMMUNICATIONS be pleased to
state:

(a) the number of villages in each
State/Union Territory of the country
which are covered by the Daily Dak
Delivery service as on 1-7-1076;

(b) the number of such villages
among them as have (i) Weekly,
(ii) Bi-weekly, (iil) Tri-weekly and
(iv) Fortnightly mail service;

(¢) whether any plan has been
drawn up to extend the Daily Dak
Delivery to a larger number of vil-
lages and also to increase the fre-
quency of mail servics in case of
thoge villages which do not enjoy
Dailly Dsk Delivery; and

(d) I so, outline thereof?

THE MINISTER OF COMMUNICA.
TIONS (DR. SHANKER DAYAL
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SHARMA): (a) and (b). A Statement
iz plated on tHé Tible of the Lok
Sabbe. {Placed in Lidrary. Sece No.
17-11034/78}.

(¢) and (d). The Heads of Postal
Circles have been instructed to extend
dally delivery of mails to as many
villages ag possible.

Walting List of Telophoug conmsctions

339. PROPF. NARAIN CHAND
PARASHAR: Wili the Minister of
COMMUNICATIONS be pleased to
state:

(a) the number of applicants for
telephoney on the waiting list of (1)
OY.T. (i) Specis) and (iil) Ordinary
categories in wach one of the metropo-
litan cities of Delhi (including New
Deihi), Bombay, Caleutta and Madras
and the capitals of other States of the
Indian Union as on 31-3-1976 and
30-6-1976;

(b) the date of the’ registration of
the first name on the waiting list for
each one of these categories; and

(c) whether any effort is being
made to provide more connections in
the cities mentioned above so as to
reduce the number on the waiting
list?

THE MINISTER OF COMMUNICA.
TIONS (DR. SHANKER DAYAL
SHARMA): (a) and (b). The requir-
ed information 1s being collected and
will be placed on the Table of the
Lok Sabha in due course.

(c) Efforts are continuously being
made to expand the exchange capa-
cities within the available limited
Yespurces.
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Refusal of Passports by South African
Government

363. SHRI M. S. PURTY: Will the
Minister of EXTERNAL AFFAI
be pleased to state; .

(a) whether five great grand children
of Mahatma Gandhi have been refused
passports by the South Africar Gov-
ernment; and

(b) whether they have approached
the Indian Government to seek its
assistance in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
According to our information Mr.
Mewa Ramgobin, husband of Mrs.
Ela Ramgobin, the grand daughter of
Mahatma Gandhi, applied for pass-
ports for their children. These pass-
ports were refused by South African
regime.

®) No, Sir. .
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Land for Bonded Labowrers

368. SHRI M. S. PURTY: Wil the
Minister of LABOUR be pleased to
state:

(a) the steps Government have
taken to provide bonded labourers
with agricultural land; and

(b) the measures adopted in case
there is no surplus land available
for them? ,

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVINL VERMA): (a) and (b).
A Statement is placed on the Table
of the House.

Statement

Anghra Pradesh—Out of 826 freed
bonded labourers 698 bonded labourers
have been rehabilitated. Orders have
been issued to all Collectors, Director
of Harijans Welfare and Director of
Backward Classes Welfare to allot
agricultural lands and house sites to
the freed bonded labourers on priority
basis. They have alsa been authoris-
ed to issue loans for agricultural
operations and agricultural develop-
ment and loans at preferential rate
of interest to the freed bonded labour-
ers on preference and priority basis.
So far 19 freed bonded labourers
assigned agricultural land. If there is
no surplug land Collectors will provide
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syitable rebabllitation measures to the,
feed “honded labourers by giving

idens towards economic support pro- by

grammes and also by obiaining loans
2rom the nationalised banks.

Bihar—Rehabiliiation scheme under
imoplementation. 730 acres of land
allotted to 581 bondeg labourers.
Rs. 2,786,000 have been spent so far
from State Budget.

Rajasthan—1384 freed uonded la .
ousers have been rehabilitated by
allotting agricultural land. A provi-
sion of Rs. 500 each is provided by the
State Covernment. 28 freed bonded
labourers have been given loan facili.
ties of Rs. 32400 hy Scheduled Bank
in Rajasthan. 13 freed bonded lab-
ourers bhave been given employment
at Rajasthan Canal

Orisga—95 freed bonded labourers
have been rehabilitated. Rs 5 lakhs
have been allotted from 7Tribal and
Rural Weifare Budget. Rs 3 Igkhs
have been sllotted for rehabilitation
of non tribal lJabour. So far 28.98
acres of agricultural land have been
aliotted.

Tamilnadu-—4.2 tamilies assiencud
with cultivable land 179 families who
were not given Jand were provided
with subsidiary farming assistance.
State Bank of India sanctioned Rs. §
lakhs to 250 freed bonded labourers
in Coimbatore Dustrict for produchive
ventures. Ks. 1 lakh sanctioned for
South Arcot District for settlement of
freed labourers.

C.P~2408 freed bonded lahourers
of District Dehradun bave been allotted
248839 acres of lapd for agriculture
and loans amounUny to Rs 131430
for purchasing agricultural inputs. A
sum of Rs 1,06200 have been ad-
vanced to freed bonded labourers by
Covoperative and Commercisl Banks
for the purchases of agriculture and
eattle renring.

1318 LE—4.

Workeps Inid off jn Sugar Ml ir
Tirucky Distriot (Tamil Nadu)

369. SHRI DINEN BHATTA-.
CHARYYA: Will the Minister of
LABOUR be pleased to state:

(a) whether nearly 2,400 workers
were lgid off in three sugar mills
in Tiruchy District of Tamil Nadu:
and

(b) if so, what steps have ueen
taken by Government to gtop such
Tay-offs”?

LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The matter falls essentially in the
State Sphere. According to the infor.
mation made available by the Govern-
ment of Tamil Nadu, 1244 permanent
workers were laid off on different
dates in Kothari Sugar and Chemicals
Ltd. (201 workers from Aprfl
21, 1978), Deccan Sugar and Abkhari
Company Ltd. (547 vorkers from
March 16, 1976), and Cauvery Sugar
and Chemicals Ltd. (406 workers
from March 29, 1976). Dispute ratsed
over this issue was taken up in con-
cilietion by the State Industrial Rela.
tions Machinery. Conciliation baving
failed, Government of Tamil Nadu are
considering further steps in the mat-
ter. The matter, it is reported, is to
be discussed at the next meeting of
the Standing Committee of the State
Apex Body.

Exploitation of Bauxite Deposits in
Bast Coast

370. SHRI D. D. DESAL: Will the
Minister of STEEL, AND MINES be
pleased fo state:

(a) whether his Ministry has fin-
alised plans for exploitation of bau-
xite deposits recently discovered in
the East Coast; and

{b) it so, the main features there-
of?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). A programme for ‘proving’
bauxite reserves in the East Coast
range is under way. Plans for the
exploitation of the deposits will be
formulated on the basis of the results
of ‘proving’ operations.

Alumina for Export to Iran

371. SHRI D. D. DESAIL Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Iran is not pursuing
its scheme for manufacture of alu-
mina in India for export to that count.
ry; and

(b) if so the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). Discussions have been held
with Iran regarding arrangements for
supply of alumina to Iran. It is ex-
pected that the arrangements will be
concluded shortly.

Expansion of Balco

372. SHRI D. D. DESAI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether BALCO has achieved an
increase in production during the first
quarter of this financial year;

(b) if so, the nature of increase; and

(c) whether there are any plans for
expansion of BALCO’s output?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)

es, Sir.

(b) The production of aluminium
frem the first potline of the smelter
(25.000 tonnes per annum capacity)
was 6,431 tonnes in the first quarter
April-June, 1976, representing 102 per
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cent capacity utilisation and 7 per
cent increase over production in the
previous quarter January-March, 1976.

(c) The Korba project is scheduled
to produce eventually 100,000 tonnes
of aluminium per annum.

The second potline of the Korba
Smelter of BALCO (25,000 tonnes per
annum cepacily) has been completed.
It will go into production as doon as
additional power is availahle from the
Madhya Pradesh Electricity Board.

Work on third and fourth potline
(50,000 tonnes per annum capacity) is
progressing.
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Graphite deposits in Kerala

374. SHRI VARKEY GEORGE: Will
the Minister of STEEL AND MINES
be pleasel to state:

_ (a) whether some surveys are be-
Ing conducted to locate graphite depo-
sits in Kerala; and

(b) if so, the areas where surveys
are being conducted and the approxi-
Mate estimate of the deposits?

THE DEPUTY MINISTER IN THE
MINISTRY "OF STEEL AND MINES

(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) Investigation for graphite is be-
ing carried out by the Geological Sur-
vey of India in Nagapuzha and Vada-
code areas in Ernakulam District. As
the work is still in progress, it is not
possible to give any firm estimate of
the reserves at this stage.

Survey for Golq in Kerala

375. SHRI VARKEY GEORGE:
Will the Minister of STEELL. AND
MINES be pleased to state:

(a) whether the Geological Survey
of India has conducted a survey for
gold in Attappady in Kerala; and

(b) if so, the results thereof?

THE DEPU:I‘}! MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) It is premature to infer any re-
sult as the work is still in progress
and the chemical analysis resuits are
awaited.

Death of Indian Student in Lomrdon

376. SHRI HARI SINGH: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether an Indian student stu-
dying in London has been stabbed to
death on May 1, 1976; and

(b) if so, the steps Government
have proposed to draw the attention
of the Government of Britain to this
case?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes

Sir.

(b) We expressed our concern to
the British authorities in this case as
also in genmeral about the 'feehng of
insecurity among the Indian Com-
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muity Ta Beitain due to iucidents of
this kind,

Interim Roflef to Electricity
Envployees

377. SHRL 8, M. BANZRJRE:
SHRIMATI ROZA DESH-
PANDE:

wWill the Minister of LABOUR be
pleased to state:

(a) whether the recommendations
of the Guidelines Commijttee on In-
terim Relief for Electricity Em-
ployees have not been implemented
as yet in three northern States;

(b) if s0, the reasons thereof;

(¢) whether powermen have taken
a decigion to observe a week from
9th to 15th August, 1976 to draw the
artention of the State Governments
and the managements towards their
demands; and

(d) if so, the reaction of Govern.
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
Actording to the information received
some time ago, the recommendations
had not been implemented in Punjab,
Haryana and Himachal Pradesh on the
ground that the State Electricty
Boards are followng the State Go-
vernment pattern in the matter of pay
scales, dearness aliowance and other
benefits to their employees

(¢) and (d). A few Unions have
whmated that they have observed
Demands Day to draw attention to
their demands on 4th August, 1976.
The bulk of the personnel working
for the gemeration and distribution of
electric power, function under diffe-
rent State Electricity Boards. and are
under the administrative control of
the vespective State Electricity Boarda.
The State Nectricity Boards are the
competent authorities to take a view
on thelr demands,

’
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Mannfaoiave of spares fpr Stegl
Plande

378. SHRI P. GANGA REDDY:
Will the Minister of STREL AND
MINES be pleased to refer to reply
gven to Starred Question No, 338 on
13th March, 1975 ang state:

(a) whether Government have
cince decided to set up 4 Central
Workshop for the manufacture and

supply of spare parts to all the steel
plants; and

{b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (s) and
(b) -. No, Sir,

The feasibility report prepared by
Metallurgical & Engineering Consul-
tants (Jndia) Limited on setting up a
“Central Workshop for manufacture
of spare parts for steel plants” is
under exemination of the Steel Autho-
rity of Indis Limited.

UK. aid for Family Planning

379 SHRT P. GANGA REDDY:;
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state

(2) whether U K Government has
agreed to provide aid for family plan.
ning projects m the country; and .

(b) if so, the terms and conditions<
of the aid?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A.KM
ISHAQUE): (8) and (b) A proposal
for the grant of ald by the UK
Government for the strengthening of
sterilisation facilities under the Fam}
iy Planning Programme fs under con-
slderation. A formal agreement bet-
ween the two Governments i yet to
be signed.
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. 380. SHRI C. H. MOHAMED KOYA:
SHRI N, SREEKANTAN NAIR:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state;

(a) whether State Government of
Kerala had approached the Central
Government for financial assistance for
introduction of post-graduate courses
in (1) Prasuthithantra and Bala-
chikitsa and (2) Mental diseases at
P.G. Centre at Kottakkal; and

(b) if so, the action taken by Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANING (SHRI A K M.
ISHAQUE): (a) and (b)Y Yus out
due to inadequacy of provision m the
Fifth Plan outlay the proposa! of the
State Government could not be
accepted.

Proposal for establishing of a Regisnal
Cancer Institute at Medical College.
Trivandrum

381. SHRT C. H.
KOYA:

SHRI N. SREERANTAN NAIR:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state ;

(a) whether Government of Kerala
have submitted proposal for estabiish-
ment of a Regional Cancer Institute at
the Medical College, Trivandrum;

.(b) whether Central assistance ias
been requested for this Project;

MOHAMED

(e) it so, the total financial assist-
ance requesteg by the State and funds
allotted;

(d) whéther the Central Govern-
ment have made any attempts to get

financial assistance from WHO t.r
this Project; and

(e) if 0, the result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. X. M.
ISHAQUE): (a) and (b). Yes.

(c) Government of Kerala rc.
yuestel for Central assistance of
Rs. 60.00 lakhs for development of Re.-
gional Cancer Institute at the Medical
College, Trivandrum, in March 1%76.
In view of the limited allocation marie
available for Cancer Research and
Treatment in tthe Central Sector
duning the 5th Plan, it hag not been
found possible fo provide any Cen-
tral assistance to Govermment of
Kerals for this purpose,

(d) Nou.

(e)» Does not arise.

Allotment of funds to States for
eradication of Malaria, Cholera and
other diseases

282. DR. SARADISH ROY:
SHRI JAGANNATH MISHRA:
SHR: P GANGADEB:
W:l! the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state.

(a) the total amount of money allot.
ted for the eradication of malaris, cho-
lera and other diseases separately,
State-wise during in last three years;
angd

(b) the work done by the States
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. X M
ISHAQUE): (a) A statement show-
ing the Central assistance in cash
released to the States for the eradi-
cation of Malaria and control of
Cholera, Smallvox, Leprosy, T.B.
V.D, Trachoma and Filaria during the
last three years 1973-74 to 1975.76 18
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laid on the Tabls of the House [Plac-
ed in Library. See No. LT- 11066/76].

(b) Programmes relating to eradi-
cation of Malsria and Smallpox and
control of Leprosy, T.B., STD,
Cholera, Trachoma and Fiaria are
treated a5 Centrally Sponsored Scheme
for which Central assistance is provid-
ed according to the prescribed patterns.

The country has attained zero
ncidence in Smallpox in July, 1976
and that status has been maintamned
since then There has heen a set back
in the implementation of National
Malaria Eradication Programme dur-
ing the last few yearg due to the
varioug factors, A revised strategy
for selective containment of Malaria
has been prepared. As regards the
coptrol ef Leprosy out of 5.2 million
cstimated cases in the country over 1.6
million cases have been registered and
are provided {reatment The prog-
ramme is being gradually expanded to
cover the remaining cases Under the
National T.B, Controf Programme,
treatment of infectious m patients 1s
provided. A modern effective anti—
T.B drugs are given on priority basis
and inmunization by BCG Vaccina-
tion of the population below the age of
20 yearg is undertaken. There arc 435
Clnics run by the States and
Voluntary Organisation, and 308 BCG
teams are munctioning in the country.
Under the S.T.D, Control Programme,
the Central Government gives free
supply of drugs to the Sates. During
1875, over 2.4 lakhs cases were treat-
ed 1n the V.D, clinics estblished with
Central assistance. Under the Na-
tional Cholera Conirol Programme,
Cholera Combat Teams have been
established in 28 endemic districts,
The inecidence and Jeaths due 1o
Cholera have been brought down.
Under the Trachoma Control Pro-
gramme #ll March 1978, 215.43
million population in 273 C.D. Blocks
has been covered. Under the Nation-
al Filaria Control Programme, 142
Filaria Control Unit 13, Headquar-
ters Bureaux and 4 Rural Research-
cum-Training Centres are functioning

AUGUST 12, 1976
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in the counfry. Six Survey Unlis have
bheey), astablisbed  during 197376 in
ttar fo delimit the PFilaria
problem in the unsurveyed districts.

Commiitee to look into DT.C,
working

388. SHRI M, KATHAMUTHU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Committee appoin-
ted to look into the working of the
D T C. has since submitteq its re-
port; and

(b) if s0, the find:ngs thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI  DALBIR
SINGW): (a) No.

(b) Des not anse.

Researck on Production of Vaceine
for Malaria

384. SURI R. N. BARMAN: Wil
the Minister of HEALTH AND FAMI.
LY PLANNING be pleased to state:

(a) whether 1n view of the re-ap.
pearance of Malaria, Government
have considered the desirability of ma-
nufacturing a vaccine to deal with
the menace;

(b) whether according to medical
opinion production of such a vaceine
is possible; and

(¢) if so, facts of the research al.
ready being made or schemes formu-
lated in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI.
LY PLANNING (SHRI A. K M
ISHAQUE): (a) Yes.

(b) The present knowledge of pro-
duction of malaria vaccine ig in an
experimental stage. Technological
break.through for large scale produc
tion of malaria varcine will require
further research.

{¢) Research in this respect fs being
conducted in Indla and ofher coun-
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tries. In India, the Indian Council of
Medical Research is supporting three
research projects for development of
immuno-prophylaxis methods against
malaria at—

(i) National Institute of Com-
municable Diseases, Délih

(i1) Post-Graduate Institute of
Medical Education and Research.
Chandigarh; and

(iii) Bhaba Atomic Research Cen.
tre, Bombay.

Allocaiion- to improve transport in
Metropoil'an Citier,

385. SHRI R. N. BARMAN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) allocation made by the Union
Government to improve transport in
metropohitan cities of Calcutta, Mad-
ras, Bombay and Delm during 1972,
1873 ang 197“, each year,

] (b) quantum of inis allocation uti-
lised and reasons for nor.utilisation,
il any; and

(c) whether there 1s any scheme to
cover other big cities during 1976-77?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR SINGH):

(a) Loan assistance, to the extent
indicated below, was sanctioned by
the Government of India to the res-
pective State Government/Undertak-
ing during the relevant years for im-
provement of transport facilities in
the metropolitan cities:—

Name of Metropolitan City

1972-73  1973-74 1974-7§  1975-76
(Rs. 1n lakhs)
Delhi 257's0  s8s-21 792 730
Bombay - NIL NIL 700
Calcutta . NIL NIL 800 {1
Madras. . NIL NIL 300 15

(b) The entire amount of loan assis-
tance has been utilised by the Under-
takings concerned.

(c) There 1s no such scheme In
operation or under contemplation at
present.

Progress of inquiry into Chasnala
Colliery disasier

386. SHRI R. N. BARMAN: Wil
the Minister of LABOUR be pleased
to state:

(a) what is the progress so far
made to inquire into the Chasnala
Colliery disaster; and

() by what time it will be com-
plsted?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRIL
BALGOVIND VERMA). (a) Seven
withnesses have been examined so
far.

(b) It is not possible to gwe any
specific indication of the time required
for completion of the enquiry.

Accidents in Coal Mines

387 SHRI R. N. BARMAN-
SHRI ROBIN SEN:
SHRI K. M, ‘MADHUEAR':
S..R1 B S. BHAURA:

Will the Minister of LABOUR be
pleased to state:

{a) the number of accidents that
took place in coal mines in the coun.
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try upto June 196 since Chasnala ac-
cident and the number of persons
killeg and injured; and

(b) the steps taken to check such
acciden‘a?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) (a) %here
were 101 fatal accidents in Coal mines
upto June, 1978 wunce Chasnala acci-
dent causing death of 127 persons
and serious injury to 13 others (The
figures are provisional and subject to

revigion)

{b) Steps taken by the (rovernment
include —

1 Concerted dr.ve to 1mplement
the recommendations of the special
study made by the Chief Inspector of
Mines 1n India on fatal accidents due
to fall of roofs and sides 1 coal mines.

2 Setting up of an Accident Investi-
gation Cell in the Directorate General
of Mines Safety for surve; of aca.
dent prone mmes and entification
of rorrective measures

3 Augmentstion ot the strength of
inspecting staft of DGVIS 1n a phased

programme to provide 'or sereased
'nspection of mines
4 Special drive for 1denlifying

potrutial areas/mines where there is
likelihood of danger of Inundation
and tuking of necessary further action
including closure of such areas.

$ 'ontlnued emphasis on safety
in mines during normal inspection of

‘mines,

&
2

§. Introduction in several mi
a system of call for safety to
workers golng on duty on the
Tabits of personal safety.

7. Conducting of Bafety
all mining sreas to keep the

salety consclousnegy slive.

it

i

Ship-Building Yards tv Gularai

388. SHRI ARVIND M. PATEL.
SHRI VEKARIA:

Will the Minister of SHIPPING
sAtim TRANSPORT be wleased to
te

(a) the number of ship-bulding
yaids functioning in Gujarat State in
publ! ¢ sector and in private sector
wiin then locations,

(b) wheter there is any proposal
with the Government to establish ship.
bwlding vards in the Gujarat State,

if so the site selected therefor,

whether any survey has hoen
«ted n this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRI-
VEDI) (4) One mn publ'c sector at
Bravnaga~ for construction of small
ciaft  Note n private vector

th) and ¢ Hazua m Gujarat is
one of the sites being comadered for
setting up of shipyard in the Public
Sector during the Fifth Plan period

fd: Ye- Sir
A-resty of Workers and Employers

389 SHRI BHOGENDRA JHA™ Wil
the Minister of LABOUR be plessed
to state the total number of workers
ang emplovees on the one hand the
employers on the other, arvested or
prosecuted for resorting to strikes,
lock-outs gand cetrenchment, State-

wige?

THE DEPUTY MINISTEX IN THF
MINISTRY OF LABOUR (XHRY BAL.
GOVIND VERMA): Therp ia no pro-
vinen under the Industrial Dispustes
Act, 1947 for arrest of werkety snd
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employers for reporting to strikes,
lock-oulz and retrenchments, As re-
gards prosecutions launched under the
Act information js being collected
from the State Governments who ure
appropriate Governments under the
Act in case of large number of
Industries.

Arrests of landlords for mon-payment
of minimum wages

330. SHRI BEOGENDRA JHA: Wi}
the Minister of LABOUR be pleased
to state the total number of landlords
arresteg for denying minimum wages
to agricultural workers, and keeping
bonded-labourers, State~wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): Bulk of the
agriculturel labour falls within the
jurisdiction of State Governments. The
powersg for implementing the penal pro-
vigsions of the Minimum Wages Act.
1048 and the Bonded Labour Sysicm
(Abelition) Act, 1976, in their respe-
ctive gpheres of action, vest with the
State Governments apd the Central
Government, therefore, does no{ have
any jnformation regarding the same.

Functioning of Postal Divisions in
Orisma

381. BHR! ARJUN SETHI: Wil the
Minister of COMMUNICATIONS be
pleased to state:

(a) the total number of postal di-
visipns functioning in Orissa State;

(b) whether there is any proposal
for creation of more divisions in the

il

{c) the number of Superintendents
of Post Offices working in these divi.
sions on ad hoc basis;

(d) whether there are serious alle-
fations against some of these officers;
g

(e) if so, the facts thereof and steps
taken by the Government to weed out
thase corrupt officers for effcient ad-
ministration?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA;: (a) to (e). There are
13 po-ta] divisions in Orissa Postal
Circle. there being no proposa] for
creation of any new division. Of
these, a few divisions are held by un-
=pproved officers to be replaced
shortly

There were a few complaints agains:
some officers which are being en-
arired into

Opening of Branch Post Offices/Sub-
Post Offices in Balasore, Orissa

392 SHR1I ARJUN SETHI: Wwill
the Mnister of COMMUNICATIONS
te¢ pleased to state:

ts) tt > number of new Eranch
Pyc' Oflee/Sub-Post Offices opened
i the  tistrict of Balasore  Orissa,
alter the relaxation of ban ovder for
apening the New Post Offices;

(by the number of proposals sbill
pending with the department “or sanc-
tion. and

(¢) whether it is generally feit that
the views of the people's representa-
tives are not given due consideration
while opening such offices in the dis-
triet”

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA: (a) 8 Branch Paost Offices
have bee:n opened.

(b) 30 proposals are under conside-
ration.

{c) No such instance has so ‘far
been, noticed,
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Masluria casey in Siatey

393 SHRIMATI PARVATHI
KRISHNAN:
SARDAR SWARAN SINGH
SOKHI:
SHRI BIRENDER SINGH RAO:
SHRI VASANT SATHE:

Wiil the Minuster of HEALTH AND
FAMILY PLANNING be plcased to
state-

{a) the names of States facing ma.
lar.a as epidemic,

(b) whether Government have tak-
en any special steps to firht malaria
in thesc States,

(e if <0, the o' thnes therer! and

(d) whether W.IIO haive beer cn-
sulted in this regard”

THE DEPUTY MINISTER IN T:'=
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K M
ISHAQUE) (a) Areas where the
number of positive malaria cases 1
two or more per thousand of popula-
tion are treated ws high incidence
areas Such areas fall in almost all
the States and Unjon Termtones of
the country but the malaria incidence
is particularly high 1n the following
States:

(1) Andhre Pradesh
(2) Gujarat

(3) Haryana

(4) Karnataka

(5 Madhya Pradesh
(8) Maharashtta

(7 Orissa

(8) Punjsb

(9) Rajasthan

(10) Uttar Pradesh

(b) and (c). A statement indicat-
ing the steps taken is enclosed

(@) Yes. The World Health Orga-
nisstion, South East Asia Regional
Office, New Delhi, reviewed the mala-

AUGUST 18, 1976 .
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tia stustion in the South Esst Asis
Regioy including India st & meeting
held from 2Ist to 24th April, 1976.

Statement

Steps taken by Government for
Controlling Malaria

1 Incressed quantity of various in-
secticides have been gupplieq to the
States. Alternative insecticides are
also being provided to the Units
where the vector has become resistent
to DDT

2 Adequate drugs have been pro-
vided under the National Malaria Era-
dication Programme ang also made
availapie through the trade channels
Where it v apprehended that the
drugs may not reach through health
staff, anti-malarals are being supphed
through Panchayats and schools

3 Drug resistance studies are being
carried out to delimit the extent of the
problem of Chloroquine resistance in
P falciparum cases and to determine
the drug regime effective against the
same To combat the sitwation,
quinine tablets/ampoules have been
<upphied to the units required.

¢ Modified Plan of Operation has
been prepared The existing units
shall be re-organised

5 Anti-larval operations under
Uiban Malariy Programme have been
intencified.

6 Supervision of the field staff hes
been toned up.

Minimum Wages Advisory Boands in
States

394 SHRIMATI PARVATHI
KRISHNAN:
SHRI C. K. CHANDRAPPAN:

Will the Minister of LABOUR be
pleased to state:
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(a) in how wmany States the func-
tioning of the Minimum Wages Ad.
visory Board is going on properly;

(b) whether Government have made
any survey regarding the payment of
minimum wages to agricultural wor-
kers, hosiery and powerloom workers
in the States:

(¢) if w0, the facts thereof; and

(&) th: names of the States w..ove
it is not yet implemented?

THE DEPUTY MINISTER IN THZ
MINISTRY OF LABOUR -SHRI
BALGOVIND VERMA): (a The
subject matter falls within the juris-
diclion of State Governments.

(b) No Sir. except in respect of
minimum rates of wages in agricul-
ture rrzarding which we have been in
close touch with the State Govern-
ments both on the need for revision
of wages as well as on the need to

ensure effective implementatio- of the
Act

() a4 (d), Do not orise

Holiday Homes for Industrial Workers

395. SARDAR SWARAN SINGH
SOKHI: Will the Minister of LA-
BOUR be pleased to state:

(a) whether Government propose to
open Holiday homes for industrial
workers in the country; and

(b) if =0 the areas, places and :he
charges?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and
(). According to readily avaih.ble
information a number of State Gov-
ernments have set up Holiday Homes
for industrial workers such as
Haryana (at Hardwar), Delhi Ad-
ministration (at Mussorje and Hard-
war) Gujarat (at Atubharat. Tithal,
Chorwad, Tulsi Shyam Shuklatirth
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and Pavagadh). Tamil Nady have
also decided to set up holiday homes.
at Courtallam and Manallapuram In-
dustrial Workers are generally allow-
ed free use of Holiday Homes as for
instance in the case of Haryana or
charged nomina! rates ag in {be
case of Delhi Administration where
workers getting less than Rs. 500 per
month gre required to pay Re. 1 and
those getting more than Rs. 500 per
month, Rs 2 per day per suite.
Governments of Nagaland, Pondi-
cherry, Andaman & Nicobar Islands,
Bihar, Chandigarh Administration,
Arunachal Pradesh and Andhra Pra-
desh have neither set up any holiday

homeg nor have any such proposal at
present.

The Ministry of Railways anq Posts
and Telegraphs Department have
also set up Holiday Homes at hill

stations and sea-side resorts for their
staff.

Press Report ‘Family Planning must
for Medical Students’

396. SHRI JAGANNATH MISHRA:

Will the Minister of HEALTH AND
:‘::MILY PLANNING be pleased to
te:

ta) whether Government’s attention
has been drawn to the news ‘Family
Planning must for medical students’

published in local daily dateq 3rd July,
1976; and

(b) if so, the reaction of the Gov-
crnment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K M.
ISHAQUE): (a) end (b). Yes, the
Press Report is based upon the deci-
sion taken by Medical Council of
India. The Government, welcomes
this gecision to include the teaching
of Family Planning in the curriculum
for medical students.
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| .3, SHRIMAT; = ROZA nnsu_

PANDE: .
' SHRI VAYALAR RAVI:

Will the Minister of HEALTH
AND FAMILY PLANNING e pleas-
ed to state:

(a) the names of the States which
have enacted compulsory family plan~
aing;

(b) the number of motivated camps
for family planning being run in the
Union Territories;

(¢} the reaction of the people;

(d) whether Government have taken
any steps to educate the people in
favour of family planning: and

(e) if so the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. XK. M.
ISHAQUE): (a) None of the
States has as yet enacted a Law o0
compulsory family planning.

(b) According to the information
available 67 motivatione]l camps were
‘held in Delhi and 125 in the Union
Territory of Pondicherry,

{c) It has been favouraeble and res-
ponsive.

(d) and (e). Yes, Sir. A coun-
try-wide campaign through all media
of publicity such as Radio, Televi-
sion, Press, Films etc. hag been under-
teken to educate and motivate the

STD Facilities to State Capi‘als

308 SHRI K. SURYANARAYANA:
Will the Minister of COMMUNICA-
'I"!bﬁs h pleased. to #er : :

A«mhmm

(b) it 0, -how maing Stais clpitah '
anmnnmhdtoﬂtﬂ:!bysmmd'--
how many . are sﬂli to be connected;

(¢) the tarzet dateg to;- extending
the above facilities to State capitals
still not cannected’ i

THE MINIST-ER-OF COMMUNI-
CATIONS (DR. SHANKAR DAYAL
SHARMA): (a) Not yet.

{b) Out of 21 State Capital.g the
following 11 are now cnnnected by
STD to Delhi:—

1. Bombay—Maharashira,
2. Bhopal—-Madhya Pradesh.
3. Gandhimagar~--Gujarat,

4. Chandigarh—Punjab
ana,

& Har

wr

. Jaipur—Rajasthan,
Tttar Pradesh

[

. Lucknow-—

-1

. Medras--Tamil Nadu.
8. Patna-—Bihap
. Simla—Himachal Pradesh. -

-

10. Srinagar—Jammu & Kashmir.
11. Trivandrum—Kerala.

The remaining 10 State Capitals ave
stil] to be connected

t¢) The programme for connecting
the remmining State Capitals to
Delhi is 85 below:—

1. Bangalore (Karnataka)
2. Bhubaneshwar (Orissa).
3. Dirpur (Assam).

4. Calcutta (West Bengal).
5. Hydersbad (Andhra)
6. Shillong (Meghmlays),

1978-77
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d @ Trunk Autorpatic Ex-
change is established at Shillong by
the eng of the Fifth Plan.

Shipping Tennage

889. SHRI S R. DAMANI: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the extent of utilisation of the
existing shipping tonnage of the coun-
try and its working results during the
last three years; and

(b) the targets set for creation of
additiona] shipping tonnage of the
country during the Fifth Plan period
and how much of it is under execu-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M TRI-
VEDI): (a) During the last three
years ending 1874-75. qur ships have
earried respectively 189 per cent
22.4 per cent and 27.8 per cent of the
country’s total trade.

{(b) In the Druft Fifth Plan Docu-
ment, an operative tonnage of 864
miltion GRT has been tentatively in-
dicated for end of V Plan. A- on
1st July. 1876, the operative tonnage
was 4.90 million GRT and another
0.7 million GRT was under construc-
tion.

Demand for Steel Products

400. SHRI S. R. DAMANI: Will
the Minister of STEEL AND MINES

be pleased to state:

{=) the position of demand pick up
for steei products in the current year;

(b) the latest stock position at
production centres and at HSL steel
yards, quentity and value-wise;

(c) the quantity estimated to become
available for export in the current
year; and

(d) the contracts, if any, signed al-
ready and negotiations being carried
on to find further outlets for export?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
There hag been some increase in sales
of steel jtemg by the integrated pro-
ducers in the first four months of
the current year ag compared to the
cerresponding period of the last year.

(b) The stock position of saleeble
steel and pig iron ag on August 1,
1976 at the production centres and
stockyards of HSL is given below:—

Th uss~d  Valuei~ cr res
Rupees

T nres) of
Stocks with
plaus 40 9 11272
St cks with th*
stockyurds . 855 3 162 So7
T wl 946-2 173 779

(¢) and (d). The export target for
iron and steel is 2.5 million tonnes
during the current year. Actua] ship-
ments during the period April—July,
1976 came to about 0.861 million
tonnes valued at about Rs 107 crores.
Outstanding firm orders as on 1st
August, 1976 stil] to be executed are
of the order of 1.1 million tonnes
valued at about Rs. 170 crores.

Intensification of Family Planning

401. SBRI S  R. DAMANI: Wil
the Minister of BEALTH AND FA-
MILY PLANNING be pleased to
state:

(a) whethier the family planning
programme has been intensified in re-—
ceny months;
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'(b) if 50, the measures taken by sach
of the State Governmenty and

(c) what ix the expected decline in

Sirth rate at the end of the
Flan period? current

THE DEPUTY MINISTER IN THE
‘MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Yes,

(b) Each of the State Governments
end Union Territories is responsible
for implementation of the Family
Planning in jts territory. Annual
targets of achievement have been
fixeq for all the States/Union Terri-
tories. Some of the States have, on
their own fixed higher targets to be
achieved during the current year. For
this purpose they have geared up
their machinery to intensify the pro-
gramme. Some of the specific mea-
sures adopted by most of the States
are given in the attached statement.

(¢} In the event of achievement in
full of the targets fixed for the re-
maining period of the Fifth Five Year
Plan, it is expecteq that at the Na-
tional level the birth rate may come
down to about 30 per thousand at
the end of the Plan.

Statement

(1) Steps have been taken to en-
sure a greater involvement of all
the Departments of the Government,
Voluntary Organisations, Local Bodies
Zila Parishads, Panchayats. Indus-
trial Sector and Private Organisatinns.

(2) In certain States specific tar-
gets have been assigned to all the
Depatrments of the Government, Local
Bodies etc. Evep the Family Plann-
ing Workers have been instructed to
fulfill the prescribed target within a
specified period,

(3) High-leve] Coordinating and
Supervisory Bodies like State Cabi-
net Committee on Family Planning,
State Family Planning Council and
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ched by State Mibisters and Govern-
ment officlals through these hodies,

(4) Strict vigilance is being exer-

to ensure their maximum output In
showing the results. Strict action is
being taken qgainst those who:e per-
formance is not satisfactory  Ins-
tructions have slso been fssueq %o
weed out the workers whg are not
showing any improvement in per-
formance,

(5) Many States/Union T-rritorles
have adopted special schemes of in-
troiuction of incentives and d:.incen-
tives among the Government em-
plovees and general public and also
giving of awsardg for best performance
jn order 10 implement the Prorramme
vigorously and effectively.

(6 Some of the State Governments
have supplemented the Family Plann-
ing funds and infrastructure from
their own resources

7) Special campaigns like Mini
Sterilisation Camps, ‘Family Plenn-
my Fortnight' and TFamily Planning
Month' are being held in most of the
Staotes

8) Prime Minister has also writ-
ten to all the Chief Ministers ex-
horting them to take personal interest
in the implementation of the prog-
ramme and to keep her informed of
the action taken by them. The Chief
Ministers are taking active part in
pushing up the Programme

Steel Export

4072 SHRI PRIYA RANJAN DAS
MUNSI; Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the country is exporting
steel which is not being consumed in
the domestic industrial preduct;
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(b) if so, whether any discussion or
meeting was held between the Minis-
try of Steel and Mines and Ministry
of Industry to find a way out; and

(c) wheiher the target of steel pro-
duction in our country is still below
the level?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Iron and Steel to the extent surplus,
after meeting the domestic gemand in
full, are being exported.

(b) Export policy is formulated
annually in consultation with the con-
cerned Ministries/Departments in-
cluding the Ministry of Industrial
Development.

(c) The target of production of
saleable steel from the six integrated
steel plants for 1976-77 is 6.465 mil-
lion tonnes. This includes a produc-
tion of 7,20,000 tonnes from Bokaro
Steel Plant, where some of the units
have still to be commissioned. Ex-
cluding Bokaro, the remaining tar-
getted production represents 85.4 per
cent of overall capacity of the other
five plants.

Progress made in Family Planning

403. SHRI DHAMANKAR: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) progress made so far in the field
of Family Planning and the target fix-
ed during the current year as against
last year for different States:

(b) the basis on which targets of
family planning have been fixed for
various States and steps taken to en-
Sure that performance targets are
achieved and lacunae and bottle-necks
removed promptly; and

(c) the estimated projections of tar-
Bets for 1976-77 for sterilisation,
LUD, insertions, conventional con-
traceptives and other methods?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Since the beginning
of the programme, a total of 19.46
million sterilisations and 6.16 L.U.D.
insertions have been done upto June,
1976 and 2.56 million couples are
estimated to be using other F.P.
methods like conventional contracep-
tives and Oral pills. As on 30-6-1976,
18.2 per cent of the estimated 104
million eligible couples whose wives
are in the reproductive age group of
15—44 years are estimated to be cur-
rently protected by the various F.P.
methods. As a result of work done so
far, 25.61 million births are estimated
to have been averted upto June, 1976.
The birth rate hag been estimated to
have come . down to about 35 in
1975-76 as compared to about 41 dur-
ing 1961—71.

A statement giving the State-wise
targets for the years 1975-76 and
1976-77 is laid on the Table of the
House [Placed in Library See No.
LT-11057/176].

(b) The annual targets at all India
level are fixed keeping in view the
targetted reduction in birth rate to 30
per 1000 population by the end of
fifth plan. The national target of
total acceptors is then distributed
among States/U.Ts. taking into ac-
count the size of population and its
rural/urban break-up, expenditure on
family planning, female literacy, level
of economic development and gap in
the coverage of targetted couples.

The Government is keeping a close
watch over the performance of various
States every month and concurrently
evaluating the programme. Senior
Officers of the Department of Family
Planning are regularly visiting the
States to identify lacunae and bottle-
necks and steps are taken to remove
the same. The monetary compensa-
tion for sterilisations (both male &
female) has been raised in' accordance
with the National Population Palicy.
Some States have introduced a series
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of incentives and disincentives to pro-
mote family planning.

(c) The reply to this question is al-
ready contained in Part (a).

Same Day Postal Local Delivery
Service in Delhi

404. SHRI DHAMANKAR: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) to what extent the ‘Same day
postal delivery service’ recently intro-
duced in the capital has met with suc-
‘cess;

v (b) whether such postal service is
-proposed to be introduced in other
-important towns and cities aad State
capitals; and

(¢) whether any similar steps are
oroposed to be taken to bring about
efficiency and promptness in the quick
deliveryy of out-station dak which
often takes unduly long-iime to reach
the addresses, if so, the outlines
thereof?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) The Scheme has been
successful and has been appreciated
by the public.

(b) Encouraged by the response
met with in the Capital the scheme
has been introduceq at Srinagar,
Ambala, Chandigarh, Lucknow, Patna,
Shillong, Calcutta, Bhubaneshwar,
Hyderabad, Madras, Trivandrum,
Bangalore, Bombay, Ahmedabad, Jai-
pur and Bhopal from 15-7-76; the
scheme is being introduced in Pune
from 9-8-76 and at the remaining
State capitals at Jammu, Aizawl, Ita-
nagar, Kohima, Imphal, Agartala,
Dispur (Gauhati) Panaji, Silvassa,
Gangtok, Simla and Pondicherry from
16-8-76.

(c) The mail and delivery arrange-
‘ments are now constantly being re-
viewed and effective measures are
being taken to improve mail arrange-
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ments in the outlying greas. Regular
testing of mail routes is being under-
taken at all ]levels and results analys-
ed. Bottlenecks are located and
transmission system is streamlined to
eradicate delays and to ensure that
mail all over the country is despatch-
ed by the quickest gvailatle transport
facility.

Loss of Fishing Craftg

405. SHRI DHAMANKAR: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the extent of Union Government
help and assistance rendered to the
affiicted inhabitants and their families
who suffered an unprecedented lossg of
human lives and fishing craftg etc. as
a result of ‘he havoc played by the
recent cyclone in June, 1976 in the
Arabian Sea, near Bombay Coast;

(b) whether the Posha-Pir rocks in
the sea near Basin on the Bombay
Coast. where huge mass of silt, and
sand had accumulated and Wwere res-
ponsible for frequent fishing tragedies
in the past. have been cleared up;

(c) whether it is proposed to erect a
lighthouse at the spot to give timely
warning and to widen and deepen the
narrow and shallow route so as to
provide smooth and safe navigation
passage; and

(d) if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) A sum of Rs. 22,000/- has been
given from the Prime Minister’s Na-
tional Relief Fund to be disbursed to
the families of those fishermen who
lost their lives during the aforesaid
cyclone. The amount is being dis-
bursed by the Government of Maha-
rashtra to the 22 families of 22
fishermen who lost their lives, at the
rate of Rs. 1,000 per family.

(b) The question of clearing up
the. silt will be considered after the
monsoon.
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{¢) and (d). The State Govern~
ment propose to provide a lighthouse
at ‘Poshy Pir for the guidance of the
fishermen. The work is likely to be
started after the monsoons are over.

Inocentive for Sale of Nirodh

406. SHRI XK. MALLANNA: Will
the Minister of HEALTH AND
FAMILY PLANNING bde pleased to
state:

(a) whether Government have given
some new incentive for sale of Nirodh
recently; and

(b) the broad outline of the scheme
of Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b). To stimu-
late gale of Nirodh through Depot
Holders, Government has revised
selling price from 5 to 12 paise for 3
pes. and has allowed the Depot
Holders to retain the entire sale pro-
ceeds as an incentive,

The Depot Holders Scheme was
introduced in 1969 to promote Nirodh
in rural areas. Under this scheme
Nirodh stocka are supplied by the
Government free of charge to Depot
Holders angd they are allowed to sal-
ifat the rate of 12 paise for 3 pieces
and retain the entire sale proceeds as
incentive. The scheme which was
Yearlier operated through largely post
offices, is now sought to be broad-
based by including New avenues like
community leaders, Panchayats and
National Savings Organisation etc.

There is also g scheme in opera-
tion since 1068, referred to as the
Commercial Distribution  Scheme,
under which some large distributing
companies of consumer goods are gold
Nirodh by Government at a subsidis-
ed price of 18 paise for $ pieces. The
companies sell these to their retailers
@ 20 paise for 3 pieces and the retail-
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ers in turn sell the Nirodh to the
consumers @ 25 paise for 3 pieces.
Under this scheme wholesaler keeps
a margin of 4 paise largely to cover
the cost of handling and distribution
and the retailer earns g profit of 5
paise for 3 pieces. ‘This scheme is
introduced in order to make Nirodh
easily available through commercial
channels through a very large number
of sale points. There are 2 lakhs
retail outletg in operation under this
scheme.

Delhi School Children in Ladies
Specialy

407. SHRI ISHAQUE SAMBHALI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether in Delhi special bus
service has been started for ladies
only:

(b) it so, the particulars thereof;

(c) whether Government are aware
that schoolgoing children find it very
difficult to get into ordinary buses;
and

(d) it so, whether school-children
up to a certain age limit will be per-
mitted to travel in ladies specials?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH): (a) Yes.

(b) 80 trips have been introduced
with effect from the 1st July, 1976,
on various routes to run as “Ladies
Specials” during the peak traffic
hours.

(c) No such gifficulty has been re-
ported.

(d) No such proposal is under
consideration. The tmings of
schools are different from those of
offices and commercial establishments.
The services already provided are
considered to be adequate by the DTC
to meet the requirements of school
going children who depend on public
transport.
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Increase in Registered Unemployed

408. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
LABOUR be pleased to state:

(a) whether Government are aware
that during the last one year the
number of unemployed registered with
Employment Exchanges has increased
by 9 lakhs; and

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) The
number of job-seekers (all of whom
are not necessarily unemployed) on
the Live Register of Employment
Exchanges increased from 84.33 lakhs
as on 31-12-1974 to 93.26 lakhs as on
31-12-1975.

(b) The Government are fully con-
scious of the unemployment problem
and all possible efforts are being
made to meet the situation. The emp-
loyment strategy adopted in the
Fifth Five Year Plan is to provide
employment opportunities through
the implementation of Plan program-
mes in different sectors, such as,
agriculture, jrrigation, power genera-
tion, command area development of
major irrigation gystems, cottage,
small and medium industries, social
services, trade, commerce and other
tertiary and allied activities etc. All
these programmes are expected to
generate substantial job opportunities
n different States. In addition, the
20-Point Economic Programme, cur-
rently under implementation, would
substantially accelerate the genera-
tion of employment opportunities.
Mention may be made, in this context,
of the apprenticeship scheme and spe-
cial schemes for the development and
strengthening of handloom industry.
Some State Governments are launch-
fng or expanding programmes for
rural areas for the creation or imp-
rovement of durable assets, such as,
Well, tanls, canals etc. as a part of
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Plan schemes for rural development.
These programmes, which arc labour
intensive will also help to create
additional employment opportunities.

Alumina Plant jn Orissa

409. SHRI D. K. PANDA: Wil]l the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the Orissa State Gov-
ernment have made a demand to
have the Alumina Plant in the State;
and

(b) if so, the facts thereof and Gov-
ernment’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). Yes, Sir. In November, 1974
the Government of Orissa requested
the Central Government to take steps
to set up a 1,00,000-tonne capacity
alumina plant in Orissa based on the
newly discovered bauxite deposits.

Since then, in the last two years,
geological investigations have estab-
lished more reserves of usable bauxite
particularly in the East Coast Range
in Orissa as well as Andhra Pradesh.
A programme of ‘proving’ these
bauxite reserves is now under way.
Plans for exploitation of the deposits
will be formulated on the basis of the
results of the ‘proving’ operations.

Diplomatic Relations with  Pakistan

and China

410. SHRI D. K. PANDA: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) how far the diplomatic relati('ms
with Pakistan and China have im-
proved;

(b) the follow-up action taken in
that direction; and

() the latest developments in goqd
neighbourly relations between India
and Pakistan?
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THE MINISTER IN THE

3 4 Qg NAL A¥-
FAIRS (SHRI BIPINPAL DAS): (a)
jo (c). Following the agreement
reaghed between, the Forsjgn Secre-

laries of Indla ‘ang Pakistan jn May.

thls year in" Istamabad, diplomatic
relations were resumed from the 24th
July 76, It was also agreed-to res-
tore the ge communigation links
between the countries. According-
ly, an agreement on rail links was
signed on 28th June, and another on
air links gnd overflighta was signed
on 168th July this year.

In regard to China, in pursuance of
the announcement on the 15th April
this year in the Lok 8abha about the
decision to restore the representation
in each others’ capitals to the ambas-
,sadorial level, India’s Amhassador to
China presented his credentials in
Peking on 24th ' July 1976, It 1s
understoed: that- China’s Ambassador
to India would be in position in Delh:
shortly.

These developmentg are in keeping
with our consistent policy to improve
and strengthen bilateral relations with
all our neighbours in order to pro-
mote the cause of peace and stability
in the Asian region.

)
Visig to Londen by Shri Hitendra Desai

412, SHRI D. K. PANDA:
SHRI B. S BHAURA:

Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Shri Hitendra Desal
had paid a visit to.London recently:

(b) if so, the gist of experiences
gained during his visit especially to
Southall;

L

(¢) whethey a section of Indians in
Britain are trying to distort the Indian
image; and

(d) it so, Covernment's resction
thereta?

134

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Shri
Hitendra Dessi visited RBritain from
6th June to 16th June 1876.

(b) He met a large number of peo-
ple of the Indian community, ex-
Plained the current situation in India
ang the great gains the country has
made. He addressed a number of
meetings and also visited Southall on
June 14 where he met the represen-
tatives and Jeaders of various sectfons
of the Indian community. Shri Desai’s
visit was welcomed by the Indian
community in general.

(c) Yes, Sir. These are mostly com-~
munalists and extremists.

(d) Government has made efforts
and will rontinue to endeavour to
explain to the Indian community
abroad th«: situation in India in pro-
per perspective in order to remove
their misvnderstandings.

Copper Deposits in Mayurbhanj
District of Orirsa

413. SHR!I YAMUNA PRASAD
MANDAL; Will the Minister of STEEL
AND MINES be pleased to state;

(a) whether huge deposits of copper
have been struck in Mayurbhan;
Ihstrict of Orissa; and

(b) if so, the quantity struck and its
economic utility?

THE DFPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR!I SUKHDEV PRASAD): (a)
and (b). No, Sir. Only a gmall deposit
of 1.66 million tonnes of reserve, with
around 1.59 per cent copper on aver-
age, has, so far, been located by the
Geological Survey of India in Kasar-
pur area ¢ Mayurbhanj District.
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S.T.D. Facilities to Small Towns and
Rural Areas

414. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government propose to
provide STD facilities in small towns
and rural areas; and

(b) if so, the names of such towns
and rural areas in which the facili-
ties would be provided during the
current year?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) The provision of
Subscriber Trunk Dialling facilities to
small towns and rural areas is under
consideration of the Government.

(b) There is no proposal to extend
the S.T.D. facility to smal] towns or
rural aress during the current year.

Hydrogen Gag located near Colgong,
Bihar

415. SHRI BIBHUTI MISHRA: WwWill
the Minister of STEEL AND MINES
be pleasel to state:

(a) whether Government's attention
has been drawn to 3 news item in
Patna Daily dzted the 27th June,
1976 entitled ‘Hydrogen gas located
near Colgong’;

(b) whether any enquiry or survey
has been made in this regard; and

(c) if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD); (a)
Yes, Sir.

(b) and (c). Geological Survey of
India have investigated the gas occu-
rrence at Colgong, and the sample
collected has been sent for analysis
to Regional Chemical Laboratory, the
result of which is awaited.
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Meeting of Heads of Missions of India,
Pakistan & Bangladesh in London on
Racial Sitvation in Britain

417. SHRI BIBHUTI MISHRA. Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Heads of Missions
of India, Pakistan and Bangladesh
met in London on the 17th June, 1976
to review the racial situation in Bri-
tain;

(b) if so, the main decisions arrived
at; and

(¢) whether any solution has so far
been found out?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes,
Sir.
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(b) and (c). Consultations among
the three missions were initlated to-
wards the end of May 1976, Since
then they have been joltly fit touch
with the British authofitids and have
met each other from time to time to
review the gitup¥ion. The meeting ot
the three Envoys on. 17th June was a
part of this process. They welcomed
the statement made by the British
Prime Minister and other British lead-
ers assuring the immigrant community
of protection under the law on the
basis of complete racial equality. They
decided to remain in constant touch
with the British Government with re-
gard to concrete measures that the
authorities concerned may take to
create a climate of racial harmony.
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Recommendation of Workshop beld
by Indian Comncil of Medical Re-
search

419. SHRI K. M. MADHUKAR:
SHRI C JANARDHANAN:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether a workshop held re-
cently by the Indian Council of
Medical Researcn with the help of
W.HO. has revealed some startling
facts about Indian hospitals;

(b) i so, the outlines thereof;

(c) whether the workshop has made
some recommendations to solve the
problem of hospital infactions; and

(d) if so, the salient features there-
of and Government's reaction there-
t0?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b). The jointly
sponsored ICMR-WHO Workshop on
microbijological investigation on noso-
comila and streptococcal infections
was held in January, 1976. This discus-.
sed the various statistical information
already available in the form of pub-
lished papers on hospital infections.
No new startling facts were revealed
at the time of the Workshop.

(c) and (d). The Indian Council of
Medical Research have already set up
3 national reference centres to deal
with streptococcal, staphylococcal and
pseudomonas infections. The recom-
mendations of the Workshop were

considered in a meeting held in the
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Indian Council of Medical Research in
July, 1976. The minutes of that meet-
ing have been placed on the Table
of the House.

Approval for the Introduction of Com-
pulsory Family Planning

420. SHRI RAM PRAKASH:. Will
the Minister of HEALTH AND
FAMILY PIANNING be pleased to
state;

(a) whether Haryana Government
has sought approval for the introduc-
tion of compulsory family planning
In ‘the State; and

(b) if so, the decision of the Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Yes.
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(b) The matter is under considera-
tion.

Emancipation and Rehabilitation of
Bonded Labourers

421. SHRI RAM PRAKASH:
SHRI SOMNATH CHATTER-
JEE:
SHRI VAYALLAR RAVI:
SHRI M. S. PURTY:

Will the Minister of LABOUR be
pleased to state:

(a) the number of bonded labourers
emancipated upto June, 1976 State-
wise; and
-

(b) how many of them have been
rehabilitated?

THE,_DEPUTY MINISTER IN THE
MINISTRY' OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
A statement is placed on the Table of
the House. _

Statement

S. No. Name of the States

Upto June, 1976

No. of No. of
Emancipa- Rehabili-
ted bonded tated

labourers bonded
labourers
1. AndhraPradesh . . . 826 698
2. Bihar . . B §81
3. Karnawka . . . U 27,195 X
4. MadhyaPradesn: . . . . 2,439
5. Orissa: . . V 1 .98 95

6. Rajasthan: B .
7. Tamilnadu

8. Uttar Pradesh e et e o

ey

PPN TN 8.1
Ll e o E. 2,416 £1,136

Ao -

719,166 2,498
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T. V. Sets and Radios to persons
having done Outstanding Work in the
Family Planning

422. SHRI S. A, MURUGANAN-
THAM:
SHRI B. S. BHAURA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleaseq to
state:

(a) whether Government have re-
ceived a number of T. V. sets, radios
etc, from the manufacturers, to be
presented to persons or institutions
having done outstanding work in the
family planning campaign; and

(b) if so, number of such things
received and names of the manu-
facturers who have presented them to
the Government?

THE DEPUTY MINISTER IN THE
MINIISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) No, Sir.

(b) Does not arise.

ATHTA qAT AT-HIWTT | & qA
q qfaet M [ T w5y
AT

423. ®1 TREAITT T[resy : AT
q WAl g AQT FY FIT F4q F ¢

(%) #ar IqTEA F]QTA AAT HAA
TR F1 T FA T qra BT ST
® @y g 20-wdr wifas FTIwR
# gIFTd ‘HIT ATEIEFTA IAT F
gy ¥ sfesi $7 Aol A A
ML ;
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(7) w7 FreaAt # g7 IMTH
AT A T FIA & 7T F17 §
AYT FIFIT QIU Tq F8qeq & 740
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Minimum Wages for Farm Labourers

425. SHRI SOMNATH CHATTER-
JEE: Will the Minister of LABOUR be

pleaseg to state:

(a) the names of the States and
Union Territories where Minimum
wages for farm labourers have been
revised upto-date since 1974;

(b) old wage rates gnd revised
rates State-wise;

(c) whether it has been alleged that
in many States and in many districts
of some States, the revised wage rates
are yet to be implemented; and

(d) if so, the facts thereof and the
action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b).
Statement giving required informaticn
is laid on the Table of the House.
[Placed in Library. See No. LT-11059/
76].

(¢) and (d). Only to cases of alle-
gations of non-payment of minimum
wages to agricultural workers have
come to the notice of Government—one
in Surat District of Gujarat and the
other in Hooghly District of West
Bengal. The concerned State Gov-
ernments, who are the appropriate
Government under the Minimum
Wages Act, 1948, have been requested
to take appropriate action in the mat-
ter.

AUGUST 13, 1976 '
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New Fiiitly Planatus, Roltyy

420, SHRI SOMNATH CHATTER-
JEE; Will the Minister of HEALTH
;Ni FAMILY PLANNING be pleased

te:

(a) the salient features of the new
family plamming policy recently ' an-
nounced by the Government;

(b) whether he has received any
allegations of mhisuse' of Governient
decision regarding sterilisation and
vasectomy;

(c) it so0, the facts thereof; and

(d) what steps, are heing taken to
educate the people on the need for
planned parenthood?

THE DEPUTY MINISTER IN THE
MINIISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M
ISHAQUE): (a) The salient features
of the National Population Policy an-
nounced on 16th April, 1978, which was
laid on the Table of the Lok Sabha
are 1indicated 1n the statement enclosed,

(b) and (c). No such allegation has
been received.

(d) A country-wide pubticity cam-
paign has been launched to put across
the new policy before the people and
to motivate them to accept family plan-
ning as a way of lfe. All available
media are bemng utihised. The Minis-
try of Information and Broadcasting
and publicity set.ups in the States are
mvolved in the campaign.

Statement

Salient features of the National Popu-
lation Policy

(a) The minimum age of marriage
shal] be raised to 18 for girls ang 2t
for boys and suitable legislation to this
effect will be passed. Oftences under
thig law will be cognizable by an Offi-
cer not below the rank of Sub-Divisio-

nal Magistrate,
(b) The question of making the re-

gistration of marringes compulsory will
be actively considered.
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' (¢} Represéntation in the Lok Sabha
hd the State Legiflatures will be fro-
zen on the baskia of the 1971 census
untjl the year 2001. Necessary consti-
tutional amendment will be brought
forward during the current year. Ap-
propriate legisiution for other elective
bodies will slso be undertaken,

(d) In all casey where papulation is
a factor, as in the allocation of Central
Assistance to State Plahs, devolution
of taxes and duties and grants-in-aid,
the population figures of 1971 will con-
tinue to be followed till the year 2001.
In the matter of Central Assistance to
State Plans eight percent will be speci.
fically earmarked against performance
in family planning.

(e) Special measures will be taken
to raise the level of female education
upto the middle level as well as non-
formal education plans for young
women and to improve child nutrition
programmes.

(f) Monetary compensation for ster-
ilisation (both male and female) will
be raised to Rs. 150 if performed with
two living cluldren or less, Rs. 100 if
performed with three living children
and Ra. 70 it performeq with four or
more children.

(g) Group incentives will be intro-
duced in a bold and imaginative man-
ner go as to make family planmng as
a mass movement with greater commu.
nity involvement.

(h) Pull rebate will be allowed in the
income.tax assesament for amounts
given as donationg for family planning
purposes.

Shipyard at Haldia

427. SHRI SOMNATH CHATTER-
JEE: Will he Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether he had recently said imr
Calcutta, that before any decision was
taken for building a new shipyard at
Haldia, it had to be determined
whether the available facilities in the
existing shipyards could help maet
the country’s needs;

(b) it so, factg thereof;

(c) whether Government have final-
ly decided not to get up the proposed
shipyard at Haldia; and

{d) if so, grounds on which 1t has
been so decided?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b). Yes, Sir. The extent to
which the available facilities in the
existing shipyards could meet the
country’s needs has, to be taken into
consideration before taking a cdecision
on the establishment of new shipyards
involving heavy capital expenditure.

(c¢) No, Sir.
(d) Does not arise.

China’s Support for Indo-Pak Ties

428. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Government have seen
the recent press reports regarding
China's support to Pindi for ties with
India; and

() if #0, Government's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) fes, Sir.

(b) The Government of India would
welcome any expression of support to
the process of normalisation of rela-
tiong between India and Pakistan with-
in the framework of the Simla Agree-
ment.
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Rxpansien o8 PAT fyoliiticq fo rurel
[t S

JIUHXCATIONS be pleased to atate:

(2) whether his Ministry has
taken any steps during the last three
months for further expansion of P&T
acilities in rurel sreas particularly
in Punjadb;

1}

®,
e ) l&,».h mmﬂ
Quatiers; and
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{¢) # o) WMW
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TIONS (DR SHARKER DAYAL
BHARMA): ¢¢) A drive was under.
taken in the monthg of April, May and
June, 1976 for expansion of postal fact-
lities in rural areas. The achievements
msde are as follows—

In the Country In Punjsb
s = whol,? Sease
1. Post Offices opened
in rural dress 193 38
2 Letrer Box1 planted 7640 663
3 c”mmd for sale
mu's suu nery 734 a7
4 Opmhg of Rursl Mobl: 199
nRe 28 o njai
s e o At o
daily delivery.

(b) and (c) All the Block bead-
squarters in the country are provided
with Post Offices except 4 in Bihar
Circle and 8 1n UP, Circles,

Despaich of Frigates and Planes to
Eenya frem Diogo Garia Bage of
US.A.

430. SHRI INDRAJIT GUPTA Will
the Minister of EXTERNAL AFFAIRS
be pleased to state-

(a) whether the U.S. Indian Ocean
base of Diego Garcia has recently
been used to despatch naval frigates
and planes to Kenya as a “show of
force”;

{b) whether this action amounts to
U.§. intervention in Kenya's dispute
with her neighbour Uganda;

(¢) India's reaction to mich gun-
hoat diplomacy by the U.S, Govern-
ment; and

(d) whether the Non-aligned Group
of nations has heen asked by Governe
ment of India to demand dismantling

of the Diego Garcia base as a threat
to peace?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) to (d).
The Government hag seen reports that
the United States has established a
pattern of routine Indian Ocean opera-
tions umng the base of Diego sarcia
ang that a Naval Frigate was recently
dispatched to the Port of Mombasa
and a P-3 Orion anti-submarine air-
eraft to Nairobi. According to {urther
press reports, the dispute of Kenya
with Uganda has been settled by niu-
tual discussion.

India’s views on the Uhniteq States’
move to set up a full-fledged biwe at
Diego Garcia are well Xknown and
bave been reiterated in this House be-
fore. India, along with other Non-alig-
ned countries His' supported the U. N
resolution on the establixhment of
Indlan Ocsan ag & Zone of Peace. Lhis
way also reiterated by he . Lamake
Summié in 1970, the Algimne Suromit
in 1978, the meeting of Non-uligned
Forelgn Ministers at Lima in August



"a4p  Written Anewars SRAVANA 81, 1808 (SAKA) Written Answers 150

3078 'mg well ag the Aligiers Bureau
meeting of Yoreign Mirustors in May
Juve 1076

Critieis for membership of Neu-
Aligueg Group of sations

431. SHR; INDRAJIT GUPTA:; Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether proposals have been
received from certain States for re.
vising the criteria for membership of
the Non-Aligned Group of nations;
and

(b) if so, details thereof, and Gov-
ernment of India’s reaction to the pro.
posals?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] BIPINPAL DAS): (a) No Sir.
However, some Non-Aligneg Etates
have expressed the view that a flexi-
ble approach should be adopted re-
garding application of the existing cri.
teria in the case of observers and ques-
ts.

(b) It is our feeling that any relaxa-
tion of the criterla would adversely
affect the identity and cohesivenesg of
the non-aligned movement,

New Race Relationg Aot passed in
UK.

432. SHRI INDRAJIT GUPTA Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) in what respects the new Race
Relations Act, passed by the British
Parlfament, safeguards the status and
rights of Indian citizens who are
living and working jn UK,

(b) whether the recent wave of
propagende in U.K. against Asian
immigrents hag been vncouraged by
the BB.C. and certain sectiong of the
British Press; and
. {c) it so, -whether Government

' have tdken up the matter with the

UK, authorities and the outcome
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] BIPINPAL DAS): (a) The Race
Relations Bill, which is still under con-
sideration of the British Parliament
envisages the strengthening of measu-
res against racial discrimination in
Britain. It wil apply to all persons in
Britain including Indian citizens and
persona of Indian origin. Among other
things, the Bill wideng the definition
of racial discrimination, makes it un-
lawtul for clubs or voluntary bodies to
discriminate in the matter of admis-
sion of members and bans the publica.
tion of discriminatory advertisements.
The existing Race Relations Board and
Race Relationg Commission would be
merged into one and entrusted with
greater power and wider responsibili-
ties. Victims of discrimination would
be able to institute proceedings in
courts of law to obtain redress without
being required, ag at present, to put
their case to a statutory agency.

(b) and (¢). Certain sections of the
British Press have indulged in irrespon-
sible reporting. The Government of
India bas drawn the attention of the
British authorities and the Press to
the grave consequences of irresponsi-
ble comment in the mass media on the
safety and welfare of the immigrant
community and on racial harmony in
Britain,

London Police clash with Indisns

433. SHRI INDRAJIT GUPTA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether London Police clashed
with West Indwan and Asian immi-
grants demonstrating against racial
discrimination in UX. recently;

(b) if so, the facts thereof; and

(c) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes. Sir.
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(b) On 11th July 1976, 2 rally against
racialism was orgsnised by Asian ahd
West Indian associations with local
trade union support. The marth began
In Hyde Park, where a number of sup-
potrers deplored the alleged racialist
aftitude of the British authorities.
There was a clash between the police
and demonstrafors in Downing Street
near the British Prime Minister's resi-
dence, Six demonstrators were arres-
ted anqg & woman police congtable was
slightly injured. )

(c) while the maintenance of law and
order in Britain 15 the responsibility of
the British Covernment, the latter
has been made aware of the Govern-
ment of India’s concern over the recent
incidents of this nature and of the im-
portance of creating a climate of racial
harmony in Britain. The British Gov-
ernment has at the highest level, re-
affirmeg its commitment to a policy of
racial equality.

Upgradation of post offices

434. PROF. NARAIN CHAND PAKA.
SHAR: Wili the Mimster of COMMU-
NICATIONS be pleased to gtate:

(a) whether any decision has been
taken on the plea for re-considering
the requirement of the workload of
§ hours for the upgradation of bran-
ch offices to the status of departmen-
tal sub-offices, ay the requirement has
resulted in a set-back to the deve-
lopment of postal facilities in the ru-
ra] areas;

(b) if so, the nature of the decision
tsken alongwith the date on which it
wag taken: and

(c) it not, the likely date by which
the dectsion would be taken in this
regard?

THD MINISTER OF COMMUNICA.
TIONS (DR. SHANKER DAYAL SHA-
RMA)Y: (») t0 (c). The Depariment had
constituted s Committee to go into the
norms for calculation of income/cost

AUGUST 12, 1076

Written Anewers: 152

ot a poit offive-end oy + opening

gradation of Branch Post ‘Offices, Im
Committee has gubmitted ity repoct.
The recommendations of the Commit-
tee are ynder consideration snd a deci-
sion will be taken ap early as posgihle.

Action againgt emmployery for- not ob-
tatuing prior approvat for lay-off and
retrenchment

435. SHRI SAMAR MUKHERJEE:
Wil the Minister of LABOUR be pleas-
ed to state:

(a) ag per the Industrial Disputes
Act, 1976 how many employers in fac-
torles, mines and plantations obtain-
ed the prior approval of the specified
authority. of Government before they
laidvwff or retrenched jworkers or
closed down their establishments,
ang

(b) the action taken against those
emplo:wers who did not care for the
::’Tplmnce of Industrial Dispute Act,

6?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL.
GOVIND VERMA). (a) The number of
applications and notices for previous
permisgion/approval received and de-
alt with by the specified authroity in
the Central sphere and the Central
Government is as under:—

Received Pzrmisno{!/ ced
ce oval
T B

Lay-off 21 ] 18
Retrenct ment 6 2 Nit.
Closure 4 1 1

No information is available regard-
ing factories and plantations falling in
the Btate sphere.

(b) No case of non-complisnce has
20 far been reported. However, the
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Centre} Industrial Relations Machinery
have instructions to initiate action
aguinst employers contravening the
provisiong of the Act in thig regard.

Emcephsalitis cases in Burdwan

436. SHR] TRIDIB CHAUDHURI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pileased to
state:

(a) whether hie attention has been
drawn to the recent occurrence of a
high number of Japanese encepha-
litls caseg in certain areas of Burd-
Wwan and adjacent Bankura district of
West Bengal;

(b) it so, the steps taken thereon;

(c) whether the occurrence of ence-
Phalitis has been noted in a similarly
virulent form in other States; and

(d) if so0, the steps taken to probe
into the cause of these areas being
affected by the killer encephalitis
virus and remedia] measures taken
thereon?

THE DEPUTY MINISTER N THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Yes.

(b) The following steps have been
taken to control/prevent the disease :

1. All cases have been investigated
and arrangements made for their tre.
atment in the hospital;

2. Necessary measures for epidemio.
logical investigations, treatment and
control undertaken;

3. Gamaxena has been sprayed fn
the aflected and the surrounding hou-
ses of each case to eliminate infected
mosquitoes responsible for the spread
of the disease;

4. Mosquitoes from the affected areag
are being caught and examined to see
the seasonal prevalence of their car-
Pler species, their density and their
breeding altes;

§. Japanese Encephalitis vaccine is
being imported from Japan;

6. Besides the local officers, epide-
miologists and senior officers of the
State Directorate of Health Services,
and a team from the School of Tropi-
cal Medicine, Calcutta ang Prof. of
Virology of that Institution visited the
villages and the hospital where the
cases were isolated; and

7. A team from the National Insti-
tute of communicable diseases has also
been deputed to assist the State lealth
Authorities to implement control mea-
sures in the area.

(c) No reports have been received
from any other State.

(d) Does not arise In view of ans-
wer to part (c) above.

Material help sought by Vietnam

437. DR. RANEN SEN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Vietnamese Govern-
ment have sought materia] help from
India recently; and

(b) if so, the reaction of the Gov-
ernment of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and
(b). The Government 2f India has ex-
pressed its readiness to cooperate in
the reconstruction of Vietnam.

Olosures and jock-outs from May to
July, 1976

438. SHRI C. K. CHANDRAPPAN:
Will the Minister of LABOUR be pleas.
ed to state:

(a) whether the number of closures
and lock.outs of mills have increas-
ed since May to July, 1976;

(b) if so, the reasons and facts
thereof;
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© ‘THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI BAIL-
* GOVIND " VERMA): (a) to (d).. Fo-
" formation iz being coliected : end will

bs 1aid on the Table of the Sabha after

it ig received. ' '
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439. SHRI P. M. MEHTA: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether there is acute shortage
of medicines in the country;

(b) whether medical hospitals in the
couniry are not providing free medi-
cal aid to the poor patients; and

(¢) whether this hes resulted in
increase in the desth rate?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING. (SHRI A KM, ISHA-
QUE): (a) There is no acute shortage
of medicines in the country. Occasion-
a1 shortage of certain  drugs, mainly
proprietory branded preparations, is
met by equivalent substitutes availa-
ble in the market.

(b) and (c). Health is a state sub-

ject. The practice of providing free

. medica] sid to poor patients varies
from State to State.

Iwmuing of direciions to States
giving Free Medical Ald to poer

£

440, SHRI P. M. MEHTA: Will the
Minister of HEALTH AND FAMILY

all the hospitala {n Delhi and - States
_io continue to give free medical aid to

* the' poor class as was being dore in

the past? .

{4y how many iven-days were Tost’

441, SHRL P.'M, MEHTA; Will the
Minister of LABOUR be pleised to
state: : '

(a) whether Government have. not
80 fur taken eny decision in regard to
the implementation of the Bhagawat!
Committea Report on Unemployment
placed on the Table of the Houss long.
8§0:

(b) ¥ 50, the reasons for delay in
taking thg action; - :

(¢) how many of its recommenda-
tiong hava 6o far been accepteq and
action taken;

(d) how many of its recommenda-~
tions have been rejected; and

(e) when its recommendations are
likely to be fully implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
Immediately after the Bhagawati Com.
mittee on Unemployment submitted its
report to the Government, the recom-
mendations contained therein were ex-
amined by an Inter-Ministerial Work-
ing Group set up by the Planning Cem-
mission, Thereatter, the recommenda.
tions of the Committee and the views’
of the Working Group thereon were
forwarded to the concerned Minisiries/
Departmenty for necessary action. The
matter has been continuously followed.

{c) to (e). Out of a total of 221 re-
commendations made by the Bhagawa-
ti Committee ot Unemployment, which
were referred to the concerned Mini-
stries/Departments for necessary 8c-
tion, final views and details of action

" taken in' “respect of 212 ' have been

réceived. Whils 90  ryecommenda-
tions have been ' accepted - and
another 106, the recommendations have
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been atvepted in prinetgile ‘and are .be-
ing acted yper within the available
resources. It hag not been possible for
the Ministiries/Dupariments fo sceept
18 recommendationx

‘The remaining 9 recommendations
. 87e being vigotously followed up with
the concerned Ministries/Departments.

Feonomis and Caltural Ce-oPeration
with Southeast Asian conntries

442. SHRI P. M. MEHTA: WiIiII the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether India had sent many
Mmisters and officials and other repre-
sentatives to the Southeast Asian
region countries to increase the eco-
nomic and cultural co-operation;

(b) if so0, the main reasons for not
achieving much results; and

{c) whether any cultural or econo-
mic pacts Were signed between India
and any of these countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and
(b). Some of the important delega-
tions from India which visiteg various
countries of this region recently were
led by Shri B. R, Bhagat, Speaker, Lok
Sabha; Shri Y. B, Chavan, Minister of
External Affeirs; Shri P. K. Mukher-
jee, Minister of Revenue and Banking;
Shri Bipin Pal Das, Deputv Minister
in the Ministry of External Affairs,
and Shri B, Shankaranand, Deputy
Minister in the Department of Parlia-
mentary Affairs. The visits were part
of the normal practice of exchanging
high-level visits with friendly coun-
tries go 83 to further promote under-
standing and strengthen alround co-
operstion with them. This objective
was fully achieved.

{£) These delegations were not sent
for the purpose of concluding cultural
or woonomic agreements,

Agrecinents with fordign eowntriey to
promote Shipping

448 S8HRI AMARSINGH CHAU-
DHARI: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether a number of agree-
ments have been signed by India with
varioug foreign countries during the
last three months to promote the rela-
tions and facilities in shipping and
transport; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) The only Agreement re-
lating to shipping signed during the
last 3 months is the one signed on
19th July, 1876 in New Delhi relating
to Merchant shipping between India
and USSR.

(b) This new Agreement on Mer-
chant Shipping will, when it comes
into effect, replace the existing Agree-
ment concluded in 1856. It will cater
to the transport of trade on the basis
of equality in cargo liftings and
freight charges from all the ports in
the Soviet Union to the Indian ports
excepting those ports in the two coun-
tries not open to foreign vessels and
also of dry bulk and liquid cargoes
besides general cargo. The Agree-
ment also containg a provision for set-
ting up of an Inter-Governmental
machinery for overseeing 1ts working
besides the usual Articles dealing with
the extension of the most-favoured-
nation treatment to the vessels of one
country at the ports of the other, faci-
Kties to seamen etc.

Malanjkhand Copper Mines

444. SHR? NITIRAJ SINGH CHAU-
DHARY: Will the Minister of STEEL
AND MINES be pleased to state the
progress so far made by Malanjkhand
Capper Mines and when the concen-
trator and smelter are likely to begin
operating at Malanjkhand?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): Ear-
lier, the Soviet Agency commissioned
by Hindustan Copper Limiteg had
sultmitted the Detailed Project Re-
port for Malanjkhand Copper Project
in Balaghat District for the Mining
part only, The Detailed Project
Report for the proposed Malan-
jkhang Complex as a whole in-
cluding the proposed concentrator was
received in January, 1876. The Detall-
sed Project Report for the whole com-~
plex is being examined by the Gov-
ernment with a view to take an in-
vestment decision.

Counting from actual commence-
ment of construction, the consultants
have drawn up time-schedule enabling
‘the operation of the concentrator in
the fourth year.

At present there is no proposal to
<onstruct a smelter at Malanjkhand
Copper Complex,

Erosion of Nationmal Highway No 17

445, SHRI P. R. SHENOY. Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether an expert committee
inspected the possibility of erosion of
National Fhghway No. 17 near Mara-
vanthe in South Kanara District,
Karnataks;

(b) whether this Committee also
considered the desirability of putting
up a diversion road between Gujjadi
and Navunda; and

(¢) if so, the recommendations of
the commitiee?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 DALBIR
SINGH): (a) and (b), Yes, Sir.

(¢) The Committee has not submit-
ted its report ag yet.
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Export and lmport through new
Mangalore Port

446 SHRI P, B. BHENOY: Wil} the
Minister of SHIPPING AND TRANS-
PORT be' pleaseq to state:

() the total quentity of goods
exported from and imported to New
Mangalore Port during the last vear,
item-wise; and

(b) the provisions made at the port
site for storage and mechanical hand-
ling of the goodsy

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) A statement showing the
commodity-wige traffic handleg at the
New Mangalore Port (both import
and export) during the year 1975-76
is laid on the Table of thes House.

[Placed in Library. See No, LT-
11060/76].
(b) As regards storage facilities,

the Port 13 having two transit sheds
having a floor area of 7665 sq metres
to cater to 14000 tonnes of cargo. Ex~
tension of a floor area of 2190 sq.
metres in one of the transit sheds to
cater to g further 4000 tonnes is being
taken up Besides, the Port has a
concrete paved ore stacking yard hav-
Ing an open area of 6633 sg. metres.
In addition, a large open area in the
proximity of the wharf is avalable
for open storage of commodities like
timber, steel etc.

As regards mechanical handling faci-
lities, the following are the port equip-
ments aiready in use:—

(1) 3 tonnes wharf crane 3 nos.
(2) 3 tonnes forklifts 8 nos.
(3) 2 tonnes forklifts 3 mnos.

(4) 3 tonnes capacity pay-loaders
2 nos.

(5) Moblle crnnu. {Pneumatic

types) 2 nos.
(8) Mobile cranes (crawler
type) 2 nos.
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One no, §-tonne wharf crane and
finos. 10 tomne whar! cranes are under
erection and will be progresively
avaflable for use, .

DeePening of New Mangalore Port

447. SHRI P. R SHENOY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the New Mangalore
Port is being deepened under the
Kudremukh Iron Ore Project; and

(b) it so, the progress made so far?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) Yes. The lagoon is to be
deepened to minus 13 metres and the
outer channel to minus 13.5 meters to
handle 60,000 DWT Bulk carriers.

{b) Deepening the Lagoon and
channel is proposed to be carried out
departmentally. A dredger for carry-
ng out the work has been ordered.

Derecognition of Medical Colleges of
Karnataka

448. SHRI P. R SHENOY* Wil] the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Indian Medical Council
recommended derecognition of many
of the private medical colleges in
Karnataka on one of the grounds that
there were no sufficient hospital faci-
lities in these colleges;

{b) whether as a consequence total
number of annual admissions to these
colleges was reduced; and

(¢) whether some of these colleges
have managed to increase the quota
of admissions subsequently without
adequate bed strength and facilities of
general survey ete. in their leaching
hospitals?

1818 18--8.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K M
ISHAQUE): (a) and (b). Yes.

(c) The Medical Council of India
after the inspection/visitation in re-
gard to facilities available in the
medical colleges for the training of
students have allowed two medical
colleges to increase the number of
admissions.

Registration of Employeg Job-seckers

449. SHRI RAJDEO SINGH: Will
the Minister of LABOUR be pleased
to state:

(a) whether the Union Territories of
Delhi and Chandigarh have relatively
high proportion of employed persons
among registrantg at employment ex-
changes with Delhi 51 per cent and
Chandigarh 43 per cent;

(b) whether in 18 out of 22 States,
the proportion of employed job-
seekers waries from 20 per cent to 40
per cent;

(c) whether these employed regis-
trants do not block the employment of
totally unemployed to some extent;
and

(d) whether these employment ex-
changes will be instructed to register
those who are totally unemployed?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The percentages mentioned in parts
(a) and (b) of the Question are based
on the “Survey of employed persons
among the Employment Exchange
Registrants” conducted by the Minis-
try of Labour which related to the
period October, 1072 to September
1878.

(¢) This aspect was not covered by
the survey.
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(d) Registration, with Emplogment
Exchanges being woluntary, no such
proposal is under consideration of
Government.

Seath ang South-East Asia Shipping
Conference

450 SHRI RAJDEO SINGH: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether a move ig afoot to form
a South and South.East Asia Shipping
Con‘erence to bring together the
Shipping Lines of the region in the
UNCTAD spirit by our Government;
and

(b) f so the progress made in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRI-
VEDID (ay Shipping Conferences
are formed by the mational shipping
Imes of the countries proposed to be
served by th» Conference The ques-
tion of Government forming such a
Conference docs not atise

(b) Indian shipping 1nes have held
some discussion; with the shipping
lines belonging to adjacent countries
in South and South Eust Asia for form-
ing a new (onference with the objec-
tive of promoting the development of
intra-regional trade through regular
sailings of the national flag hines at
reasonable freight rates

Craze for wnite collar jobg

451. SHRI RAJDEO SINGH- w:ll

the Minister of LABOUR be pleased to
state:

(a) whether the craze for white col-
lar jobs is very much on the increase
in our country;

(b) whether undergraduate seeking
white-collar jobs  constitute 80 per

AUGUST 12, 1078
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cent of the ediucated unemployed on
the live registers of counky's em-
ployment exchanges,

(c) whether job  opportunities for
the above category have reduced over
the years though their numbers on
the live registers have been fast in-
creasing, and

(d) if 80, what stops Government
propose to ameliorate their pitiable
condition?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR! BAL-
GOVIND VERMA), (a) and (b) The
available information which relates to
the number of job  seekers (all of
whom are not necessarily unemploy-
ed) registered with employment ex-
changes i1ndicates a rising trend in the
number of educated job seekers
{matriculates and above) This num-
ber was 48 05 lakhs as on 31st Decem-
her 975 which included 2869 lakhs
(approumnately 80 per c(ent) under
graduates

(c) The number of vacancies notfi-
ed to emplovment exchanges for the
educated registrants seeking white
enllar 10bs dec'ined from 4 4 lakhs in
1973 to about 32 lakhs in 1975

() Creut.on of employment oppor-
tunities on an extensive scale consti
tutes one of the basic elements of
s‘ratcgy 1n the Fifth Five Year Ilan
This would be achirved through tne
impleme~ntation of plan progrimmes in
Point Economic¢ Programmes mfigiBth
Point Economic Programme, one of
th» measures {aken {n Inecrease
emplovment opportunitieg frr educated
young people 1s the vigorous imple
mentation of the Arprentices Schemrs
Provision has also been made in the
Fifth Plan for creation of self.employ-
ment opportunities for the educated
job seekers in addition to white col-
lar jobs which are essentially limited
in number. In the village and Small
Industries Sector, the broad strategy
of development programmes is to
develop and promote entrepreneurship
and provide a package of consultancy
services so as to generate maximum
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opportunities of employment, especially
seif.employment Industrial snd Com-
mercial Estates are being set up in
varioys States and loang are made
available by the nationalised banks
and other financial institulions to the
prospective entrepreneurs in order to
enable them to set up their own
ventures.

[

Epileptic fits Caused by Benzens
Hexachloride

452. SHRI P. GANGADEB: Will the
Miniser of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether consumption of Benzene
Hexachloride (B.H.C.) has caused
epileptic fits among population in
various parts of the country, especial-
ly in UP..

(b) if so, whether 19 out of 25 sam-
ples of foodgrains sent for laboratory
tesis were found to contain abnormal
quantitie, of BHC n Lucknow; and

(c) whether the Centre has issued
any direction to the States in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M
ISHAQUE): (a) An outbreak of a dis-
ease hke epilepsy was r¢;orted irom
Lakhimpur Kher District of UP, in
March, 1976, The said disease was
diagnosed to be due to consumption
of food grains and fish having venzene
hexachloride.

(b) Yes.

(¢) Yes. Instructions have been
issued to all the States including Uttar
Pradesh to exercise proper supervisory
control over the distribution and use
of pesticides, and to use publicity
media to educate the consumers.

The District Magistrates have been
directed to seize the entire affected
stocks. and replace them with fresh
stocks.

Indian Proposal to WHO for Integrated
Megical care

453 SHRI P. GANGADEBR: Wil the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether India had proposed to
WHO recently that it should persuade
international and bilateral agencies to
assist 1n the development of integrated

medical care in the member countries:
and '

(b) it so, their reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) No.

(b) Does not arise.

Exploitation of Gold in Keonjhar
Distt. of Orissa

454. SHRI P. GANGADEB: Will the
Minister of STEEL. AND MINES he
pleased to state:

(a) the latest report of investigation
of existence of gold in the Keonjhar
District of Orissa; and

(b) steps being taken to exploit this
metal?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) The
Mining and Geology Department of
Orissa carried out some investigation
during field season 1975-7¢ in some
aurniferous veins in Keonjhar District
but did not find gold of any economic
significance. The State Government
propose to continue the work during
nexi year also,

(b) Does not arise at this stage.

Exploitation of iron ang manganese
ore in Kall reseroir

456. SHRI B. V. NAIK: will the
Minister of STEEL AND MINES be
pleased to state:
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(a) whether the exploitation of iron
and manganese ore in the Kali reser-
voir has kept to schedule and is likely
to be completed before water is im-
pounded in the lake bed;

(b) if so, what is the agency en-
trusted with this task; and

(¢) whether this agency enlisted the
co-operation of the local people in the
task of exploitation of thig ore poien-
tial; if so, in what way?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). M/s. Mysore Minerals Limited
(State undertaking of the Government
of Karnataka) has been entrusted with
the task of exploitation of ores from
the submersion zone of the Kali re-
servoir. Apart from extracting the
ores themselves, MML have also
appointed ore raising contractors for
the purpose. They have confirmed that
the ore from the low lying zones is
likely to be extracted in full before
water is impounded in the reservoir.

(c) Local people are being employed
by the raising contractors of M/s.
Mysore Minerals Limited for the ex-
traction of ores,

Central Machinery for Supervision

over Employment Exchanges

456. SHRI B. V. NAIK: Will the
Minister of LABOUR be pleased to
state:

(a) which is the supervising machi-
nery of the Central Government over
the employment exchanges operating
at the district level; and

(b) whether this supervising machi-
nery submits any report to Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
Employment Exchanges at District
level function under the administrative
control of respective State Govern-
ments. Central Government have no
supervisory machinery, as such, in the
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States. However,. officers of the Cent-
ral Government carry out joint evalu-
ation of the emplayment exchanges in
the States in collaboration with officers
of the respective State Governments.
The evaluation reports are forwarded
to the State Governments for taking
remedial action on the recommen-
dations where necessary.

Ship-building unit at Ratnagir

457. SHRI VASANT SATHE: Wil
the Minister of SHIPPING AND

TRANSPORT be pleased to state:

(a) whether Government of Maha-
rashtra have submitted a proposal for
setting up a ship-building unit at
Ratnagiri;

(b) if so, broad outlines of the pro-
posal; and

(c) the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) No, Sir.

(b) and (c¢). Do not arise.
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PAPERS LAID ON THE TABLE

NAGALAND GOVERNMENT NOTIFICATIONS,

NoOTIFICATIONS UNDER CENTRAL EXCISE

RuLks, CusToms Act ANp TamiL Napu
CENTRAL SaLis Tax Acry, ETC.

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF WEVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE); I beg to lay on the Table:—

(13 A copy each of the following
Nagaland Government Notifications
(Bindi ang English versions) under
sub-section (3) of section 36 of the
Nagaland BExcige Act, 1967 read
with clause (¢) (iil) of the Procla-
mation dated the 22nd March, 1975
issued by the President in relation to
the State of Nagaland:—

() Bx, Misc/18/74 published in
Nageland Gaszette dated the
234 October, 1978,

Sy Bm/P/21/68 published in
Nagpalangd Gasettq dated the
$2nd December, 1875 making
tertiin amendment to the
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Nagaland Excise Rules, 1972
{Placeg in Library., See No.
LT-11014/76.)

(2) A copy of Notification No, Ex.
N/11/74 (Hindi and English ver-
sions) published in Nagaland Gazette
dated the 26th April, 1976 issued
under section 14 of the Opium Act,
1878 read with clause (¢) (iif) of the
Proclamation dated the 22ni March,
1975 issued by the President in
relation to the State of Nagaland.

[Placed in  Library See No. LT-

11015/76.)

(3) A copy of Notification No, Ex,
N/11/74(a) (Hindi and English
versions) published in Nagaland
Gazette dated the 28th April, 1976
issued under section 23 of the
Dangerous Drugs Act, 1930 read
with clause (c) (iii) of the Procla-
mation dated the 22nd March,
1975 issued by the President in
relation to the State of Nagaland.
[Placed in Library. See No. LT-
11016/76.1

() A copy of the following Noti-
fications (Hindi and English ver-
sions) issued under the Central Ex-
cise Rules, 1044:—

(i) G. S. R, 692 publisheq in
Gazette of India dated the
22nd May, 1976 together with
an explanatory memoran-
dum.

(il) GSR. 371(E) to GS.R. 384(E)
published in Gazette of India
dated the 27th May, 1976 to-
gether with an  explanatory
memorandum.

(iif) GSR. 380(E) published in
Gazette of India dated the 3rd
June, 1976 together with an
explanatory memorandum,

(ivi GSR, 809 published in
Gazeotte of India dated the
8t June, 1978 together with
aa explanatory memorandum.

(v) GBR. 4098 pubdlished I
Gametie of Indla dated the
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d6tb June, 1076 and G.SR.
413(E) published in Gazette
‘of India dated the 17th June.
1976 together with an ex-
planatory memorandum,

(vi) G. S. R. 809 published In
Gazette of India dated the
18th Jupe, 1976 together with
an explanatory memorandum.

(vil) G. 8. R. 938 publisheq 1n
Gazette of India dated the
26th June, 1876 together
with an explanatory memo-
randum.

(viil) GSR, 435(E) published 1n
Gazette of India dated the
1st July, 1976 together with
an explanatory memorandum

(ix) GS.R. 1053 pubhshed 1n
Gazette of India dated the
17th July, 1976 together with
an explanatory memorandum

(x) G.SR. 105¢ publishegq in
Gazette of India dated the
17th July, 1976 together with
an explanatory memorandum

(xi) GSR. 476(E) to CSR 478(E)
published in Gazette of India
dated the 24th July, 1976 to-
gether with an  explanatory
memorandum. |[Placed 1 I1b-
rary. See No, LT-11017/76}

(5) A copy each of Notifiration
Nos. G.S.R. 354(E) to GSR 364(E)
(Mindi and English versions) pub-
lished in Gazette of India dated the
27th May, 1976, under section 159
of the Customs Act, 1862, together
with an explanatory memorandum.
fPlaced in Lidbrary. See No. LT-
11018/76.]

(8) A copy each of the following
Notifications under sub.section(s) ot
section 53 of the Tami] Nadu
General Sales Tax Act, 1959 read
with clsuse (e}iv) of the Proclama-
tlon dated the 8Ist January, 1976
fsstag by The Prefident fn relation
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o the s,me of Tamil Nady:~—

(1) G.OMs, No. 834 published in
Tamfl’ Nadp  Government
Gazstte dated the 11th May,
1976.

(i) GQ.Ms. No. 657 published
in Tami} Nadu Government
Gazette dated the 19th may,

1876,
(iif) G.O.Ms. No, 695 published in
Tamil Nadu Govetnment

Gazette dated 23rd June, 1976
making certain amendment to
Notification 11II No 116 of
1970 dated the 28th March
1970.

(7) A statement (Hindi and
English versions) explamning the
reasons for not laying the Hindi
version of the above Notfications,
[Placed in Library. See No LT-
11019/76.)

NOTIFICATIONS UNDER MERCHANT SHiP-
PING ACT

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVED])
I Yeg o lay on the Table a copy cach
of the following Notifications (Hindi
and English versions) under sub-
section (3 of section 458 of the
Merchant Shipping Act 1958+ —

(1) The Merchant Shipping
(Examination for Skipper and Second
Hand of Fisng Vessel) Amendment
Rules 1976, published ip Notification
No. G.S.R, 731 in Gazette of India
dated the 29th May, 1976

(2) The Merchant Shipping
(Examination of Engine Drivers cf
Sea-Going Ships) Amendment Rules
1976, published in Notification No
G.S.R. 783 in Gazette of India dated
the 5th June, 1976.

(3) The Merchant Shipping
(Examination of Engineers and
‘Engine Drivers :of Pishing Vessels)
Amendment Rules, 1976, published
in Notifieation No. GSR, 976 In
Gazstte' of Indis dated the 3rd July.

1076, [Placed in Eibrary. Sey No. LT-
11090/98:}
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NOTIFICATIONS UNDER PASSPORTS ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] BIPINPAL DAS); I beg 1o lay
on the Table a copy each of the follow-
ing Notifications (Hindi and English
versions) under sub-section(3) of
zection 24 of the Passports Act, 1967.-

(i) The Passports (Second Amend-
ment) Rules, 1976, puthshed
in Notification No. G.S.R. 349
(E) in Gazette of India dated
the 25th May, 1976,

(ii) G.S.R. 355(E) published m
Gazette of India dated the
26th May, 1976.

|Placed in Library. See No.
LT 11021,76 )

TNOTIFICATIONS UNDFR PRFVENTION OF
FOOD ADULTERATION ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI AKM
ISHAQUE). 1 beg to lay on the Table
a copy each of the following Notifica-
tiong (Hindi and English versiuns)
under sub-section (2; of section 23 of
the Prevention of Fond Adulteration
Act, 1954:—

(i) The Prevention of Food Adul-
terution (Amendment) Rulcs,
1976, published in Notfication
No, GS.R. 754 in Gazeite of
India dated the 26th Marv,
1976.

(ii) The Prevention of Food
Adulteration (Third Amend-
ment) Rules, 1976, published
in Notification No G.S.R 856
in Gazette of India dated the
13th Jyne, 1976.

{Piaced in Library. See No LT-
11022/78).

SRAVANA 21, 1898 (SAKA)

Papers Laid 174

NOTIFICATIONS UNDER BORDER SECURITY
FORCE AcT AND CENTRAL INDUSTRIAL
Szcurrty Fomrce Acr

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI B. SHANKA-
RANAND): On behslf of Shri F H.
Mohsin, I beg to lay on the Table:—

1y A copy each of the following
Notifications (Hindj and English
versions) under sub-section (3) of
section 141 of the Border Security
Force Act, 1968: —

(i) SO. 429(E) published in
Gazette of India dated the
24th June, 1976 extending the
Border Security Force Rules,
1869 and the Criminal Courts
and Border Security Force
Courts (Adjustment of Juris-
diction) Rules, 1969 to the
State of Sikkim.

(ii) SO, 430(Ey published in
Gazette of India dateq the
24th June, 1876.

[Placed in Library. See No LT-
11023/76.1

(2) A copy of the Central Indus-
trial Security Force (Second Am-
endment) Rules, 1976 (Hindi and
English versions) published in Noti-
fication No G S.R. 881 in QGazette
of India dated the 19th June, 1978
under sub-section (3) of gection 22
of the Central Industrial Security
Force Act, 1968. [Placed in Lib-
rary. See No. LT-11624/76.1

NOTIFICATION UNDER INDIAN TELEGRAPH
Act
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STATEMENTS SHOWING ACTION TAKEN
BY GIOVERNMENT ON VARIOUS ABSUR-
ANCES, ETC.

SHRI B. SHANKARANAND: I beg
to lay on the Table the following
statements showing the actiop taken
by the Government on various sssur-
ances, promises and undertakings
given by the Ministers during the
varjous gessiong of Fifth Lok Sabha:—

(i) Statement No, XXIV
Tenth Session, 1974

(i) Statement No. XVII
Eleventh Session, 1974.

(il1) Statement No. XViI
Twelfth Session, 1974.

(iv) Statement No. XX
Thirteenth Session, 1875.

(v) Statement No. IV
Fifteenth Session, 1876.

(vi) Stetement No. I
Sixteenth Session, 1876.

(vil) Statement No 1IIf
Sixteenth Session, 1976.

[Placed in Library. See No, LT-
11028/76.]

Noriricationg UNoza Moror VeHicLes
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clanmation duted the 3list January,
1976 imsued by the President in rela-
tion to the State of Tamit Nadu:—

(i) G.O. Ms. No. 2170 published
in Tamil Nadu Government
Gazette dated the 17th Dec-
ember, 1973 making certain
smendments to the Temil
Nedu Motor Vehicles Rules,
1940, {Placed in Library,
See No. LT-11026/76.1

(if) GO, Ms. No. 87 published
in Tamil Nadu Government
Gazette dated the 11th Febru-
ary, 1876 making certain
amendments to the Tamil
Nudu Motor Vehicles Rules,
1940. [Placed in  Library.
See No, LT-11027/76.]

NoOTIFICATION UNDER Satzs ProMoTION.

Emriovers (CoNDITIONS Or Szavicr)

Acr, AnNuaL Rerorr or ESL Cor-

PORATION FYOR 1974-75, NOTITICATIONS

UNDER TAMiL NaAdU LABOUR WELFARE

FuNo AcT. ANp INpUSTRIAL Dispurss
Acr

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): I beg to lay
on the Table—

(1) A copy of the Sales Promo-
tion Employees (Conditions of Ser~
vice) Rules, 1978 (Rind} version)
published in Notification No. G.S.R
823 in Gazette of India dated the
1st May, 1076, under sub-section
(3) of section 12 of the Sales Promo-
tion Employees (Conditions of
Service) Act, 1978, [Placed in
Library, See No. LT-11028/78.)

(?) () A copy of the Annual
Report (Hindl end English  ver-
sions) of the Employees’ State In-
suranece Corporation for the year
1974-T6, undey wection 38 of the
;&""""’“’m Inswanve  Act,
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() A stalement (Hindi and En-
glish versions) showing reasong for
delay in laying the above Report.

[Placed in Library. See No LT-
11020/76.]

(3) A copy of Notification No.
G.O. Ms. No 017 (Hindi and
English versions) published in
Tamil Nadu Governmeni Guzette
dated the (24th December, 1975
making certain amendments to the
Madras Catering Establishments
Rules, 1959, under gub-section (4) of
section 29 of the Tamil Nadu Cater-
ing Establishments Act, 1958 read
with clause (c)(iv) of the proclama
tion dated the 31st January, 1976
issued by the President in relation
to the State of Tamil Nadu. [Placed
in Library. See No. LT-11030/76 ]

(4) A copy of Notification No.
GO. Ms. No. 888 (Hindi and
English wversions) published in
Tamil Nadu Government Gazette
dated the 3rq December, 1975
making certain amendments to the
Tamil Nadu Labour Welfare Fund
Rules, 1973 under sub-section (5)
of section 41 of the Tamil Nadu
Isbour Welfare Fund Act, 1972
read with clause (c)(iv) of the
Proclamation dated the 31st Janu-
ary, 1976 issued by the President
in relation to the State of Tamil
Nadu. {Placed in Library. See No.
LT-11031/76.]

(5) A copy each ot the following
Notifications (Hind] and English
versions) under sub-section (5) of
section 38 of the Industrial Disputes
Act, 1947 read with clauge (c) (iv)
of the Proclamation dated the 3ist
January, 1976 issued by the Presi-
dent in relation to the State of
Tamil Nadu:—

a4y SRO. A-127/76¢ (G.O. Me.
No. 388) published in Tamfil
Wadu Government Gasette

, aated the Bth May, 1976 mek-
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Continental Shelf etc. Bill

ing certain amendments to
the Tamil Nadu Industrial
Disputes Rules, 1958,

(i) G.O. Ms, No. 522 published
in Tamil Nsdu Government
Gazette dated the 30th June,
1976 making certain amend-
ments to the Tamil Nadu In-
dustrial Disputes Rules, 1958.

[Placed in Library. See No, LT-
11032/176.]

1203 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following message
received from the Secretary-General
of Rajya Sabha:-—

“In accordance with the provi-
siong of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose u copy of the Territorial
Waters, Continental Shelf, Exclu-
sive Economic Zone and other
Maritime Zones Bill, 1976, which
has been passed by the Rajya Sabha
at jts gitting held on the 10th-
August, 1976."

12,04 hrs.

TERRITORIAL WATERS, CONTI-
NENTAL SHELF, EXCLUSIVE €CO-
NOMIC ZONE AND OTHER
MARITIME ZONES BILL

As PAssSED BY RaAJYA SasHA

SECRETARY-GENERAL; Sir, I
lay on the Table of the House the
Territoria]l Waters, Continental Shelf,
Exclusive Economic Zone wnd  other
Maritime Zones Bill, 1976, as passed
by Rajya Sabha.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CLOSURE OF JUTE MILLS AND
PALL IN PRICE OF RAW JUTE

SHRI H N MUKERJEE (Calcutta.
North-East) I call the attention of
the Minister of Commerce to the
following matter of urgent public ym-
portance and request thgt he may
make a statement thereon

“Serious situation in jute indu.-
try on account of reported closures
and fal! in price of raw jute affecting
affecting production, export and
employment problem of jute wor-
kers ™

THE MINISTER OF COMMERCE
{PROF D P CHATTOPADHYAYA)
M1 Speaker, Sir, I hed an uccasion
to make a statement on the 18th May
1976, 1n this House m which I ex-
plained the situation about the jute
industry in brief

The jute ndustry occupies a veirv
important position in the industrial
profile and export spectrum of the
country It 15 perhaps the onlv most
important industry which fo; 1ts
health depends on its expoit market
and other external factors For the
last two years or so our foreign jute
market hag shrunk to a disturbing
extent due to world-wide recession
Besides recession, avoidable and un-
fortunate competition from ancther
jute exporting country has also added
to the difficulty of the industry The
lack of investment for modernisation
research and development, and out-
dated family-baseg management sys-
tem are some of the well-known
causes of the present situation of the
industry While in the 1larger imn-
terests of the grower, the worker, in-
dustry Bnd foreign trede the Sov-
ernment are engaged in  rectifying
the situativn to the best of their abi-
Hiy, the iwdustry cannot disown its

responsibility end has to review s
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who.e policy structyrg in order to
make jtself more eficlent ang its pro-
ductg more competitive

That the Government have been
alive to the seriousnesg of the situa-
tion would be evident from the series
of stepg taken by them 1n the last
two years or s0 Several measures
have been taken to stimulate export
demang for jute goods Export duty
on al} items of jute manufactures has
been abolished A cess for research
and development has been introduced
A Development Council has been set
up The Government have also
directly financed certain research and
development projects primarily for
reduction of the cost of production
and development of new products and
uses The Government have becn
continuing the system of interest
subsidy on loans granted bv the In-
dustrial Finanace Corporation for
modermisation of the jute mills Cer-
tamn other measures have also been
taken by the Government to make
our export production of iute goods
more remunerative und more (ompe
titive

In this connection 1 would refer to
the regulation in the production of
hessin  and  carpet tackine which
was ntroduced by the Jute Commis-
sioner for the months of June and
July 1976 A <erious shortage in the
supply of raw jute, especially that in
the superior grades, was apprehended
4y we were approaching the end of
the jute season Under such a situa-
tion, the Jute Commussioner ntroduc-
ed production regulation 1n respect of
carpet backing and hessian to the
extent of 25 per cent for two months
namelv June and July It was fur-
ther stipulateg that sacking would oe
produced only on sacking Jooms The
slternative to this production regula-
tion was to allow the milly to close
down in a haphazard manner which
would have inflicted moee logs o7 em-
ployment to al] categorieg of workers
in the sffected mills. The timing of
the productiop regulation was, how-
ever, chosen in, mich & xpapmer as o
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ensure mipimum hardship to the
Jebour force. According to the Gov-
ernment estimate, absenteeism jn the
jute industry in the period from May
to August was as high as 35 per cent
to 40 per cent. It wag estimated that
the regulation in production enforced
by the Jute Commissioner would
amount to a 22 per cent regulation
for the industry as a whole and that,
therefore, in the context of 35 per
cent to 40 per cent absenteeism, it
would not affect the permanent and
the semi-permanent workers of the
industry. It was also estimated that
since jute was no longer with the
faimerg at this time of the year, the
interests ¢f the growers would rot be
adversely affected as a result of such
production regulation However, with
the introduction of the Energy Con-
trol Order by the Government of West
Bengal with effect from 14th July,
1976, ihe production regulation crder
contempiating regulation for carpet
backing and hessian was withdraw.a
by the Jute Commissioner with effect
from the same date.

A statement showing the details of
the jute mills 1n the country. whicit
have been hit by work stoppage is
laid on the Table of the House. The
Gtvernment have been serfously ccn-
cerned over the work stoppage in
these mills and consequent loss of emi-
ployment to a large number of wor-
kers.

,As 1 had previously explained on
the:floer af this House, the causes of
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work stoppage in the mills are diverse
and complex. Khardah Jute Mil] and
Kanpur Jute Udyog have stopped
functioning since 1975. Of the re-
maining 11 jute mills 7 jute mills are
reported to have stopped working duve
mainly to industria) disputes. One has
stopped functioning due to damage
from fire and the remaining 3 have
stepped  functioning due mainly ‘o
financial difficulties.

I have the honour to inform the
House that the management of the
National Company which is the big-
gest jute mill in the country and
which had been 1n a very unsatisfac-
tory condition has been taken over
by the Central Government under the
Industries (Development anqd Regula-
tion) Act, 1951. The new manage-
ment is expected to streamline the
functioning of the jute mill and im-
prove its financial condition,

We, therefore, are fully alive to the
problems of the jute industry and have
been takin. appropriate measures
from time to time. However, quite
a number of jute mills have unfortu-
nately been affected by industrial dis-
putes. Work stoppage due solely to
industrial disputes hag to be locked
into by the appropriate conciliatory
.autlority. We are in close touch with
the West Bengal Government for
finding cut a solution to the prohlems
arising out of work Btoppage in such
a large number of jute mills.
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Smsmmambmgkv?wl:rn’m HAVE STOPPED WORKING ﬂﬂ‘l
S.No. Name ofthe milt Pedodofmkmww Number of
Teasons ’ workers
1. Khardgh . . . From8-s-197¢ Financigl and Induserial disputes, . 55000
2. Xaupur Jute Udyog From 8-10-1975 Financial crises . . . . 3,000
3. Meghna North . From 8-3-1976 . . . . .
M R, ) oo
4. Union Jute Milis From 14-3-1976 Fingncial and Industrial disputes. . 2,250
5. Bharat . From9-4-1976 Financigltrouble. . . . 1,500
6. Premchand From 8-4-1976 Dunaged fromfice. . . . 3,400-
7. Nathati Jute Mills .  From 16-7-1976 Industeialdisputes. . . . 3,200
8, Budge Budge . Prom 20-6-1976 Industrial digputes. . . . 3,000
9. RaiBahadur Hurdutrai From 3-7-1976 Financial crises. <0 e 3,500
Motijal
10. Barnagore. From 19-7-1976 Industrial disputes. . . 4,800
11, Waverly . From 26-7-1976 Industrial disputes. e 2,250
12, Shrj Gourishankar From31-7-1976 Industrial disputes. . . 2,000
13. Alexandara. From 2-8-1976 Industrial disputes. PN 2,400

SHRI H. N MUKERJEE: I fear I
cannot congratulate the Minister for
having dealt with this diverse and
complex problem 1n the manner in
which he has done it duning the last
two years about which he has given
us a summary of hig activities. I say
80 because I find in this an example
of a peculiar contradiction between
Government’s brave declarations

down in the matter of controlled cloth
in 3 most egregious fashion; some-
what compsrable to that, the 1.JMA.
in West Bengal gets away with their
loot while Government flounders and
the steps winch the Minister tells us
he is trying to take make it worse,

ment a gift of Rs, 80 crores or more
by way of conceasions in this period
to which my hon. friend, the Minister
hag made & reference--more conces-
sions in the last two years actually
than in the last seventyfive yearn of
the history of the jute indusiry in this
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the prices are unremunerative on ac-
count of the conspiracy conducted by
the big money interests in the jute

would like to ask in regard to the
takeover why it is that, according to
dhe report, there is now a twelve-
Member Management Board which
includeg the former culprits in the
Goenka set-up who are now going ta
look after this business These three
or four—my friends know more about
this business because they deal with
this subject would supplement it—out
of 12 are the people who belonged to
the Goenka set-up, the culprits, who
wshould have been shoo'd off altoge-
ther, I would like the Minister to ex-
plain this business. The former Ge-
nera] Manager and the Cost Account-
ant appear to be stil] there though
they were the top Goenka’s functio-
naries. I would also like to ask the
Minister to explain another matter.
When we are in an emergency and
Parliament ig functioning in a certain
manner, surely, it does not mean that
accountability of Government to Par-
liament has ceaseg to exist. But, I
find, for example, allegations in the
Proag that, may be, some of the icp
officials of the Jute Corporation of
India are in collution with the jute
barons. But, that apart, I would like
‘to knew, for instance, how is it that
a recent appointment hes been made
to the Jute Corporation of India and
a certain gentleman, whom I shall
not name, is now the Chatrman who
was a Minister of State in the Weat
Bangel Government against whom al-
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legations of corruption were boought
were looked intc by the Wanchoo
Commisfion? As a result of that, he
Jost his job~not more than a year
ago—but now he is back in glory as
the Chairman of the Jute Corporation.
He may be an esteemable customer—
I do not know that—and, after all,
Government owes some explanation, I
find also in to-day’s paper that in West
Bengal, the Minister of Labour gave
an assurance that in regard to these
13 jute mills, which the Minister has
catalogued here as having been clos-
ed and about them the State Govern-
ment has given an assurance that
there would be a gecision about their
reopening in two weeks’ time. 46,000
people are out of employment in these
13 jute mills or, perhaps, even more.
But, the Minister has given an assur-
ance in West Bengal that in two
weeks' time, a decision about the re-
opening would be made. I would like
my friend the Minister, to give some
satisfaction about it. I would also
like hum to tell us how it is that he is
going to confront the challenge of the
jute barons in the manner of the coal-
mine owners on the eve of national-
isation "who did certain things which
amounted to blackmailing the Govern-
ment and, in that context, does Gov-
ernment contemplate nationalisation,
on a scale which would be practicable
as well pg principled? At the same
time, why should not Government go
ahead now with it? At least Govern-
ment is thinking of taking over or it
has already taken over the Goenka
owneq Mills. Why should they not
do that? The last question that I
would like to ask him is this. The
Minister been a peripatetic philoso-
pher travelling all over the world and
T would like to know if, in his conver-
sations with the EE.C. he has found
anything in the nature of a most fav-
oured nation clause which we do not
hope to get from that quarter—any-
thing in the nature of an assurance
that the market in that part of the
world would be, to some extent, se-
cured? [ would also like him to tell
us as to whether, during his visit to
the developing countrfes and affer
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the confabulations with the developing
countries, he has fcund some indication
of a demand for wur kind of jute
products to be wupplied from this
country to those developing countmes.
These are my specific questions

AN HON. MEMBER: I think he has
lefi nothing for others.

MR, SPEAKER. I hope he will
reply them.

PROF. D. P. CHATTOPADHYAYA:
Sir, about jute industry, you must
have kindly noted that there are two
broad—almost contradictory —\iews-
one is that Government has been
doing nothing and allowing the jute
industry to drift and go down the
drain gnd now. in an almost near
bankrupt situation resulting in the re-
duction of production to the extent of
nearly 25 per cent, if not, 30 per cent
and the Government is a mute spec-
tator to the decaying and dechning
of this industry.

The other view that you have just
now heard 1s that enough has been
given—a lot of concessions have been
granted to the industry and the indus-
try has almost pampereq to be ineffi-
cient. Sir, we have neither any bias
against this industry nor bias towards
or prejudice against it. But, there are
certain hard facts which cannot be
gloated over by any amount of emo-
tive phrases. Ong point is that if you
lnok at the prefit o' thig industiy from
1971-72, 1872-73 and down to 1973-74,
you will find that the retained profit
in termg of lacd in 1970-71 was Rs. 94;
it went up and the industry was in
good shape. In the wake of Bangla-
desh cmsis from Rs 5.58 crores, it
came down in 1972.73 to minus Rs. 17
lacs; thereafter, in 1973-74, it is minug
Rs. 641 crores. The profit has been
steadily going down. Dividend also
has been steadily going down; the
dividend which was Rs. 1.23 crores in
1970-71, is now only Rs. 63 lakhs in
the year 1978-74. Later on, it has
gone down further.

row thtc (CA)

Sig,_!monthﬁthm!octsn‘ottnhidc
or suppréss'the fucts from this gugust
House which T have myself mention-
ed in the second peragraph of my
statement, namely, the out-tated
family based management, the total
reluctance to invest for modernisation
and diversification, etc. But at the
same time an industry which depends
to the extent of 55 per cent op the
torrign market—if those marketg lose
and have lost very heavily during the
last two-three years—what can the
Government or the industry could do
even if it has been efficient.

As regards hessian in June 1475
the sales contract was for 28,648 ton-
nes whereas in June 1978 it has come
down to 10,172 tonnes. As far as
sacking ig concerned in May 1474 the
sales contract was for 15,035 tonnes
whereas 1n May 1976 it has come
down to 3,754 tonnes In regard to
carpet-backing in April 1074 the sales
contract was for 26,000 tonnes where-
as i April 1975 it came down to
17,000 tonnes In April 1976 1t has
come down to 8,000 tonnes. The total
sales contract 1n April 1974 was
for 59,000 tonnes; in June 1975 it came
down to 45,000 tonnes whereas in
June 1876 1t ig only for 27,000 tonnes.

Further, Sir, there is a serious com-
petition--rather unfortunate avoid-
able competition—from our neigh-
bouring country. Because of devalua-
tion and heavy under-cutting they
are 4. an advantige Therefore, the
only mainstay of this industry has
been the production of sacking for the
domestic market. Fortunately, there
wag a big bumper crop. Therefore,
the off-take of sacking has gone up
but even that demand is not very
much mare than 40,000 tonnes per
month whereas the production has
gone up to 60,000 tonnes per month.
As such, the prices have crashed
below the cost price as calculated by
the Tarif Commission. These are
gome serious facts. While we are cri-
tical of the industry the genuine diffi-
culties have to be appreciated and
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cannof be forgoiten over in a super-
ficial manner.

The hon. Member has raised some
specific questiong about the manage-
ment of the nationalised company
taken over by the Government. I
have seen a report in one newspaper
today morning that one man—I do
not khow whether three or four men
have been taken—bhas been taken in
the new managemeni from the old
management. 1 will get it checked
up. But simply because somebody
was in the old management does not
disqualify him to be on the new man-
agement, It is on merit that we ap-
point but if on scrutiny it is found
that he is unworthy or his records are
bad then certainly we will have a se-
coni look. The hon. Mémber also
mentioned about the admission of new
Chairman who resigned from the
West Bengal Assembly last year. Sir,
this gentleman did not resign on any
corruption charge but some doubt was
expressed. In political life it happens
to many people. Doubt does not
mean condemnation. One hzg to take
the trouble of looking into the record.
A person should not be maligned
simply because at some time he re-
signed without any technical fault.
Government has 'ooked into the mat-
ter very carefully and Government is
convinced of the fact that there is
nothing on record to show that this
gentleman is unqualified or unworthy
of this position.

AN HON. MEMBER: Then why did
he resign?

PROF. D. P. CHATTOPADHYAYA:
That 1 said. Because the Commission
saig that one shoulq be ‘beyond doubt’.
He not only resigned from the Min-
istership but also from MLA-ship.

That shows that he has moral courage
and hag maintaineq high political
normg of public jite. There is nothing
on record to show that simply because
of this, he should not be taken. I do
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not subscribe to that view. He has to
his recorq very good service to the co-
operaifve movement and in this area
of worh.

As regards reopening of mills, the
other point to which he referred, I per-
sonally took Interest. I took some
meetings of the jute industry and trade
union leaders, and as a result in the
month of May, four mills reopened. As
1 said  there are some immediate press-
ing causes ltke industrial disputes etc.
There are some not so immediate, but
more compelling remote causes. As I
have mentioned, these industrial gdis-
putes are there. I have requested my
friend, Dr. Gopaldas Nag of the West
Bengal Government and also Shri
Raghunatha Reddy to look into the
matter. I am in touch with them. We
have succeeded in reopening certain
other units but because of the sluggish
demand, I do not know whether it will
be immediately possible to reopen all
others But it will take time. We are
at the job. We share the anxiety of
the hon member, and everything pos-
sible for us we will he doing.

The ouestion of nationalisation of
jute millg is not what we are thinking
of, pecause it is a very big idea. Iet
us see what we can do about the man.
agement of the largest jute mill, which
is the size of 4 or 5 ordinary jute :uills.
Sn we do not have expertise, neither
have we the desire now to nationalise
jute mills.

So far as my discussions with EEC,
Australia and other countries are con-
cerned. I can say they have the same
problem hecause they want to protect
their synthetic fibre industry, the al.
ternative packaging material they have
in their country. Even then, so far as
EEC are concerned, they are lowering
their tart and in two more vear's
time. they will bring down the taritf
on jute to the zero level. That way
EEC's response ‘was favourable.

I raised this question with Australia,
because they also reduced their offtake
from Bangladesh; their response was
favourable, but their private {raders
and industrialists find synthetic packa-
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-ging materia] more cheap and attrac-
tive. Even then, they are having a
second look at the matter.

MR. SPEAKER: Dr. Ranen Sen. If
you kindly co-operate by taking a
couple of minutes each, we can con-
clude this without taking much time.

DR. RANEN SEN (Barasat): I do
not think it can be finished within a
<couple of minutes. There are other
names also.

MR. SPEAKER: That is why I nhave
.made this suggestion.

DR. RANEN SEN: Do not forget that
‘this involves a number of people, more
than 4 crores of people living in the
-eastern part of India.

MR. SPEAKER: Condense your re-
marks. The time element is there.

DR. RANEN SEN: I wil] try to le
brief. On one very important point,
I want some clarification. This is the
point which has not been touched unpon
by Shri H. N. Mukherjee. This is in
regard to the jute growers, whose total
number would be nearly 4 crores liv-
ing, as I said, in the eastern part of
India. This year's production estimate
is between 75 and 80 lakh bales. Over
and above that, we generally import
2-3 lakh bales good quality for grading
and other things. We also export some
and use some for making ropes.

With the cut in production of jule
by the industry, the whole thing will
be reduced to a demand of 55 lakh
bales only. We will be producing 75—
80 lakh bales. There will be a surplus
of nearly 20—25 lakh bales. On top of,
there is last year's stock of nearly 8
lakh bales. Therefore, there will he
a surplus of 24 plus 8, equal to, accord-
ing to a rough calculation, 32 lakh
bales.

What would be the result on the jute
grower ? It is known to everybody
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how the jute growers have for genera.
tions been cheated by the traders,
middlemen and jute millowners. 35
or 40 years back, the ratio between
rice and jute was three maunds of rice
to one maund of raw jute. Now it is
the reverse almost. Therefore, the jute
‘growers are suffering due to the mani.
"pulations and machinations of the jute
millowners and middlemen, The Com.
merce Ministry of the government have
fixed the price at Rs. 135 a quintal: let
the grower get at least that much.
Within one month the prices will fall
down: that is why the jute millowners
are not prepared to purchase jute :nd
the Jute Corporation of India are pur-
chasing jute to the tune of eight lakh
of bales of raw jute. That was a
statement made in the open meeting.
The purchase of only eight lakh bales
of jute would never help to stabilise
jute prices; the jute price will gradu-
ally fall. So this year the jute grow-
ers are going to suffer and by next
year they will be completely ruined
and they may not grow jute. That s
a different thing. As I said this will
affect more than five crores of peorle.
Therefore, the .JCI should have gone
into the market and set up organisa-
tions so that the price can be stabilished
at least at the rate of Rs. 135.

MR. SPEAKER: You have made this
point even early.

DR. RANEN SEN: The West Bengal
government had unanimously decided
that jute prices should not be less than
Rs. 180 per quintal; in an earlier dis-
cussion in this House Members who
participated from the eastern region
including Shri Bibhuti Mishra demand-
ed Rs. 200 per quintal and that is really
an economic price for the jute grower.
In the calculationg that are made, the
work or contribution of labour cost
made by the family members is never
included by the Government of India
or the Agricultural Price Commission.
I know the hon. Minister will say that
this is the price decided upon by the
Agricultural Price Commission,
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MR, SPEAKER: Please conclude
now; you have already taken seven
minutes and at this rate we will
never end.

DR. RANEN SEN: I now come to
the question of modernisation. With-
in twentyfive years, flve years had
been a boom to the jute mill-owners
but they have not ploughed back
that money into the industry and the
government was silent on this Now
it is coming forward with all kinds
of concessions to jute mill owners;
export duty has completely gone and
subsidy is being given. They never
considered the cause of jute grower
or worker or the common people who
are dependent upon jute trade or
industry. In view of this the JCI
should purchase much more to stabi-
lise the price at a level which the
government had decided. Secondly,
the government should compel all
mills to start purchasing jute from
now aon. I alsg want to kmow whether
the mills that have been closed will
be reopened by the employers very
quickly or the government will take
over eleven or 12 mills so that the
thousands of workers who are now
unemployed could get their jobs back.
These are the three questions which
I want to ask him,

PROF. D. P. CHATTOPADHYAYA:
Sir, I have alrcady tried to respond
to the question regarding the prob-
lem of jute growers. If there is re-
duced off-take by the jute manufac-
turers, naturally the demand for raw
jute goes down, This is a simple
thing. I am not at all happy about
it, I am distressed about it, but this
state of affairs has to be taken note
ot

1 know some persons, parties and
also State Governments have asked
for a higher procurement price for
jute. Governmient have looked into
the problem. As the hon, Member
bimaelg Imows, becsuse he is very
well-informed in this matter on
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account of his trade union back-
ground, at the price of Rs. 135 the
off-take is not sufficient. Even if it
Is fixed notionally, for the sake of
record, at g very high level of Rs 180,
the market wil; not bear it anq the
benefit will not accrue to the grower.
So, let us be realistic While we want
to solve the problem, let us consider
what are the possible and realistic
solutions. An 1deal solution we can
think of, but it would not be practi-
cable or acceptable.

I have seen the JCI report that they
will purchase only 8 lakh bales. But
I do not share this view of the JCI. 1
have instructed the JCI that this
should not be the policy of the JCI,
because this time, not so much
because of carry-over stock, which 1
will not say is big—rather, it is less
than the normal carry-over stock
of the previous years—but because
of the fact which I think the hon.
Member omitted or forgotten to men-
tion, namely, last year the jute grow-
ers got a good price, at least better
than what they had been getting for
many years, therefore, this year they
have gone in a big way for jute pro-
duction. Now it is our responsibility
to see that the Government off-take
or purchase policy is formulated in a
manner resulting in higher and
larger purchase by the JCI and the
cooperatives. Therefore, I am glad
to say that this year Government
have allocated a higher sum of
money—speaking subject to correc-
tion, I may say that it is nearly Rs, 41
crores—for jute purchases, What is
more important, Government have
made it absolutely clear that money
will be no constraint for carrying
over procurement at the support price
of Rs. 135. It is not so much the
higher price but the actual price
made avgilable to the primary grower
that is important. That is why the
number of co-operatives and the
number of depertmerta] purchasing
ceafres have been activised. Mills
have also been askeq to purchue.
The Indisn Jute Mills
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have also agreed provisionally, sub-
ject fo availability of credit etc. that
they will also supplement the Gov-
ernment's purchases.

Another point which was made by
either Shri Mukerjee or Dr, Sen was
that some of the mill§ do not give
their money for the jute they purchase
from the JCI. Because of this unfor-
tunate development, this year ins-
tructions have been issued to the
JCI not to sell jute to those mills
which have defculted in payment.

As has been very rightly pointgd
out by Dr. Sen, the main answer 18
buffer stocks of raw jute and, if
possible, buffer stock of some jute
manufactures like sacking.

Government are at it and if funds are
available, as I am assured by the
Finance Ministry, we wilj try to do
the needful to the best possible ex-
fent ang to the extent the infrastruc-
ture permits us.

SHRI INDRAJIT GUPTA (Alipore):
On 21st May, addressing the Annual
General Meeting of the Indian Jute
Mills Association in Calcutta, the
hon. Minister said:

“There had been numerous ms-
tances when the jute industry did
not hesitate to reap temporary
gains by ieking advantage of a
bumper crop, and it was this failure
to pay remunerative prices to the
jute growers that started the switch
of land from jute to other compet-

ing crops. Today, the industry is
suffering to a great extent for its
past mistakes. It has to be appreci-
ated that unless the growers are
rewarded adequately for their jute
production, it is the industry which
is going to suffer in the long run.”

Very gond sentiments he expressed.

PROF. D. P. CHATTOPADHYAYA:
They sre reiterated today in the
statement also.
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SHRI INDRAJIT GUPTA: Very
good, and also tbat we have to be
realistic angd all that,

May I know whether it is a fact or
not that the Agricultural Prices
Commission recommendeq a minimum
support price of Rs, 140, that the West
Bengal Government recommended a
minimum support price of Rs, 180 in
terms of the cost of production now
and that ultimately the price has
been fixed by Government at
Rs. 1357 By implication he means
that the Agricultural Prices Commis-
sion and the West Bengal Govern-
ment are unrealistic people. that they
do not know what they are talking
about. Anyway, at that price of
Rs. 135 we are told that the Jute Cor-
poration of India will be supplied
with adequate funds to buy the
maximum amcunt of raw jute that
it possibly can. So long as the pur-
chasing capacity of the Jute Corpora-
tion of India is hmited whether by
restraint of funds or storage space or
nadequate number of purchasng
centres in the primary markets,
whatever be the reason, and they can
buy only 8 or 10 lakh bales out of 75
lakh bales, what is the market
stiategv of the Jute Corporation? s
it simply to buy this limited quantity
of jute and hand it over {o the jute
mills? Is that the only job of the
Jute Corporation? Then, what 1im-
pact is it going 10 have on the market
operations as fur as the minimum
support price is concerned? Why not
allow this Jute Corporation to build
a buffer stock, compelling the mills
to go and buy go that a sort of artifi-
cial shortage is created and prices do
not crash? What is the strategy, I
want to know,

Secondly, I want to know whether
this National Jute Mill, whose man-
agement has been taken over, is pro-
posed to be nationalised or not in the
future, or whether, after it has been
nursed back to health by the injec-
tion of public funds, there is any idea
of handing it back to the Goenkas, I
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am very glad that this management
has been taken over for the first time
in the history of this industry, and it
is the largest mill in this country, or
in Asia for that matter, employing
15,000 workers, with a modernised
mill. Al} the trade unions in the jute
industry had always been telling
the Goverament to take over at least
two or three units and run them with
the co-operation of the workers and
gee really whether what the mill-
owners say is true or not, namely that
the industry cannot be run except at
a loss. They said they would prove
that it was not so.

Thirdly, may I know whether it is
a fact or not that the Labour Min:ster
of West Bengal, Mr, Gopal Das Nag,
had recommended the idea of seiting
up a Nationa] Jute Corporation on the
lines of the National Textile Corpora-~
tion, to take over and run some 13 or
15 mills which are obviously totally
mismanaged. ang which are going to
close down in future if left in the
hands of the Bajorias, Kanorias and
Jalans, and whether this recommen-
dation has been given due consider-
ation by the Centre? He has suggest-
ed that if 51 per cent of the equity In
the proposed corporation .s subscribved
by the Centre, the State Gover:ment
would be willing to take up 4% per
cent, and they cculd run this Corpora-
tion. 1 want to know whether there
lis any thinking on those lines at all

One more pomnt, which is very im-
portant. Since he keeps on telling us
that the jute industry is so much
dependent opn expori market—which
is a fact, I agree—and the demand
has gone down very heavily and the
future prospects are bleak, may I
know why there is a Central Govern-
ment proposal to expand the capacity
of this industry? For what reasons
It he consults a publication called
‘Guidelines for industries for 1976-77"
published by the Union Ministry of
Industry and Civil Supplies, he will
fnd therein that it is planned to in-
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crease the capacity of the jute industry

from the present level of 1.3 million

tonnes to 1.7 million tonnes by the

end of the Fifth Plan, and it says:

“The total of both domestic and
export demand is estimated to go
up to 397,000 tonnes of hassian,
814,000 tonnes of sacking, 223,000
tonnes of carpet backing and
180,000 tonnes of mmuscellaneous
jute products.”

How are these projections made by a
regponsible Ministry of Government?
There must be scme basis. Therefore,
I say that this story about export
markets having completely gone into
a state of recession or something and
our future prospects being bleak
should be taken with 3 pinch of salt—
or, in fact, with a substantial quantity
of salt..

PROF. D. P. CHATTOPADHYAYA:
I have never said that.

SHR] INDRAJIT GUPTA: You
have never ssid that the prospects
are good also You have only said
this to the extent the millowners :re
shouting about bleak prospects, )ou
are prepared to go on making any
number of concessions to them by way
of export duties being abolished, ex-
cise duties and other taxes being
abolished, subsidies being given and
loans being given, They want every-
thing, but the prices of manufactured
jute goods do not go down. If you
give me time, I could quote the quot-
ed prices of 40x10 inch hessian and
B.Twills sacking and so on, and you
would finq that the prices do not go
down at all....

PROF. D. P. CHATTOPADHYAYA:
They have gone down,

SHRI INDRAJIT GUPTA: They
have not gone dowm.

My question was this. Will he ex-
p’ain how on the on¢ hand they are
talking of steep fall in exports and
foreign demand and on the other hand
they are planning to substantially in-
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ecreass the capacity of this industry
during the Pifth Plan period? Is he
aware uf the report of UNCTAD which
has said that the real reason for subs-
tituting jute by synthetics is not
high prices but the uncertainty of
supply and wid rice fuctuations,
This is something we have been say-
ing for twenty years that it is fluc-
tuations in supply and prices which
scare away the foreign consumers,
and this is due to the high speculative
activity in this industry. What are
they are doing to control that? Noth-
ing,

Finally, I will say a worgq about
these cases of mill-closures which he
has mainly ascribed to industrial dis-
putes I would remind him that on
the 22nd of last month—he was not
present, unfortunately, but his
junior colleague was present— in &
meeting of the Apex Committee for
the jute industry, over which I pre-
sided on that day, the Chairman of
IJMA, Shri Gauri Lal Mehta. as-
sured the meeting that the jute mill-
owners would not resort to any uni-
lateral action of any kmd without
consulting the unions and the Gov-
ernment. The meeling was on 22nd
July. They went back from here, and
you will find from the statement that
immediately after going back, on the
26th July, on the 31st July agam and
on the 2nd August, they closed down
three more mills, Waverly  Shri
Gourishankar and Alexandra, This
was done absolutely unilaterally, in
gross violation ot the assurance given
here, and he just writes here that
these were due to industrial disputes.
They unilaterially try to increase the
workload in the mills and when
workers protest, the mills are closed
down! This is a crisis which is being
created. Therefore, I would like to
Jnow from him whether they have
got any long-term plan or just from
hand to mouth, every day, they are
going to make conoessions to the mill-
owners in the hops that they will do
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something wondexful? Have you
any long term plun for saving this
industry?

MR. SPEAKER: In order that we
may finish this item before lunch,
mey I suggest that the other two
Members also ask their questions o
that the Minister can reply to them
together?,

SHRI S. M, BANERJEE (Kanpur):
No, Sir, He will forget the questions.

MR. SPEAKER: He will deal with it.

SHRI S. M, BANERJEE: We will
not take more than two minutes, Sir.
Let him reply lest he should forget
our questions.

PROF, D, P, CHATTOPADHYAYA:
To take the last point made hy the
hon. Member first, I think the indus-
try has not behaveq in a responsible
manner in closing some of the last
few units just referred to by Shri
Gupta and I have drawn the attention
of the Labour Mimsier, the jumor
one who was in Calcutta at that
moment, Shri Bhattacharyya, that 1
was not happy about it and I have
also told him. But the point 15 that
the industrial disputes, work stop-
page or by whatever name you may
call it, the closure of the miil and the
resulting unemployment of the workers
has to be Jooked into by the State
Governments. We are very muth
worried about it. I personally wenth
there. I met the Trade Union leaders
more than once in this matter and I
have saig it before and I am saying
it again, that the industry has not
behaved in the matter of labour rels-
tions in g very responsible manner.

Shri Indrajit Gupta also—I am
moving in the reverss order—rightly
pointed out how we can reconcile the
two positions, namely, the proposed
expansion of the capscity of the indus-
try and the shrinking demand abroad.
These are really complex things, but 1
would say that because of the heavy
ooncentration of industry in and
sround Calcutta, the jutegrowery of



distant States like Assam, Tripura,
"Bibar and Orissa have not been getting
fair price 1 a long time. Even
3ute-¢rowers are not
gotling good prices. Stll worse is
the condition of the jute-growers of
those States and thos= State Govem-
ments have been pressing for a pretty
long time for certain units to be
focated in those States. At that time
we agreed to give one or two units
and 1 remember—Meghalaya—1, 2
t0 Assam and Bihar and 1 to Orissa.
Even those notionally-agreed to units
to be opened there have not been
actually allowed to be opened because
of the recessionary trends,

Thig brings to me to the point—I
was just perhaps going to interrupt
him—namely whether the future of
our jute is very bleak. I do not share
this pessimism because things have
started improving, I say very cautious-
ly, have starteg improving—but the
improvement is not marked—because
even in terms of prices some of the
jute manufacturers, 1 tuke it, are
becoming almost competitive ws-a-113
synthetic substitutes and once the
construction industry pickg up in USA
and EEC countries, things will mm-
prove. Therefore, the phenomenon, I
would not say, is bleak but is more or
less temporary that we have witness-
ed in the last two years and the hump,
I think, could be crossed in one or
two years’ time and perhaps the pro-
jected expansion agreed to may be
given effect to at that time but we
have to he a little cautious,

Now, coming to the formation of
national Jute Corporation, I tihink I
have read it in the newspaper. I have
written to the Government of West
Bengal asking them for the project
itself, So, when this project in writ-
ing ig made available, certainly 1 will
look into it, and with sympathy I
will Jook into it. It has not formally
been formulated and forwarded to us
but, if and when it is, I shall be very
fland to look into it because I think
4t is a positive suggestion.
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The second point is—perhaps it is

the third point. Mr, Spesker, Sir,
you are very vigilant.

MR. SPEAKER: I also get some-
times confused.

PROF, D. P. CHATTOPADHYAYA :
The hon. Member asked whether the
National Company should be given
:’ack to the Goenkas. My answer is:

o, ...

SHR! s. M. BANERJEE: Goud,

PROF. D. P, CHATTOPADHYAYA:
The first question, but the last in the
order of my answering the questions,
is about the market strategy. I think
the market strategy he indicated
very briefly—perhaps 1 could Inlfow
it—8 a very sound one. The approach
we are following is somewhat like
tlus, namely the defaulting mills
will not get juie from the Jute Cor-
poration of India. The quantity
purchased will be held by the jute
Corporation. I have already said this
in answer tp a orevious question that
we are for building up a buffer not
only of raw jute but some of the jute
manufactureq items as well.

SHR] S. M. BANERJEE: In Obe-
dience to your direction I will be

brief. 1 will not take more than 3
minutes.
May 1 invite the attention of the

hon. Minisfer to the closure of one
jute mili, called, Kanpur Jute Udyog?
It was closed on 5th October, 1975 and
the reason for the closure 18 financial
crisis. According to the Commerce
Minister and the Industry Minister
this is a captive unit of Sawai Madho-
pur cement factory owned hy Alok
Udyog. We were told by the national
apex body that a compect committee
would go into this matter and the
compact committee hes recom-
mended that if the present employer
is unable to run this mill this should
be taken over by the cement eorpora-
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tion of India. We have been told that
they will get financial assistance from
the various financial institutions,
State Bank of India and ofher insti-
tutions. If thig is a captive umit of
Sawai Madhopur cement factory why
should it not start functioning when
Sawai Madhopur unit has already
started? I can assure you that this
Mill cannot be export oriented. They
are producing mainly gunny bags which
are meant for cement factories. This
particular mill was ruined first by
Baglas and this is now being ruined
by Jains. This has become something
like Somnath Temple for any Mohd.
Gazni to Joot it. I want g clear
answer from the hon. Minister. He
hagq the courage to take over two tcx-
tile mills in Kanpur. Let him have
the same courage to take this over.
Under Jain's captivity this captive
unit will get further ruin. Let 1t
become a captive unit of the cement
corporation of India so that 3.000
workers will not starve further.

Sir several assurances were given
by Shri Alok Jain that this will start
functioning but it hag not started
tunctioning. This gentleman I am
sure will never start the unit despite
financial assistance, unless the Minis-
ter takes a firm attitude. Let him
give an assurance that by 15th of
August thigs will be reopened or
otherwise, Government will take it
over,

PROF. D. P, CHATTOPADHYAYA :
In fact this gentleman informeq us
that he will see to it that Kanpur
Jute Udyog is opened by 15th of July.
1 am speaking from memory. That
date is over and this has not been
reopened. Now I have got g letter
from him that thig will be reopened
on 1st September. We will Jook into
it and we will see other alternative
ways of reopening it if necessary.

SHRIMATI PARVATH] KRISHNAN
(Coimbafore); Mr. Speaker, Sir, I
will be very brief and will ask only

ong or two questions. Bir, the Minis-
ter recently made a statement in
Calcutta saying that Government has
no intention of nationalising the jute
industry. I would like to kmowr why
1g it that when thig industry is in such
a crisis such a blanket assurance is
being given and that too without any-
body asking for such an assurance?
Secondly, I would like to know why
is it. when you ate giving them so
many concessiong and incentives, that
they are still closing down due to
financial crisis? What are you doing
about seeing to it that these so-called
financial crises are not there. I know
these financial crises are mainly due
to their owy inner-management quar-
rels. The hon. Minister has not given
any indication as to what Government
is doing to step in before the so-called
financial crises reach to the point of
closure of mills and also end up in
Government money and other credits
which have been given to them being
played around with?

13 hrs.

PROF. D. P. CHATTOPADHYAYA
This point regarding giving conces-
siong and subsidies has been repeat-
edly made and I have tried to respond
to it in the best manner possible.
The records will show that these con-
cessiong are sometimes given and
sometimes withdrawn depending upon
the cost data supplied by the industry
and rigorously checked up by the Cost
Accountancy Department of the
Ministry of Finance and also the
administrative Ministry. When we
give some concessions to the industry
it is not for the industrialists. If the
industrial units go sick then the
workers guffer, the growers of tbe
raw-material suffer and the foreign
exchange earnings get affected. We
have to take a comprehensive view.
We do not decide thege issues on per-
sona] or isolated consideration. I
have already said if the units become
sick and we take over the sick units
they Government will' be loaded with &
secfor of sick units whereas all the
bealthy units will remain in the
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Com. Report
private sector. I do not know what
sort of logic and economic considera-
tion can justify it.

13.62 hrs.

CENTRAL AND OTHER SOCIETIES
(REGULATION) BILL

(i) ReporT OF JOINT COMMITIEE

SHRI NITIRAJ SINGH CHAU.
DHARY (Hoshangabad): I beg to lay
on the Table a copy of the Report of
the Joint Committee on the Bill to
provide for the incorporation, regula-
tion and winding up of Central socie-
ties and declared Central Societies und
regulation of aided Umon territory
societies and amalgamation of Central
societies or added Umion territory
societies with similar societies anq for
matters connected therewith or inci-
dental thegeto

(ii) EVIDENCE

SHRI NITIRAJ SINGH SHAU-
DHARY: I beg to lay on the Table
the record of Evidence tendered be-
fore the Jomnt Committee on the Bill
to provide for the incornoration,
regulation and winding up of Central
societies and declared Central societies
ang regulation of aided Union terri-
tory societies and amalgamation of
Central societies or aided Union ter-
ritory societies with similar societies
and for matters connecteq therewith
or incidental thereto.

mm——

13.64} hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
Sixty-fifth Report

SHRI G. G. SWALL (Autonomous
Districts): I beg to present the Sixty-
fitth Report of the Committee on
mtn Members' Bills and Resolu-

(Amdt.) EBill
MR, SPEAKER: The House stands
adjourned for Lunch fo meet at five
minutes past 2 O'clock.
13.05 hrs,

The Lok Sabha adjourned for Lunch
till five minutes past Fourteen of the
Cloc

The Lok Sabha reassembled after
Lunch at eight minutes past fourteen
of the Clock.

{Mr. DePuTY-SPEAKER in the Chairl

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL—Contd.

MR. DEPUTY-SPEAKER: We take
up further consideration of the follow-
ing motion moved by Dr. V. A, Seyid
Muhammad on the 1ith August 1976,

namely : —

“That the Bill further to amend-~
the Code of Civil Procedure, 1908,
and the Limitation Act, 1963, as re-
ported by the Joint Committee, be
taken into consideration”.

SHRI R. R. SHARMA will continue
his speech,

S TR Taw WE (T0ET) : IYTSAE
agrea , ¥ 27 forg % Jwvw so
# wiefamrmrdseaaa} ¥ &%
TF wigde fear & 1 ZTHr 80 ®Y
sHT sV gAm Gy fv 3w w0y
Ft v oY stT A wstew & ot o
9 SE F W T @Y T AT g
fFr FToi @ Twr 80 % AF o
T A fegr mar (o & o
TH 80 A T WY WET WG AT
R T TR frw A ww
v fed w2 % §

“But, the Court shall not grant relief
in the suif, whether interim or
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otherwise, except after giving io the
Government or public officer, as the
case may be, a reasonable opportu-
nity of showing cause in respect of
the relief prayed for in the suit.”

T H qaT g 5 Oeal § @w
IR ¥ gwfead  wawal ®,  foer
Faghal §# aga FW I8 HEH
fafeior #t sA &)1 &9 ¥ BE
W JIq Y AT AFAT AT FW
Fromme goivma & fag . oF
Ireeorf@dy | FaifasT 1 oS
9T a7 AR FE A | W g, awt
FT AT AT AW AFT g HASRI
e T ¥ Arfee fawa 2
WE ok 7 froar S=y g
¥ qram e fear ) gEEr qmaR
FWA F HIET A wrEfa W TS
qg WA S ad faar wifw
gy fag Sfew |7 omETmE 2
R wIwg § S & aw & d@an
gfd aranfasr  wfasfal 7 3w
wF fira fear ) @@ Tga st fae )
THT 80 ¥ Alfew AT ¥ TS Wfaaral
F g TH FIA AR /A I
TEA g AT g I A FX qFA
¥ @z qifwgT a1 TaAde F fars,
JE AT A TF TE ST & oY THT
80 # #Ifew Fr@w FT F wHifs
AT IqH Fg—

“A suit to obtain urgent or imme-
diate relief against government in-
cluding the government of the state
of Jammu and Kashmir.”

AT ¥ u¢ g & wrmesE w0
grIsuE  fel® oir w97 @ qrAar
aacfrar ST Ewa § 1 S F Y adF
* A B WIAAHT TE € AT €A
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& @ 9 =T J fear ay weg ¥ ¥ faar
¥t fr 17 TR g9 Ag T TE
€1 27 F1 *E el fady 78 gw 7
FIE B 7 TE THT W0 NgAGTRT  f2Ar
ot e F et it & Frat o
TVET T HT S AT F G T HaAY
AgRy A fog@ Ima #1 fawred
g7 TI¥TRT E

“The court shall not grant relief
in the suit.”

ggi § T+ aF | 5@ g §
sz frur | 97 3¢ wHEdlz moar
A F A ¥ T F A sam g )

-

FIT 43 §FAT 115 F I FH
qF §O frags X | TR ¥ Pofiaw
ar Fhfeerna 1wt &% Pafaw
Fr Tofeesnn grdwIE #1 9T weAA
g qr & & faa 31 f& wiwde g9
WTagigrrm @ §1 faaw %
sf-fregma & daa § awrs 8 #1En
¥ vqF s maw waeHe feq g
awEE g F1F 5 29T T4 gHS
# fefegae st &1 oy fedflas qrax
L

wq T F agn feFwd wman
¥ aga @499 ¥ gT | 7Y 97 §faw
afsiege ©it: & ) Sa Fraaf & o &
AAET H a6 £ 1 5T S AW H
gfus-anifas afuedz wv fay ay
&\ == Sr¢ ST quEr g 78, 7wt
% 54 %1 fxfaad = 998 § =i &
7 fufgs SIS FwE F1 F yaq¥ &0
Tgat 1 TF-aret feRr #i uF -
FRNTET 3 "o 99d § 78 woel |
T& wfe®) v vy dfuedit & faars
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¢ ware foftor & qreg wen AN
& Fo wx 3% ¥ Aff v avar O
wra grrr | gafag o i e
wre fernt B qrad <& 1 g W
& are ang falerwe . #) ot 34 T
1 Hfe ferngedrqricd fedtaw
¥eaforrs § 1 Ay fr pr Y &
* ar2qYy o § Frar § wro o faw ar
Y wre qY @ wr, I» Y A e,
wratz gfifeemma o & 9 ¥
fear & ) fellor ) qra @i w12
N Wt fefgwe a3 N emrifaad
2, Afv o Mawey wrd7 ¥ 78 &
Y TZT MY W KA DA
§ fewrer =l fowr qmr o Im &
#faa gri wq w) gar w7 a0
TN Y W ¥ amw § gf
tiga e fagr § ¥n WY fewreT
73 ¥ arg A g23 ARG Wi
¥ fefrza wY weq w7 oo ag w7
WEAT ¥ v Ff feArza AT S17 W7
38 ¥ DT $Ea forar w7 ga 35
[AEay ® qE H Y )

WY UF avq 787 a7 ¥ o wFaw
g fom & ¥ wm wgw WY A7
anda fraar &, 72 92 fo w1 WAy
g€ w1En T qfas WSt avrudtwy
argradt & faa vtz fem w1 fTar
ol grw W)

% xwr g wEw FwLHF A
aft STAN AET TR §if wE
¥ dar ey fowr foar § 39§
AN AFAT § © W GATT FATEAT
o & o ey § oy few w3
W T 5 eI v A 4w I < fewr
W ®M G WA | W AW T
g ¥ gw fier w1 o 5 $I@T
w weefrurd ) &t 1wkt &

¥ gaty Yy & v o o fox
BRI WA WIT AT ¥Y 7 g%
S ox feor w1 oy sy ol
ey & ag w@r wr § faw¥ o
e § f5 grf £ ¥aw ¥y37
wt foetas wgar &, wfeem 4t )
X a7 g1 §—wfeq fadye o>
wiees ferge-1g ¥ weor frfayar
¢ ¥iwx war 3¢ A Al §— feew
glesa wfewaqde ? aamg ¥ figay
FT Ofg & foT afew aff fovrm,
fat 7y =8t faw origy oxfe =y &
farq € stra® ey gt qefasrar §
7 W gre AT 9T I MW A
fx 4f® (@ *Y wdiaeq ~varagt s
ST WM & XAIAU Arvar § for
T AT AT & a9 T A9 qOE
8% § 1 8% TT WAL FIZY B gATow
gifageg A @7 5 12 483 WY 2w
/§ O AT IT A0 ® qg 2 A
adl w41 1 guigy ¥ faaeq ¢ fa
TIH NT FU FF 2@ HIT TG
qrad, @@ Xy 115% fogawd
¥ nixA= fzar g a8 &Nww
FWFT TR FL |

¥ 48 & 1 7 #3 axfrper @
gz fegr § 1| @F "= w@RT
FRY GV TN G0 QERT a7 AFT
R s W oo fIEw I
XA W AWE TG § W W
f2wA fear s foed fewra a3
Tae W A FERT Q% FE@ W6
qqH FL 1

Clause 48 says:

“In section 144 of the principal
Act,—(i) in sub-section (1) for the
words ‘varied or reversed, the Court
of first instance’ the words ‘varied
o reversed dn any appeal, revision
or other proceeding or 1s set aside
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or modified in gny sult ingtifuted
for the purpose, the Court which
pessed the decree or arder” shall be
substituted;”

8§ wreaiw aw € afcfafrat
ot §1 ogeh ag v wdidr &2
¥ owdz W ¥z wuee #< four |
go ufefeqfe g o fr Fofrwre
R & yoritr ¥ §2 warcw o< faar
ANadr offeafa ag wg fefrry Wiz
wire %1 o w1 fant gady Wi
# w8 e %1 §2 wargs w3 faay
€11 Tnfr ofefrafr aré-

“set aside or modified on any suit
instituted”.

Y gEer gud fox & faars arae
%7 faur, ag §z sETAz TN AT
3gi fodl Mifesaw 92 § 3% fet
# ¥z gurge w7 frar vy &fwr ow
e €7 0 | e ey & by
™ § W, 72, wrET 47 ¥ frey
¥ yfagmaga i AT wrr it &4
¥eq g ) B Fm s ¢ Y
9 THN 48 § w37 g7 1 TRl
Y ST R A QT IV TS AW H
qure 7 ;

‘“appeal revision or other proceed-
ingg are set aside or modified in any
suit instituted or review application
made for the purpose”.

ag ¥ fadza g wa.waai'ﬁﬁm
®1 § WY gAY wrE qre B WA 91T
wt yffeqfagi a7 wardw Y o

Ty 86, Ix 77 ¥ I TR
oA & qrhaw ¥, ga § gy g
ar® o vk & | 3T ™ ¥ weAt
arrg 7 forg oy & o fangr war 8,

& wver Gl wdnt f | Ve qw
T oI vyt wigar gy
3¥ §— ‘
copies of documents en which the
applicant relles.

o w3 @R ww T
wgr. g vt ¥ wdle A oA
QiHEaa ¥ gra & FNT A SrF |
& yrflat (v) 9 v f—

“(a) to deliver to the opposite
party, or to send {o him by registered
post, 1mmediately after the order
granting the Injunction has been
made, a copy of the application for
injunction together with—-—

(i) a copy of the affidavit filled in
support of the application;
(ii) a copy of the plaint; and

(i2i) copies of documents on which
the applicant relies.”

(ili) copies of documents on which
the applicant relies.”

-~

L

% fox ot TT TR w1 G
¥ g8 nw g aae fear
fegzwsA R My on e et 7
Tdier 971 WA AFY §F AN Wi
W\ qw & #7r fx frga goa), agar
gegrt gra 93 AT 34 1 F g ywgar
TTARE AT IT HET 4T 9Ty
L E R Y
WiTIww AN A g 15~20 fam
qAT 1 T K Iq IEE & TR
M AT QTNAT KR FT YA
ZT) AT ETET XTI B AT AW
ox spAve %y stufafar =8 @ amft
afl fadeom 1 qf A & A€ wETA
& Trgedw & & 1w fox & wrar
g M wga feat ¥ wresy ¥ P st
WY ot o T A W R
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AR 1w, gAY Ay oy &
wEAfemr o w1 S aw ¥
gacwndr wrk §, grom gaT i § Wit
& Wy wod-wod faer & wa 0% §, afew
W & oy fag fakr 7 ww gfww
a1 | %77 fadaw § Tas A0 AR
x &7 agife ai7 Tue Ifeq T
it 1 ot fade § wiw gaEt Qe
LGl T

9% A @ A Adw 3 Am
TR AT FEAr AFA 1 qfEs
o7 WX D A F) W oY
¥ gawr vy A fomr oo @ afaw
sfafadfs  aft &1 el W
gfree w4 faey f% sz femm
2 1 § fev w7 3gn g, Aem g
qrr iw w1 wwide e -4y -
qIer o@fa® 54 & 1AW IRy
wfaarei &1 7% W omA 31 IS
ATEE W WEST | WS OF
afiad w1 o= & 500 a1 600 fma
¥ oafeorams #1 st faw
ST &1 I8 TR foam aEd o
g frert 2wl & weeHE A
gatfrdr fefeme afseEe &1 §RY
¢ aE 'y wyw gdwer wiwiay
T THIR FATE 1 TR A ¥ WNE
T ¢ A1 qEES € 7w @l
21 & 1 ¥EE @Y @A A sy
F1 T W T A qfwE w1 WS
& fe e grer fefare s e
# wmAl ® wRr s s fw
o fewr w3 v wdwe
wfusifegt 1 o= $3) gAY
g ¥ wy R fod wW oW
fafragr § -os 1 Tww
# ug ooey § o Fomre I fred
wfi §1 ag wrh oy § wEr oy
w0

q0 ggr § W wF ;oW
Fg wingite frer fogd v oW
i wy agd fx wOdi ¥ oy oy
®1 grastrw oAt oy + fory A9 7 AT
ar Gy ¥ ourrr w Q@ w® wmgm
ferra & fom a7 2 f gtaTdigd =
sz 0 oxdm feaw e
T 7 399 go & fosw Ay &
awiimg

9% G179 i1 Fam g i fs @
1 tedr sqwed @ R @ iR
BT wiEdr  ® I§ BERG F w4
faar fodt st & & 5w L giwT &5
F1E €n & FDfowd # F 7 wedlr
& R T T madc §7 ag T
wr T I ohw AT xR § B qEea
agy grm 0 =g § frawew ® oW
it F1 fredr 2. Ferew Sifess
1T ¥ wara | g madt s g
g o 2 9w w oY frm Tt CE
& fuy «F ;i & o . s ave
Fgm H T g gy ol &Y fe fdt
Ty & o o Fault £t g feeniar &7
s ¢ afwg )

¢ oget & mway w w57 fa-
wfafer g &, S aq gfrgw
ot w1 B B TN WA W ENT
Wi FE st fHaY RE T LWEST
& snar 2 A I oy D gad
e w7 efT W qoaR §ar A
qrm ¢, A wgm g g X qar A
for sti7 AT w1 F7 feE 9w WY
gy frar s

X o f = ¥ 73 S
L RERE R & s R
gt Resfem gy o A gf-
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{ohr Treveeen waf)

qa el ¥, o1 iy & wieeee By
¥ wdr §, o 5@ $woww v,
w ¥ et ¥ o wonw fado, € W
w#4 e giraw dfeia  dgw wd-
Fr AN g o w1 frar g,
IF W W o Wy

T waki & qeq ¥ g% foor w0 AT
Lacil o

MR DNEPUTY-SPEAKER. We had
# balance of ane hour and ten minutes
when we started, and out of that,
Mr., Sharma has taken about 18
‘minutes. There are still a number of
Members who want to speak. I would
like to know what you want to do
about it

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (S8HRI K RAGHU RAMA-
1AH): I suggest that the general
discussion may close around 330;
the Minister may be called at 3.30
and u‘ter that, we take up clause-by-
clause consideration.

MR. DEPUTY-SPEAKER Mr.
Jagannath Rao.

SHRI JAGANNATH RAO (Chatra-
pur): I rise to gupport the Bill as it
has cmerged from the Jomnt Com-
mittee, but while doing 50, I wish to
make some observations generaily
and also in respect of certain Clauses

The ohjccts of the Bill as originally
introduced have been enumerated as'

“0i) that a litigant should get a
fair trisl in accordance with the
pcoepted principles of natural jus-

g (R

(ii) that every effort should be

madle to expeldite the dispossl of

olvil svits and
imstice may not be

(Hi) that the prooidere shoudd ot
be complicated and showld, to the
ytmost extent passible, ensure fair
deal fo the poorer sections of the
community whe do not have the
meanr 10 engage g pléader to defend
their cases.”

0 hat

I wonder whether any of these three
objectives will be achieved by this
Bill. Let us not flatter ourselves that
this amending Bill, ss it has emerged
from the Joint Committee, will be
able to achievg any of these objects.
The Code of Civil Procedure is a
complicated thing. It was framed in
1808. We have streamlined it here
nand there, we have removed some
hardship here and there and codified
some of the legal gecimons and we
have removed certain conflicts in deci-
sions. But that does not mean that
the litigant 1s able to get speedy jus-
tice »n Justice at less oxpenscas
Let us be clear about it I do not
blame anybody, but by the civil Pro-
codure, as it stands, none Of these
nbjects can be achieved.

1 am glad that some of the provi-
sions whick have been introduced arc
really good. They have removed the
doubts and conflicts in  respect of
judicial decisions which had prevai-
ed, each High Court giving a different
decision about a particular matter.
That has now been get at rest For
instance, in section 11, res judicata,
there was g conflict of judicial deci-
sion, whether the decision of a court
with Wmileq jurisdiction can operate
as res judicata 1n a subsequeni pro-
ceeding between the same parties n
a higher court. There was a conflict
of decisions and now it iz set at rest
hy caying that the deciglon of the
lower court with limited jusisdiction
will aperste a8 a res judicatz in a
subsequent suit between the same
parties in a court with higher juris-
diction.

g
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Sacondly, it is also made clear that
the principle of res judicate applies
to execution proceedings. 1t is a good
fmpravement.

So also Section 60 of the original
Act hus been amended which has
given greater concessions to the
judgment-debtor from arrest and also
from ottachment of his salary. That
will relicve some hardships.

Then, I come to Section 80—notice
to Government and officers of the
Government. The Law Commission
in its twy reports have recommended
the ocletior of this Section. The Bill
ag originally introduced also deleted
that Section but the Committee, in
its wisdom, found that the notice
should be there so that cases which
are genuine might be settled out of
court by the Government so that un-
necessary expenditure need not be
incurred by the litigant and also the
fitigant pneed not undergo unneces-
sary "expense and worry. But this
Section which is being restored should
not he understood in favour of the
Gnvernment but the Government
should deem it a duty to see that
whenever g notice under Section 80
is received, it should examine the
claim of the aggrieved citizen and see
that it is settled if it is genuine s0
that litigation could be avoided.
Otherwise, the Government or the
Government officers never bothered
to ook ,into the thoticee The
litigant is at a Joss ang he has to go
to the court. The purpose was not
being served. Now, I hope with this
smendment. the litigant wil] pnot be
driven to the court to flle a suit. In
cases, of course, where the Govern-
ment feel that the claim is genuine,
it could be settled and avoid the liti-
gant from going to the court.

About Seetion 100 which speaks of
Second Appeals, they have introduced
the woyds ‘substantial question of
law’. The wording earlier wss ‘on

a question of law a second appeal
shall lie’. That is the wording under
the existmg Section 100 of CPC. But
they Lave now put the words ‘on a
substantial question of law’. A subs-
tantial guestion of ljaw should be in-
volved for a second appeal. What does
it mean? Suppose the decision of a
siit depends on a question of limita-
tion where the plaintiff files a svit
and the defendant contests the suit as
barred by time, is it a substantial
question of law or is it only a techni-
cal question of law? If the latter is
upheld, the appeal fails. Therefore,
I cannot understand why ‘on a subs-
tantial question of law’ have been
introduced in Section 100. I think
really it is taken out of the Constitu-
tion where it js said ‘substantial ques-
tion of law involving the interpreta-
tion of the Constitution’. There is an
Article in the Constitution. That has
been copied here. But 1 believe the
Minister will agree with me that any
question of law which has the effect
of deciding the result of the case
should be considered as a substantial
question of law

Then, Section 115 has been amended
so as to take away the powers of
revision of the High Courts azainst
interlncutory orders. Thig Revision
was causing a lot of inconvenience to
the litigants against interlocutory
orders fileq in courts which are pend-
ing for years and the suits are being
stayed This has beepn taken out. Of
course. the power of revision of the
High Courts js there where no appesl
Hes. It is there. I fully endorse this
amended clause.

Then, I come to Order XX. About
judgments a new clause has been
introduced. The judgments should
be delivered within a fortnight of the-
closing of the hearing of the case. If
that is not possible, with notice to the
parties, it should be done within 30
days. This is very salutary. If the-
court finds that it is not possible to
deliver the judgment within 30 days,
for reasons to be recorded in writing,
it can postpone the delivery of the
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judgment to a subsequent date giving
notice to the parties. Therefore, the
purpose of the amendment would not
be served ordinarily in cases where
the Judge has to give notice to parties
of judgment at a later date and I do
not d-think the litigant will be bene-
fite

I am glad that another new Order—
Order XXA has been added which
gives the party, the litigant the costs
incurred by him prior to the flling of
the suit. It isa good thing. Previous-
ly the plaintiff who obtained a decree
could not get the costs incurred by
him prior to the filing of the suit.
Now, this has been included. It is a
good improvement,

There is a npew Order, Order
XXXIIA which relates to suits relat-
ing to family matters. Now, under
this provision, in such family suits
the courts shall try to settle them
before the trial begins. It is a good
thing in family matterg like 3 husband
filing a suit for judicial separation or
the wife filing a suit for mainti~nance.
There the courts will come i the
aid of the parties and in camerra they
could try to settle and see that they
could come together. Family members
are defined. It is a goog provision,
In most cases the courts will succezd
in seeing that parties come to an
understanding without undergoing
t4e trouble of leading evidence on
either side Similar provision should
be made for suits also where the sub-
ject matter of the suit does not exceed
Rs. 2,000. We have limited the right
of oppeal to suits where the subject
matter is more than Rs. 3,000,

So, Sir, gimilar provision ghould be
thourht of here also so that the court
would come to the rescue of the per-
sons and sec that the matter is settled.

We come to order No. 33 which was
called informa pauperisg and now it
ig called sult by indigent. Now the
position is that assistance of lawyer
would be given to the plaintiff. The
High Court is authorised to frame
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rules as it geems fit but God alone
knows when the high corut will
frame such rules. Legal aiq should
not be teken as meaning only essis-
tance of a lawyer. Now you are giv~
ing assistance of lawyer only to
plaintiff who i indigent. But what
about defendent who is also equslly
indigent? 1 am not talking about
rich defendants but I am talking
about indigent defendants. He is
equally indigent and he should be
entitled to legal assistance. This of
course come within the purview of
legal aid. So it should be considered.

There i; also another proposal in
the amending bill has been brought
should be disposed of within 60 daya.
Under the election law, election peti-
tions nre required to be disposed of
within ¢ months but they are never
disposed of within 6 months. They
take years. So, it is only a pious wish.
Much time is taken up in serving
notice of the appeal on the respon-
dents  So, though it is a good thing,
I doubt whether this will be achicved.

Sir, none of the objects for which
the amending bill has heen brought
forward car be achieved by this
amending bill. But the Bill i3 help-
fu} in this respect. It has streamlined
the procedure. It has removed
doubts. It has removed conflict of
judicial decisions by codifying the
law.

On legal aid, the question 1s how
the litigent can have in expensive
justice and also speedy justice. Court
fees have become major source of
revenue for each State Government
and every year they raise court fces.
It is impossible for the litigent to
pay such high court fees. The Law
Minister told us that last year he had
written to Chief Ministers about it.
But there has been no effect so far.
When 1 spoke on Law Ministry's
Demands this year I paid that court
fees should be kept within reasonable
a limits, and that they should not he
raised. Administration of justice is
also g function of a State which is &
welfsre State,
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Then, Sir, another way of impart-
ing inexpensive ang speedy justice is
to decentralise the courts. I said so
on an earlier occasion' also that the
munsif/magistrate courts should be
established at each block headquar-
ters so that the litigant will not be
compelled to take the witnesses to
the nearby cities. The witness is the
major source of expenditure for the
litigants becaure witness is to be
treated as an honoured guest get his
evidence in his favour and so the
expenditure on this account will be
curtailed if the munsif courts are
establiched in block headquarters.

Of course the Minister may say that
this is a state subject. As regards
Nyaya Panchayats, cases with a value
of Rs. 500 or 1,000 should be given to
them. Gram panchayats are through-
out the country and we should try
this experiment. Then only we can
think of giving some inexpensive jus-
tice to the poor litigants.

This legal aid, as I said, should not
be understood only as legal assistance.
It really means assistance to estab-
lish jegal rights or to defend cne’s
right. Therefore we should also think
of giving assistance to him during pre-
litigation periog for scttlement of his
claiins,

Sir, this longwaited legal aid scheme
should be introduced in one form or
the other. We are appointing com-
mittees after committees. Mr. Justice
Krishna Iyar’s Committee report 1s
a very good report. 1 have gone
through it. Now, I understand that
Mr. Justice Bhagwati Committee has
b.een appointed to go into this ques-
tion agein. Why have Committees
after Committees—I do not kncw.—
without Government’s coming to a
dgciclon? Let some decision be ar-
Tived at and then we shall later see
whether we can improve upon it or
reyiew it or modify it, if necessary.

Administration, of justice is part of
the function of a welfare State. The
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litigant should not be penalised for
going to courts to establish his right.
The expense to be incurred by him
should be as less as possible. You
may increase the number of courts,
decentralise them and have them at
the block headquarters. There are o0
many waye of dispensing justice to
the litigants at less cost.

SHRI B. R. SHUKLA (Bahraich):
Mr. Deputy-Speaker, Sir, there are
three codes operating in this country—
Criminal Procedure Code, Indisn
Penal Code and the Code of Civil
Procedure. Government has done
well by bringing in amending Bills
relating to these three Codes. Civil
Procedure Code affects the lives and
the affairs of the millions of this
country Its application is not con-
fined only to suits and proceedings in
civil courts but these provisions are
alsa made applicable even to the pro-
ceedings before a commission of in-
guiry and to various other Acts
where the rights of parties come for
determination. The provisions of this
Bill :im gt shortening the litigation
and reducing its cost and streamlining
the adminristration of justice and. to
the extent, these things have heen
achfeved through this Bill, they are
welcame and they deserve the sup-
po1t of the whole House.

Many deficiencies have been point-
ei out. My respectful submissicn to
the critics of this Bill is that they
<houid rot deem it as a panacea or a
palliative for all the judicial ills
prevaiing in the judicial system Let
us approach the provisions of this
Code opn their own merits. Sec. 80
and 115, have been the most contre-
versial provisions in this House. Sec-
tion 80 was enacted in the C.P.C. in
order to give Government or it offi-
cer an opportunity to settle the claim
of an honest litigant outside the court.
The State is not supposed to indulge
in the luxury of litigation for litiga-
tion sake. But, this salutary princi~
ple underlying this Section (80) was
believed by the performances of the
Gcvernment. Therefore, the Law
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Commission recommended for the
deletion of the provision of two
months’ notice to Government before
the institution of the suit. But,
Government has rightly not accepted
in toto the recommendation of the
Law Commission. After all the func-
tioning of the Government is not to
be crippled by unscrupulous litiga-
tion. On the one hand the rights of
the citizens are to be protected and at
the same time the functioning of the
Government is not to be paralysed.
Therefore, 3 balance was expected to
be struck in between the two ex-
treme views and I am sorry that the
Government has—by making some
concession for the deletion of the
necessity of notice prior to the insti-
tution of a suit—only indulged in
self-defeating exercise in legislation.
I give the following reasons in sup-
port of my contention.

It has been provided that with the
leave of the court 5 suit may be
instituted by a plaintiff when relief
of urgent and immediate nature is
sought in the plaint. Now, if the
matter is urgent and immediate and
if interim injunction or interim stay
is not granted before hearing the
other party then what is the use of
allowing such suit to be finstituted.
Therefore, my submission is that
Section 80 which is being newly
inserted needs thorough change as
suggested by the Members from the
ruling party as well as the opposition
parties.

We kncw that the actions of bureau-
cracy are increasingly impinging on
the life and affairs of a citizen. Arti-
cle 226 is sought to be curtailed. 32 is
already suspended. Where the poor
citizen is to go? The municipal author;j_
ties are abusing their powers and or-
dering the demolition of houses with-
out the authority of law. If the citizen
goes to the court and institutes a suit
for permanent injunction' seeking re-
straint on the action of the authority
and he is allowed to file the suit with-
owre prior notice but if interim injunc-
tion is not granted then by the time
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notice is served on the public func-
tionary and by the time injunction
application is disposed of the liouse
will be demolished. What will be the
use of instituting such a suit? There-
fore, my suggestion is that when' there
is necessity of granting urgent and
immediate relief because substantial
demage is likely to happen interim
stay crder or interim injunction should
be given and that should be quickly
and expeditiously disposed of within
two to three weeks according to the
time Government may think proper.
That is as far as Section 80 is concer-
ned.

New, the whole procedure is direc-
ted towards shortening the length of
litigation. We know that Section 115
CPC has been passed in such a way as
to terminate the litigation in an ex-
peditious way.

Government have come with certain
amendments to section 115, but the
second part of section 115 still leaves
a big loophole which can be utilised by
unscrupulous litigants, the rich with
their purse to block the early disposal
of the case. Therefore, my submission
is that it should, as Shri R. R. Sharma
has pointed out, be specifically provid-
ed in this amending Code that no revi-
sion shall lie against interlocutory
order, and the district judge should
also have concurrent jurisdiction, as
provided in Cr. P. C. to hear revision
against interlocutory order against the
order passeg by courts subordinate to
the district judge.

The third thing relates to adjourn-
ments. Lawyers, law and the law
courtg are prominently coming in for
contempt from those quarters which
are ill-informed, uninformed and those
who are ignorant of law. It is sought
to be provided in this Code that if &
lawyer is engaged in some other court
that should not be the ground for ad-
journment. Lawyers work not alway$
for fee only. A lawyer with a name
and fame at the Bar is a most sought
after lawyer and a litigant should
not be deprived of the services of
an eminent lawyer merely on the
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technical graund that e is eogaged in
some ofher court. Dr. Katfu used o
have five or six cases daily in High
Cowrt. He opened one ease of first
appeal in one courl, passed on to the
sther coyrt to rebly on behalf of the
respondent. His junior was working
in a third court. For God’s sake, do
indulge in the practice of putting a
ceiling on everything oh earth, but do
not put a ceiling on merit and cxcel-
lence in this country. This should not
be done, particularly through the hands
of two eminent lawyers like Shri
Gokhale and Dr. Seyid Muhammad.

So far as the question of providing
legal aid to the indigent litigant is con-
cerned, I welcome it ag a very salutary
and commendable move on the part of
Government. Up till now, concession
wag made only with respect to the
payment of court fee. Now a pleader
can also be appointed on vehalf of a
plaintiffl. In the case of a defendant, if
he has got a counter claim as a setoff,
he can be treated in the came manner
as the plantiff. But what about those
milfions of persons who have no home.
no hearth whose huts are being demo.
lished. who need protection against the
‘repacious acts of moneylenders? They
also need protection An accuseq who
‘has committed an act of vickpncket-
ing, who hag committed a murder.
is given a lawyer In a criminal
court under the Cr. P.C., but if a citi-
zen who is not possessed of sufficient
means 13 being sued by an Wnscrupu-
lous plantif. does bhe not need the
protection of the State to defend his
elaim. to defend his right?

Therefore, my submission is that
particulacly when there is a dialogue
going on for changes in the Constitu-
tion, when legal aid is sought to be
incorporated as one of the directive
principles in the Constitution, it is all
‘the more in the fitnass of things that
%id to defendants who are indigent
‘should he accepted in the same way as
‘aid is sought to be extended to the
plainti®. So far as the delivery of
Judgment iz concerned, there is a very
1318188,

good move that it can be dictated
through shorthand and the judge need
not wait for writing the judgement in
a leisurely way.

One thing that is lacking is that there
s no provision for filing written argu-
ments,. We know that judges and pre-
tiding officers sometimes do not touch
those points which are raised at the
bar and for which they huve got no
eftective reply and therefore they con.
veniently ignore those points. In
Cr. PC 1t has been provided that the
parties can flle written arguments. 1
want the incorporation of the same pro-
vision in CPC also.

1 do not know how Mr, Chatterjee has
a grouse about the provision for filing
caveat; a very important and unprece.
dented measure is sought to be incor-
porated by this. Of course it shall be
made workable. Mr. Chatterjee is an
eminent advocate and has been objec-
tively critical but after a certain stage
he has fallen into his usual rut of party
politics

SHRI SOMNATH CHATTERJEE
(Burdwan): I have no views about
caveat, I only say that it should be
workable Have you got any whip on
caveat? Then why talk about party
politics?

SHRI B. R. SHUKLA. [ am under
the pressure of nobody and no whip
has been issued. Previously caveat
was confined only to Supreme Court.
now it has been extended to lower
courts. To that extent it js a weltome
and imporiant development. We know
that the workload in law courts has in-
createq beyond proportion and the:
number of judges should be incressed
Lawsg are passéd very rapidly and they
are multiplying day by day. There
should be provision for good lbraries.
there should be good selection of judges.
Unemploymeht among the lswyers is
causing grave concern. I¥ lega] sid is
provided to the poor clients whuther
they are (efendants or plaintiffs. e
measure would be doublly Ulessed be-
cause it Wit Belp to rélieve unemploy-
mént and It will help-thte poor-titigerte
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also, This surplus material is lying in
a state of waste.

8o far ag the Bill is concerned it is
welcome ag far as it goes. Deficien-
cleg are there but they ean be rectified
during the course of the warking of the
code. With this limited observation, I
support wholeheartedly the provisions
of the Bill with the request that the
Minister ghould not listen to our views
only by way of courtesy, he should
ponder over the amendments Which we
have moved and he should consider
thexn impartially amd objectively and
should be gracious enough to ccncede
them.

15 ms.

SHRI S, M"BANERJEE (Kanpur) 1
tully endorse the views expressed by
My hon. friend Shri Somnath Chatter-
jee. Some of his points were support-
ed by Shri Rao also There is a saymg:
justice delayed is justice denied We
bave our experience in courtg of law.
‘When the workers are denied justice
either by the State Government or
Central Government or by private mill.
owners, they have to approach the
courts of law and we have seen the
plight of such workers. At every step
they have to pay money. The inten-
tion was that litigation should be made
leas{ expensive But after reading
the report of the Joint Committee can
we say that thev have achieved this?
1 admire some of the members who
have given very thoughtful considera-
tion to the entire matter and in their
minutes of dissent, they have suggest-
ed—including Mr Daga of the ruling
party——certain things which  should
have been included in the Bill But un-
fortunately many of their sugrestwons
were not accepted The Minicter him.
self admitted in hig opening remarks
that in the original Bili as introduced
in the House, sections 80, 115 and 132
were proposed to be omitted I do not
mind gections 115 and 132, but section
fa <hould have been omitted Iong ago.
Section 3¢ says that 60 days’ notice
should be given by anyone who notice
10 Taove the tourt of law. After dismis-
1] or termination of service or prema-
ture retirement efc,, an empioyee has

to give notios of 30 day, to the am-
ployer betore going (o the court. The
intention was
utilived by the government or

g
E
i
g
3

notices under section 80, My hon.
friend, Mr. Chatterjee gave notices fn
almost all the cases of fllegal dismissal
anq termingtion of service of defence
employees. But even after two or
three months passed nothing happened
and he had to approach the High Court
tn the form of a writ petition under
article 226. Thig is the main worry of
the Central Government employees so
far ag artice 226 13 concerned, because
section 80 ig not taken seriously. No-
body takes seriously the unstarred
question put in this House. The
replies given are generally 'vroig.
Unless we put a starred question and
also many supplementaries, the actual
answer will never come. That 1s my
experience and may be that was your
experience also, Sir, ag an ordinary
member So I fully support amend-
ment No 17 given notice of by Shri
Chatterjee that section 80 should he
omitted Nothing 15 going to he lost if
this section 1s omitted It has no uti-
lity As I smd 1n the Bill as intro-
duced. 1t was omitted T do not Aouht
the wicdom of the Joint Committee
Generally I rely on them, but in this
case I do not know what forced them
to accept the continuance of section 80.
with certain modifications

Section 115 may or mav not be there
But its omission would have been bet-
ter. Because in some cases. what
happens is, some orders have been
nassed in a court of law In my case,
when I was fighting the election peti-
tion in 1957 some amendment was
going to be accepted by the High Court
vightly or wronglv, I do not want to say
because I do not want to question the
wisdom of the judiclary I in mv
wisdom engaged the late lamented
Shri N. C. Chatterlee and 1 came to
the Sunveme Court arainst that order.
I won mv ouse, The fudgment in mv
chse iy #tilt shining, and that was the
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wisdom of the late lamented Sbri N. C.
Chatterjee, who advised me to come
to the Supreme Court. I came to
the Supreme Court, knowing fully well
that justice might be denied in the
High Court. Such things do happen.
I xnow i this provision remains,
sometimes it is misused, I agree. But
werely because something is misused,
if you take it away, it is wrong. Take
the case of MISA, which wag meant to
be used against right reactionaries.
Now they use it against left forces
also. Could we ask that it should be
taken away on that score? Merely
because a power hag been misused by
somebody, that should not he the
ground for taking it away.

To clause 68 Shri Somnath Chatter.
jee has moved an amendment which
says that nothing hereinbefore contain.
ed shall prevent a court from granting
an adjournment. Shri Shukla, who
spoke before me, definitely said some-
thing about gooq lawvers Whether it
is the Supreme Court or the High
Court. a1} the imnortant cases are dealt
with onlv bv 2o few se'ected lawers
1t is the misfortune of the countrv that
thev grt a1 the brief not because they
want 1t but because the clients want it.
Our Judges are also pleased if there
are good lawyers. Ordinary lawyers
will not be regarded as lawyers and
nobody wil] listen to them. But if
vou are represented bv meyn like mv
hon. friend here, or Shri Daftari every.
one wil] hear you. For instance. when
Shri Setalvaq appears for any side, the
Judge nods his head very well If a
particular lawyer i¥ engaged, honestly
engaged in a particular court. why
should it not be given adjournment?
There are so manv MPs here. Some
of the MPs are full of work through-
out the day and want adjournment
every day. But there are other MPs
who have nothing to do. Yet, thev are
paid equally. That is anather misfor-
tune of the country. Those afftuent
lawyer: who have earned name and
farne beeause of their exceptional
metit, thev should not be penalised.

. ultimately it is not they that
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are going to be penslised but it is the
clients. 7 know how they run from
court to court to find good lawyers.

Here I must congratulate both Shri
Gokhale gnd Dr. Seyid Muhanungd for
bringing in this minimum concession to

indigent persons. It says here:

“Subject to the provisiong of the
Order, the Central or State Govern-
ment may make such supplementary
provision as it thinks fit for provid.
ing free legal service to those who
have been permitted...... »

What happens to the free legal aid %o
the poor? I think Krishna Ayyar
Commission and the Bhagavati Com-
mission have recommended it. I do
not know how many more Commis.
sions have to recommeng it before it is
accepted by Government. Unless the
poor become poorer, they are not going
to get free legal aid. This is the fate
of the poor people who cannot afford
the luxurv of going to courts. I have
seen condemned prisoners asking for
legal aid and just ordinary lawyers are
placed at their disposal. I am saving
this with all regard to the lawyers. I
know the fate of such persons. There
is a joke in Calcutta that a condemned
man's case finally came up before the
court. and the Judge pronounced the
sentence of death. Then the prisoner
asked the lawvers what he should do.
The lawyer said:

Isaron wfcq @t o1 W, oy
A Frw WY, AT A SQT T4 |

This Is exactlv what happens. A
condemacd man who wants a lawyer
to represent his case in the Supreme
Court or the High Court should be
given a good lawyer.

So, I want to know what has hap-
pened to the report of the committee
of Justice Bhagwati or Justice Krishna
Ayyar. When are the poor people going
to be given legal aid? After the com-
pletion of the Fifth Plan, nobody may
be poor at all. So, let it be done before
that happens.
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In U.P. especially in the Allahabad
High Court, there is so much of arrears.
I want to know from the hon. Minister
how many cases are pending.

SHRI SOMNATH CHATTERJEE:
How many vacancies of Judges exist.

SHRI S, M. BANERJEE: It is said
there are 65 vacancies. I think the
majority of them belong to_U.P. be-
cause, after all, it is the biggest State,
and it should have that credit. I am
toid that the names of persons both
from the bar and from the judiciary,
have come and are here in Delhi, I do
not know in whose shelf. It is not that
they have been approach by these peo-
ple. I am only saying that the names
have been recommended, but the per-
sons are not being appointed. Let the
Judges be appointed, and let the courts
function. In the Labour Bench for
instance, after the death of Justice
Dwivedi, I do not know whether the
vacancy has been filled up or not.
Either you run the courts efficiently or
abolish all the courts and have people’s
courts. At least the cases will be
decided, anq will not be hanging for
years. Litigation goes on for 15 years
an@ meanwhile the house gets dilapi-
dated. So, the vacancies should be
filled up. There is no dearth of intel-
ligent people in India who can be ap-
pointed ag Judges. They are avail-
able in the country. Take them from
the bar or outside, pay them well.
Otherwise, they will be the same as
Members of Parliament. I am talking
about intellect, because I have very
poor intellect,

MR. DEPUTY-SPEAKER: You are
too apologetic.

SHRI §. M. BANERJEE. Do you
think now it is as it was in the days of
Jawaharlal Nehru? It is good actual-
ly that people are coming from the soil
and the factories, but I think there is
some deterioration in intellect both on
this side and the other side. So, these
vacancies should be filled up.
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I once again request the hon. Minis-
ter to reconsider the amendments and
not reject them only because Shri
Chatterjee has moved them. Mr.
Shukla, who has gone out, attributed
some political motives to them, but I
support all his amendments because
they are well thought out. I hope the
hon. Minister will agree and accept
them. If he is all'rgic to Chatterjee—
I am sure he is not—let them be in the
name of Banerjee and be accepted.

SlHRI LILADHAR KOTOKI (Now-
gong): This amending Bill to the
Code of Civil Procedure was long
overdue. Successive reports of the
Law Commission wanted this Code to
be amended, and the Bill is before
us. The objects and reasons of the
Bill are to reduce the delay, minimise
the costs and give relief to the poorer
litigant and enable him to have a fair
trial. All the3e objects, admittedly,
cannot be achieved by amending the
Procedure, to whatever extent we may
desire. Therefore, as several hon.
Members have said, which I would
also endorse, for the avoidance of de-
lay or minimising the delay the qua-
lity of the judiciary and also the
strength have to be looked into; this
cannot be provided for in the Pro-
cedure, Governiment has to do it.

Secondly, I come to reduction of
the cost of litigation. It is admitted,
it is true, that, of the various items
that contribute to the cost of litiga-
tion, court fee is a very heavy item.
But here also the Code cannot do
anything; under the existing provi-
sions of the Constitution, the Central
Government cannot do it. Therefore,
Government has to look into that
also.

What I want to say is this. With
these limitations, the Bill has attempt-
ed to remove these difficulties” of the
litigant to the utmost extent possible.

Here section 80 is a bone of conten-
tion, whether this section should be
omitted or retained. The Joint Com-
mittee has suggested a modification to
section 80 if it is to be retained. The
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genesis of the argument why section
80 should be omitted is non-com-
pliance by the Government—if the in-
tention or purport of this section is
not respected why not delete it? The
Law Commission has also held that
view. Shri S. M, Banerjee, in another
context, argued that if a law is dis-
obeyed or is not operated, that will
not be a good reason to say that the
good law should be done away with.
I put it to Mr. Banerjee to consider
this, It is not to favour the Govern-
ment that section 80 was put or is in-
tended to bLe retained. The couestiou
is whether a citizen, having a rightful
claim against Government, should be
saved from going in for unnecessary
litigation. That is the point. I do
concede that Government might not
have respected this intention. There-
fore, I would urge that the Govern-
ment has to ensure that the rightful
claim of a citizen against Government
is settled without compelling the
citizen to go to the court. Therefore
the question is whether this section
should be done away with or pressure
should be brought on the Government
that they should respect this inten-
tion, The section should be retained
because that will help the ordinary
citizens, particularly the poorer and
weaker sections of the community, to
get relief from the Government. A
notice costing 25 paise or so, in his
own hand-writing, is given to the Go-
vernment, ‘Here is a claim; if you do
not settle it, I will be forced to go to
the court’. That is a simple thing. We
expect, the citizens expect, the House
expects, that .the Government, on
getting that, will examine it forthwith
whether that is a legitimate and right-
ful claim of the citizen against the
Government and if it is so, they should
settle it. Even in courts, there is the
suggestion for pre-trial conference
and so on. After all, what is the in-
tention? When a suit is instituted, an
attempt should be made with the par-
ties concerned in the suit to settle it
without going further, so that further

litigation is avoided. If that good in-
tention is there, if section 80 gives
that opportunity to énable "#é Go-
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vernment to consider it, that might be
considered.

SARI S. M. BANERJEE: I know
he was the Chairman of this Com-
mittee but the question was this. It
is a very simple question. Section 80
was not in the original Bill which was
introduced. It was brought as an
amendment by the Government.
Whether the Member wanted it or
not, I am not concerned. I hope the
Member never wanted it. My submis-
sion to Mr. Kotoki is this. Supposing
Section 80 is done away with, what
will be the result? The aggrieved
person, the aggrieved employee has
given a notice. I write a letter to the
Government and the Government
might reply in 60 days. Otherwise
what is happening? I send a repre-
sentation, I give notice and when I
approach the High Court, they say,
‘You must approach the highest appel-
late authority and get a no.objection
from them and then only it will be
admitted.’. That is my misfortune.

SHRI LILADHAR KOTOKI: It is
there. That is why this provision has
been made that in such cgses the par-
ties can file the suit and ask~for im-
junction. Anyway I am not going
into that.

Another point I would Jike the
House to consider is this. Is it practi-
cable to equate a citizen with a go-
vernment and in a dispute of a civil
nature? If an individual is given
notice of, he can at once know the case
and dispose it of. But the Govern-
ment is a complex institution com-
posed of so many persons and a notice
of a duration that is required of an
individual to come to a decision is not
sufficient, for a Government because
S0 many persons are involved.. (In-
terruptions) and because so many
persons deal with the matter and the
cause of action might have arisen long
ago. And those persons might not
have been there. Therefore, the per-
son.in-charge should be given a
chance to understand the case. These
are certain considerations which the
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House would consider before they
finally decide whether Section 80 is a
healthy and good provision or that it
was not respected and, therefore, it
was not respected and, therefore, it
should be done away with. So, within
these safezuards, in emergent cases
the relief is provided in the Section
itself.

One more point. ...

SHRI SOMNATH CHATTERJEE:
With respect to the hon. Member,
you have provided that in cases of
urgent and immediate relief suits can
be filed without notice, but mere filing
of a suit does not give immediate re-
lief unless an application is made
which you cannot make without giv-
ing a reasonable opportunity to the
Government. Then how can imme-
diate relief be given? If your inten-
tion is that, how is that translated into
action by the proposal you have made?

SHRI S. M. BANERJEE: Why did
you not consult Mrs. Ray? She is
there.

SHRI LILADHAR KOTOKI. That
is not for me to reply. I cannot argue
in that way. I have raised certain
points for the consideration of the
House. Ultimately it is for the Go-
vernment and fhe Minister to consider
them and reply to them.

So far as legal aid to the poor is
concerned, it is in the procedure as in
other cases also, but the whole thing
cannot be taken care of. I would urge
that in the course of our investigation
also it came to light that the poorer
sections, the weaker sections must be
enabled by the State or whatever
agency that is created by the State so
that the poor can have justice against
their affluent counterparts. Therefore,
I would urge upon the Government to
take early steps to see that this legal
aid to the poor legislation is brought
before the Parliament at the earliest
possible.

The last point I would make is that
in order to reduce the pressure on our
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courts, all cases which are of a civil
nature or money suits or small civil
disputes might be relegated to the
lower courts and further lower down
to the Panchayats which can be en-
trusted with disposing of these things
and most of them can be settled with-
out much cost and delay. Govern-
ment might corrider this.

My last point is regarding adjourn-
ments. There are both sides to the
coin. It will not serve our purpose to
try to blame this side or that side.
Delay has taken place for various rea-
sons. Without making any reflection
either on the judges or the lawyers or
even the litigants, we have to see how
far the procedure can be simplified so
that unnecessary adjournment does
not take place. Let us be practical
If the procedure can be improved in
order to avoid delay, it is a good thing
and the Bill seeks to do that. With
these words I support the Bill.

a3 exol fag @ren (SORYT):
fedi =fiFT 5€T, a8 T & TodH
wigie faer avar T & WY Fr 8w
1974 ®) T AAT F I FH 9T AT
TEH AT 2 {.F AT OF TEF qF AT
aEeTs & fw gad @ O @@l qv T
&) o fFray Mo e § ¥0T 74T
awW) T o §, SET § I T
qaTHF ¥ FB AW WOE /FY T@AT
ogTr ¥ fF A F}AT AT AFAG
O & | sAE<E 71T T & ar qOw
a%. o M7 T e w17 & 7§
FR\T wfFgar 7 | FAERE F
w52 § fod a7 ©F H=9r TIIT FAl
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fe3r & T & wgr war, oF A1 fe&
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T § & Sar 19T 8, A5 Traara
€| 9 9T JIaT 1Y T AOFT &qTA
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
SEYID MUHAMMAD): Mr. Chair-
man, Sir, I am thankful to all the
mefn_'xbers who participated in this dis-
cussion yesterday and today without
any distinction for those who have
supported the different provisions of
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the Bill and those who have criticised
the Bill.

In introducing these amendments,
as I said in my opening remarks, the
main objective was to eliminate de-
lays, to cut down cost of litigetion and
to help the indigent litigant. For
achieving these three main objectives
it has been found necessary to
balance between the various conflict-
ing opinions and points of view put
forward.

You are aware, Sir, the Civil Pro-
cedure Code is almost 68 years old.
In the course of these 68 years,—what
is commonly known as—civil proce-
dure code mentality has developed in
this country—both among the lawyers
and the litigants. The exhaustive
and detailed provisions have assumed
in certain quarters almost a status of
some religious commands and it has
been thought by some so sacrosanct
that nothing of those can be changed
and should be changed. But there is
some other trend of opinion which
says that civil procedure code was
promulgated about 70 years ago under
different circumstances and conditions.
Time has passed. Conditions have
changed. It has practically become a
dead weight and should go, if not
altogether, it should be substantially
altered. While introducing the amend-
ments both these aspects have been
taken into consideration and what has
been attempted now is to make a
balanced presentation in a way that
will help- the main objectives that 1
have already mentioned.

You are aware, Sir, Section 80 which
has been a subject of much criticism,
there are different poiints of view.
One point of view is that it must al-
togather be deleted from the code
because in the democratic State it is
inconceivable that a distinction is made
between Government and ordinary
litigant public. On  the other hand.
in spite of the various drawbacks
which have been found in the course
of the working of section 80, it has
served certain purposes. Considrable
litigation has been avoided. The ser-
vice of notice under Section 80 has
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sduced by the operstion of that
mﬁun 1s sttempted to be removed.

. Another thiug which has been
lttempud_ is that in view of the
state of uncertainly and confusion
created due the laxge number of con-
ﬂh!linz decisions given by varioug
<ourts in the last 70 years, certain

" amendments are propoped to gettle
those conflicting decisions and to re-
move the confusion as far as possible.
It is in this background that I would
like you and the House to examine
the various provisions which have
been proposed to be introduced by way
_of this Bill.

T am fully aware that no human re-
medy can be found, no provisions of
law could be made which are beyond
the ingenuity of man to avoid or cir-
cumvent. By way of trial and error,
as new methods of evasion of law and
abuse of the process of law are found,
the legislature goes on plugging the
loopholes. That is how the history of
legislation proceeds all over the world.
‘So that while I admit the ingenuity of
various eminent members, some of
them very eminent lawyers, in putting
forward plausible loopboles and in-
sufficiencies, I assure the House that
given time to allow the operation of
the proposed amendments, as and
when the apprehensions expressed by
some of the hon members come
true, we will not have any hesitation
in . bringing forward appropriate
changes in the law,

- Shri Somnath Chatierjee spoke very
ably. with all earnestness ps a lawyer
who s practising in the highest courts
of_the land—1 do not .atf{ribute any
political motive or political colour to
" Wi speech, as one of the hon. mem-

0. his cﬂﬂm But if 1 W

'f'm&dw and I attach .the greatest.

inl'lnthewoﬂd.

& change in the law of procedure that
justice will now be easily available. I
was saying that we cannot have that
hope by merely changing the law.

DR. V. A, SEYID MUHAMMAD:
hon. members, wag stc. .80. About
if the hope is not fulfilled, it adoption
of spme of the suggestions which are
made is found to be necessary, we
will certainly adopt them.

The main culprit, according to many
hon. Members, was sec, 80. About
this section, I have already made my
submission that in spite of some of
the drawbacks which ‘have been
pointed out, it is thought necessary
that there must be such a provision
wherein the Government is given
notice of 60 days so that the Govern-
ment applies its mind to the prohlem
and without the necessity of going to
the court of law the matter can be
settled. It may be, according to some
mesbers, that that has not been work-
ing succesgfully.

SHRI S. M. BANERJEE: The Go-
vernment do not . reply.

DR. V. A. SEYID MUHAMMAD:
That does not mean thaet the very exis-
tence of the provisc;on 1; umwu;lhﬁmedml

y W the m m 8
::’e: made in this House and else-
where about the refysal of Govern.
meqt the concerned authoritids would
act according to the splrlt of sec, 80.
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Hereafter they wiil pay more atten-
tion to this provision and act accord-
ing to the spirit and object of the
section.

There was one criticism, not of a
legal nature; and that was about ad-
journments, Shri Banerjee, Shri
Somnath Chatterjee and Shri Shukla
sald that some of the eminent lawyers
would not be available for the liti-
gants and so this provision for not
giving adjournments on the ground of
the absence of the lawyer is a bad
provision. Shr Banerjee cited the
example of his own case. The name
of the late Mr. Chatterjee with whom
I had occasion to be close and whom
I respect and other names were men-
tioned, But I must say that they are
thinking of litigation only in the
Supreme Court. A great volume of
litigation in this country is not in the
Supreme Court but in the lower
courts, Occasionally persons like
Chatterjee, Daphtary or Setalved may
have gone to lower courts. Assuming
that 18 so or for the reason that the
service of eminent lawyer should be
available, that is no reason for ad-
journment. Somebody was saying
that a lawyer may be having a num.
ber of cases in different courts. ‘That
is the reason why adjournment should
not he given, Simply because an
eminent lawyer is not there when a
case is called, should the whole jud:-
cial process stop untii that lawyer is
available to that court and go adjourn-
ment should be given?

SHRI SOMNATH CHATTERJEE:
It is always left to the judges. In so
many cases adjournment is refused on.
the ground a lawyer has 1o go else-
where. Why make it mandatory on
the judge?

DR. V, A, SEYID MUHAMMAD:
I am really amazed &t this sort of
argument which has been pulforward
hare, by some of the hon. Members of
the Opposition. How many poor per-
sons in this country can engage a big
lawyer? It is only rich people who
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surprised at pecpls sgaying that such
lawyers will not be available for the
litigants and so adjournment ghould
be given indjscriminately, When we
talk of adjournments we are not think-
ing of those big lawyers whom rich
mer can engage, We are thinking
of the large number of litigants and
the large volume of litigation that
going on in. the subordinate courts
where adjournment after adjourn-
ment is given because one lawyer who
hag managed to corner the bulk of
litigation wantg to stop the entire pro-
cess of judicial proceedings, We want
to do away with pricisely that prac-
ticee. In my younger days when 1
starbad practice under a genior, I had
Yo run around various mofussil courts
seeking adjournmenis For almost one
and half years, I did nothing clse: I
had a car and from Calicut to Bada-
gara and other places I used to o
and take adjournments and the cases
went on until the senior was avail-
able. So many criminal prosecu-
tions, private complaints and various
things, civil and criminal all sorts of
casec were there and the full time of
the junior was engaged in procuring
adjournments only This is preciselv
the sort of thing we want to prevent.

One other thing which has been
criticised strongly is the caveat provi-
sion and the provision regardine giv-
me notice in the case of urgent mat-
tar. Mr Chatterjee’s obiection was
that in urgent matters if notice is
given, it will defeat the very object
of the action which has Leey initiated
One example which was universally
cuoted was the pulling down of a
hause Tn the first place, vou make
law for generalities, not for excep-
tiona] cases. But the remedy will be
there even for exceptional cases. If
it i so urgent, the notice given will be
very short, not 20 days or somethinz
like that. The authority knmows that
litigation has been  started ang there
ic the possibility of the action being
declared {llegal. So, he will hesitate.
Ultimately i in a million cases, ane
house is pulled down and ultimately
i his cause of action can be sustained,
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damages will be paid by the govern.
ment through the nose, That is the
only remedy left.

Many hon, mambers have tabled
amendments. I will deal with them
at the stage when the clauses are
taken up I once again thank the hon,
members who participated in the dis-
cussion and I commengq the Bill to
the House for its acceptance.

MR CHAIRMAN: The question is:

“That the Bill further to amend
the Code of Civil Procedure, 1908
and the Limitation Act, 1963, as pe-
ported hy the Joint Committee be
taken into consideration.”

The motion was adopted

MR. CHAIRMAN: We take up
clause by clause consideration

There are no amendments to clauses
2 to 12.

The question is:

“That clauses 2 to 12 stang part of
the Bill”

The motion was adop‘ed
Clauses 2 to 12 were added to the Bill,

Clause 13— (Amendment of section
3.

MR. CHAIRMAN: Mr. Shukla, are
you moving your amendments?

SHRI B R. Shukla: It depends on
the response of the Minister If he
is not in a mood to accept them, I
will withdraw them.

MR. CHAIRMAN: There is no
question of withdrawing because you
have not moveg them at all.

The question is:

“That clause 13 stand part of the
Bill.”

The motion was adopted,

Clause 13 was qdded to the Bill.

Clauses 14 to 19 were added to the
Bill.

Clause 20- -(Amendment of scction
4an.

MR. CHAIRMAN: There is g Gov-
ernment amendment No, 1 in the
name aof Shri Gokhale, The same
amendment is given as No, 35 in the
name of Dr, Seyid Muhammad,

Amendment made:

Page 7.—for lines 13 and 14, substi-
tute—

“Amendment of 20 In section 47
of the pricipal Act,—section 47,

(i) sub-section (2) shall be
omitted;

(ii) for the Explanation the fol-
lowing Explanations saall be substi-
tuted, namely:—"  (35).

(Dr. V. A Seyid Muhammad)
MR, CHAIRMAN: The questiop is:

“That clause 20, as amended.
stang part of the Bill.”

The motion was adopted,

Clause 20, as amended, was added to
the Biil.

Clauses 21 to 26 were gdded to the
Bill.

Clanse 27— (Amendment of section
80),

SHRI R, R. SHARMA: [ bez to
move:

Page 10, lines 15 to 19,—

omit “, but the Cowrt shall not
grant relief in the suit, whether
interim or otherwise, except after
giving to the Government or public
officer, the case may be, a rea-
sonable ®pportunity of showing.
cause in respect of the relief prayed
for in tha suit™ (24)



247 Code of Civil Procedure AUGUST 12, 1976

SHRI B, R, SHUKLA (Bahraich):
I beg to move:

Page 10, line 12,—

.after “Kashmir)” insert—
) “, a loca] authority or 2 Corpora-
tion owned or controlleq by Govern-
ment or local authority,” (5)

Page 10,—
after line 23, insert—

“Provided further that the Court
may pass an order of interim injunc-
tion or stay ex parte if it has rea-
son to believe that substantial
damage will be done to plaintiff ang
that such interim order must be
reviewed within two weeks from
the date of its passing.” (6)

in section 80 a sort of concession is
sought to be made on behalf of the
Government that when an urgent and
immediate relief ijs sought by the
plaintiff, the institution of the suit
may be allowed with tne leave of the
court, without complying with the
provisions of a prior notice of iwo
months. But, at the same time, a
rider is added to this nrovision that
no interim relief shall ba granted in
such g suit unless an opportunity has
been given to the State or a public
officer, My submission is that it is
a self-defeating provision; because
once the court grants leave and dis-
penses with the giving of tw months
prior notice on the groung that the
matter involved is urgent and imme-
diate, if it is conceded at the very
outsat that immediate or urgent relief
is involved in the matter, then he
should be given immediate and urgent
relief by way of passing an order of
interim injunction, or interim stay.
Because, if this is not done and a date
is given to hear the party, in the mean
while the mischief that is sought to
be curbed will be done. Therefore,
the ultimate object in the majority of
the cases will be frustrated. So my
submission is, either you retain the
old section and say tHat it will be
very necessary to keep it in tact, or
make the necessary modifications.
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But to incorporate a provision like
this is self-contradictory and self-de.
feating and will serve no useful pur-
pose, It will amount to nothing short
of a self-defeating exercise in legisla-
tion.

SHRI SOMNATH CHATTERJEE. I
beg to move:

Page 10,—

for clause 27 substitute—

“27, Section 80 of the principal
Act shall be omitted.” (17)

I am pressing this amendment be-
cause, I am sorry, the reply of the
hon. Minister to the general discus-
sion did not satisfy us,

When the Bill was introduced, it
provided for the complete abolition of
section 80 from the CPC Not only
that, the Law Commission in their
27th Report, as well as on the 14th Re-
port, had very strongly recommended
for the complete abolition of section
80. If I am quote a passage from
the 27th Report of the T.aw Commis-
sion, it says:

“When section 80 was originally
enacted, India was a dependency
under foreign rule anq the main
function of the Government was the
maintenance of law and order.

“India is now a free country and
a Welfare State. Tt engages in
trade and business like any other
individual, A Welfare State shoulg
have no such privileges in the mat-
ter of litigation as against the citi-
zens and should have no higher
status than ordinary citizens in
that respect. Experience has also
shown that the provision of this
section has caused great hardship,
particularly in suits relating to in-
junction, For these reasons we
have recommended the omission of
the section. While recommending
the omission of the section, the
Fourteenth Report suggestegq the
insertion of a provision in the Code
to the effect that if a suit against
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the Government or a public officer
ty flog without reasonable potice,
tHe plsintifl Wili be deprived of his
costy in the event of a gettlement
of the claim by the Govern-
ment or the puhlic officer before the
date fiked for the seitlement of
the issue. We do not think that
such a statutory provision is neces-
sary.”

I tried to summarise these views in
an imperfect manner yesterday while
I was speaking. It is put in much
better form and manner here,

16 hrs.

What is the answer to this? Why
do vou want the Government to be
placed in a special positioa so far as
the ordinary litigant is concerned?
So far as proceedings under article
2268 are concerned, you have to face
the litigant in a court of law without
prior notice. So, although justice de-
mands it. it is not a “must”. In res-
pect of caseg under article 226 you
can face the litigants, but in respect
of suits for an injunction you want
a sgpecial procedure,

Kindly see what amendment you
have provided. You contemplate that
there may be situations when urgent
ang immediate relief js necessary, I
don’t think you hold the view that any
suit for an injunction ggainst the Gov.
ernment js necessarily bad. I do not
think any reasonable person can hold
that view. Therefore, if you think that
a suit for an injunction is called for
ang there may be genuine cases when
a plaintif wants an injunction from
the court, why do you make it manda-
torily impossible for the Judge to
give an injunction even if he is satis-
fied? What is the fun of allowing
a Judge to apply his mind and allow a
suit to be filed without notice, if his
handg are then tied?

Supfising 1  have to file a suit
agiingt the Union of India in the
CRlitty or the Trivandrum High
Court, and the Union of India is in
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Delhi, What is the reasonable oppor..
tunity that the Judge will have to
grant to the Govermment? He will
dend g letter by registered post to
the Government of India at Delhi
And in the meantime, how is the
urgency or the immediacy of the
situation being tackled? Therefore. I
do not thunk that either Jaw or logic
Or reason can be brought forwarg to
support this illogical amendment,

I can understang Mr. Shukla's
attitude, namely that you reject the
Law Commission's pecommendation
n toto but if you keep it. do not make
a fuss of it by bringing an amendment
like thys which will not gerve the
purpose | am speaking from expe-
rience, although experience ig being
decried and all sorts of things are
Heing said against lawyers. I have
never said that all lawyers are gond.
or that T am a gooa lawyer But,
after all, you have to look at the point
of view not only of the lawyers, but
of the litigants After gll. the ad-
ministration of justice is for the liti-
gants ang not for the lawyers,

The Law Commission recommended
the omission of this section in their
14th and 27th reports, and the very
fact that the original Bill as presented
to this House contained a provision
for its total ommission shows that the
Government hag accepted that recom-
mendation, Then, why this change of
view on the part of the Government?
During the Joint Committee’s pro-
ceedings it has been brought by way
of an amendment, and this does not
solve the problem at all. Therefore,
unless you think that the Govern-
ment js right in all cases and cannot
be brought up before the courts with.
out the formality of a formal notice,
which nobody takiés note of, this
procedure is not going to work, end
that is why I can tell you that people
are tuking recourse to article 226,
You camnot hely it. If he had got
relief in a subordinate court, for a
sujt for injunction, he would not have
gone to a Mgher court ang there
would not have been these arrears of
cases under article 228. It is there
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because otherwise no urgent relief is
possible agamst  Government, If
there is no realisation, if you think
that, on whatever you have done In
this Bill, there cannot be re-thinking,
that is a different thing. But I want
to press this with the utmost humility
ang strength.

oft O oo W : weTaf Ag,
8% wad §iwA § 7T 80 ® U
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«,.but the Court shall not grant
relief in the swmt. whether intennm
or otherwise, except aiter gaiving to
the Government or public officer, as
the case may be a reasonable op
portunity of showing cause in res-
pect of the relief prayeq for in the
suit”
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“A suit to obtan an urgent or
immediate rehief against the Gov-
ernment "
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DR V. A, SEYID MUHAMMAIL:
In reply to the arguments to delete
section 80 and the various amend-
ments which have been brought for-
ward, I will submut four rcasons why
the section 18 1o be retained in the
form in which it appears in the pro.
posed Amendment,

The first criticism was, why should
we make a difference in this socialist,
democratic-—varioys adjectives were
used-—country between the Govern-
ment apd an indfvidual. ...
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SHRI SOMNATH CHATTERJEE:
1 wag quoting from the Law Commis-
sion report.

DR, V, A SEYID MUHAMMAD:
I did not mean any disrespect. 1 did
not want to quote all the adjectives
which were used. That is all.

The main difference arises by the
very nature of the government machi-
nery and the governmental gtructure.
In. a civil suit, a cause of action may
arise in any part of India,

The private litigant hag only to rush
to his own house, open the almirah,
get hold of the documents, consult a
lawyer and file a suit. Tho matter
here is & question of injunction. The
proceedings may take place in Kanya.
kumari and the authorities may be jn
Delhi or in Assam. Then the machi-
nery of the Government moves quite
slow and not only the officers of the
department but various other officers
are connected with the matter, So
the very structure of the Govern-
ment is different from the individual
in the matter of litigation

Secondly, an injunction brought
against 5 private party ¢~ an indivi-
dual is quite different {rom an injunc-
tion brought against the Gowvernment
or a public authority. Suppose an
injunction is brought against an elec-
tricity undertaking or a waler supply
undertaking, is it a question of one
man getting into the house or roming
out of his house or cutting a bunch of
bananas? The entire socicty will be
paralysed, In this situation, definite.
ly there is a justification to treat a
government on an entirely different
footing from an individual

The second criticism was that on
mere technicalities or on some word
not being put in the notice, formerly
the position was that the just claims
of individuals are defeated. We
have removed it and seen to it that as
far as possible, such mere technicali-

will mnot prevent or de-
Tay the procurement of justice
‘for the private citizen,
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The third criicism is replied t0O
in my first submission about injunc-
tion ang giving notice to the autho-
rities. Precisely for the same reasons.
1 would submit that unlike an :rdivie
dual getting an injunction and stepping
another individual from opening or
closing a shop or cutting one bunch of
bananas or two bunches of bananas, if
is quite different with an electricity
undertaking or a water supply organi-
zation being stopped from performing
its activities. That is why it is pro-
posed that prior notice should be
given to the Government. I think that
is a substantial reason for treating
the Government m a different way and
providing that even in the matter
of injuncticns government should be
given prior rcotice, One can imagine
that such notice will involve long
delays. and nothing happening and
the poor man  getting no remedy.
That is not what is contemplated. The
courts are there and it is mot before
an adminisirative officer, and if the
courts are convinced that it is an
urgent matter, then the matter is ex-
pedited. The public officers also
will reaiiz2 the urgency and must re-
act to the notices with the utmost res-
punsibi ity, Mr. Somnath Chatterjee is
well-versed in this matter and the
whole Goverament and the govern-
mental machinery should work in
such a way that the powers are pro-
perly exercised end not abused. That
is the only essumption on which laws
can be passed and it is in that sense
this provision has been made,

it fexfer fory (27 1QY). wt o
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MR, CHAIRVIAN: Has the Minister
got to say anything?

DR. V. A . SEYID MUHAMMAD:
No, Sir.

SHRI B. R. SHUKLA: Sir, in res-
ponse to the wishes of the party, I
do not press my amendments. I seek
leave cf the Huuse to withdraw my
amendments Nos, 5 and 6.

MR. CHAIRMAN: Is it the plea-
sure of the House that the amend-
irents Nos. £ and 6 moved by Shri
Shukla may be withdrawn?

SOME HON MEMBERS: Yes,

Amendments Nos. 5 and 6 were, by
leave, withdrawn.

MR. CHAIRMAN: Are you with-
drawing, Mr. Chatterjee?

SHRI SOMNATH CHATTERJEE: 1
have no such constraints,

MR. CHATRMAN: All right, 1
wi, put Shri Somnath Chatterjee’s
amendment, Amendment No. 17, to

Fhe vole of the House. The question
is

Page 10,—

for clause 27 substitute—

“27. Section 80 of the principal Act
shall be omitted.” (17).
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The Lok Sabha divided :

Divisior No. 2)
16.19" hrs.

AYES
Bhattacharyya, Shri S. P.
Chandrappan, Shri C. K.
Chatterjee, Sktri Somnath
Hsldar, Shri Madhuryya
Haldar, Shri Krisnna Chandra
Joarder, Shri Dinesh
Mukhvcrjee, Shri Samar
Mukherjee, Shri Saroj
Feddy, Shri B, N.

Roy, Dr. Saradish
Saha, Shri Ajit Kumar
Saha, Shri Gadsdhar

Sharma, Shri R. R.

Shastri Shri Ramavatar

Vijay Pal Singh, Shri

NOES

Ahirwar, Shri Nathu Ram
Alagesan, Shri O. V.

Arvind Netam, Shri

Austin, Dr. Henry

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Banamali Babu, Shri
Banerjee, Shrimati Mukul
Barman, Shri R. N.

Barupal, Shri Panna Lal
Basumatari, Shri D.

Besra, Shri S. C.

(Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Bist, Shri Narendra Singh
Chakleshwar Singh, Shri
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'Chandrashekharappa  Veerabesapps,
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Chandrika Prasad, Shri
Chaudhary, Shri Nitiraj Singh
Chavan, Shrimati Premalabai
ChikKalingaiah, Shri K,
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Damani, Shri S. R.

Darbara Singh, Shri

Das, Shri Anadi Charan

Das, Shri Dharnidhur
Daschowdhury, Shri B. K.
Deo, Shri S. N. Singh
Deshmukh, Shri K. G,
Dhillon,, Dr. G. S.

Doda, Shri Hiralal

Dube, Shri J. P.

Dwivedi, Shri Nageshwar
Ganga Devi, Shrimati
Gangadeb, Shri P.

Gill, Shri Mohinder Singh
Godara, Shri Mani Ram
Godfrey, Shrimati M.

Gogoi, Shri Tarun

Gokhale, Shn H. R.
Gomango, Shri Giridhar
Gotkhinde, Shri Annasaheb
Hansgda, Shri Subodh

Hari Singh, Shrj
Jamilurrahman, Shri Md.

Jha, Shri Chiranjib

Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kailag, Dr.

Kamakshaiah, Shri D.

Kamble, Shri T. D.

Kamla Kumari, Kumari

Kapur, Shri Sat Pal
Karni Singh, Dr.

Kuul, Shrimati Sheila
Kinder Lal, Shri
Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
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Kureel, Shri B. N.
Lekkappa, Shri K.

Mahajan, Shri Vikram
Majhi, Shri Gajadhar

Majhi, Shri Kumar

Mallanna, Shri K.
Manhar, Shri Bhagatram
Maurya, Shri B. P.

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri G. S.

Modi, Shri Shrikishan
Mohapatra, Shri Shyam Sunder
Mohsin, Shrij F. H,

Munsi, Shri Priya Ranjan Das
Murmu, Shri Yogesh Chandra
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Negi, Shri Pratap Singh
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Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. S.

Pandey, Shri Tarkeshwar
Pandit, Shri S. T.

Pant, shri K. C.

Paokaj Haokip, Shri

Paswan, Shri Ram Bhagat
Patel, Shri Natwarlal

Patil, Shri C. A,

Patil, Shri E. V. Vikhe

Patil, Shri Krishnarao

Patil Shri S. B.

Patil, Shri T. A.

Patnaik, Shri J. B.

Peje, Shri S. L.

Pradhani, Shrij K.

Raghu Ramaiah, Shri K.

Rai, Shri S. K

Rai, Shrimati Sohodrabai

Raj Bahadur, Shri

Rajdeo Singh, Shri
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Ram Dayal, Shri

Ram Singh Bhgi, Shei

Ram Surat Prassd, Shri
Ram Swarup, Shri

Ramj] Ram, Shri

Rao, Shri Jagannath

Ruo, Shri K. Narayana
Rao, Shri M & Sanjeevi
Rap, Shri Nageswara

Ray, Shrimati Maya
Reddy, Shr1 K. Kodanda Rami
Reddy, Shri P. Ganga
Reddy, Shri P. Narasimha
Roy, Shri Bishwanath
Senghana, Shri

Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shrj Shankerrao
Shajlani, Shri Chandra
Shankaranand, Shri B.
Sherma, Shri Nawal Kishore
Shastri, Shri Sheopujan
Shivappa, Shr1 N
Shivnath Singh, Shri
Shukla, Shr1 B. R

Shukla, Shra Vidya Charan
Sinha, Shri Nawal Kishore
Sohan Lal, Shny T.

Sokhi, Sardar Swaran Singh
Subramamam, Shri C.
Suryanarayana, Shn K
Tayyab Hussan, Shn
Tiwary, Shri D. N.

Tula Ram, Shn

Tulsiram, Shr1 V

Uikey, Shri M G.
Unnikrishnan, Shri K P
Vikal, Shri Ram Chandra
Yadav, Shr1 Karan Singh

AUGUST 12, 178 {Amdt,) Bl 0
MR, CHAIRMAN. The résult® of
the division is:
Ayes: 15; Noes: 189.

The wmotion was negatived.

MR, CHAIRMAN: I shall now put
amendment No. 2¢ moved by Shri R,
R Sharma to the vote of the House,

Amendment No. 24 wag put ¢nd nega-
tived,

MR, CHAIRMAN: The question is:

“That Clause 27 stang part of the
Bill”,

The motion was adopted,
Clause 27 wes added t¢ the Bull

MR, CHAIRMAN: There are no
amendments to clause 28, I ghall put
1t to the vote of the House,

The guestion 1s:

“That clause 28 stand part of the
B

The motion yac adopted

Clause 28 was added to the Bill,

Clause 29— (Amendmert of section
86),

MR CHAIRMAN: There are two
amendments to thig clause by Shn
Somnath Chatterjee,

SHRI SOMNATH CHATTERJEE:
1 move-

Page 11,—
after line 6, insert—

‘(aa) the following proviso shall
be inserted, namely:—
—

* Shri Genda Singh also voted for NOES.
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' “Provided that the ‘Central Gow-
ernment shall not withhold consent
without assigning reasons therefor,
in writing and without giving an
opportusity of being heard to the
person who applies for consent.”.
€18)

Page 11, line 7,—
after ‘in the proviso' insert—

“() after the worq “Provided”
the worg “further” ghall be inserted,

and (ii)°, (19

Sir, this is a procedural matter
dealing with the law of procedure.
‘What happens if a suit against one
State cannot be filed without the con-
sent of the Central Government? I
do not want that that provision should
be deleted. That provision should be
there for maintenance of internal
diplomatic reiationship. That should
be kept. But, I have found in my
experience that in many cases consent
is withheld. And the party thereto
remaing only without that remedy. I
know personally of a case where—I
won't name the foreign country—the
foreign country was in occupation of
a property under the leasehold. They
left the property and gave it to one
of the marwaris in Calcutta, Now
they are occupying it. To get rid of
that, one has to file a suit for the
termination of the lease.

Now, Government has to give per-
mission for filing a suit for cancel-
lation of the lease. Np suit could be
filed even for gectting possession of
the property and the owner had to
come to a settlement with the person
who had been in wrongfu] occupation.
Because the Central Government did
not give any permission and he had
been in occupation of it. I only
wanted to provide that in matters hke
that--as far as internal relations etc.
are concerned—give an opportunity
for hearing him so that he might be
convinced that at Jeast on a proper

representation made to you he has
been given the hearing and he cannot
have the fecling that his case has not
‘been considered. That is why I have
moved the amendments.

DR. V. A, SEYID MUHAMMAD:
Sir, as you know, the very necessity
for such a provision is that in certain
cases where foreign states are involv-
ed, it may not be possible for the
Central Government to give reasons
why the consent is given or not given.
To make # compuisory that fn every
case that reason should be given de-
fgats the very purpose of the provi-
sion.

MR. CHAIRMAN: Now, I shall put
amendment Nos. 18 and 19 moved by

Shri Chatterjee to the vote.

Amendment Nos, 18 and 18 were pd
and negatived.

MR, CHAIRMAN: The question is:

“That Clause 29 stand
Bill”. pact of the

The motion was adopted,
Clause 29 was added to the Bill,

MR. CHAIRMAN: On clause 38,
there is one amendment by Shri
Shukla, Are you moving?

SHRI B, R. SHUKLA: No, Sir,

MR, CHAIRMAN: I shall put clzuse
30 to the vote of the House,

The question is:
“Thal clause 30 stand pari of the BilL™
The motion wag adopted.
Clause 30 was added to the Bill
Clauses 31 to 36 were added %o the Bill.

Clause 37.-~Substitution of new section
for section 100)

MR. CHAIRMAN: There are fwo
amendments—Nos, 14 and 15—by Shii
R. R. Sharma, Are you moving?



SHRI R, B, SHAEMA: I move:

Page 14, lines 15 angd 18, —

“for “it the High Court is satisfi-
ed that the case involves a
substantinl question of law"

substitute—

“on any gquestion of law and
facts™. (14)

Page 14, —
omit lineg 20 to 29. (15)

SHRI SOMNATH CHATTERJEE:
beg to move:

Page 14, —
for Clause 37, substitute ~

‘87. In section 100 of the prin-
cipal Act, in sub-section(1),
after Clause (c), the follow.
ing clause shali be inserted,
namely : —

{d) the cage involves g subs-

tantial question of law.”’
(20)
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F0t va w7 ww arer § fe gt

MR, CHATRMAN; There is no ™Ry
by ihe . Minister. I will- now put

-amendments Nos. 14 and 13 to the vole

ot the Houms,

Amendments Nos. 14 and 15 were put
and negatived.

MR, CHAIRMAN: I will now put
amendment Np. 20 moved by Shri Som-

nath Chatterjee to the vote of the
House,

Amendment No. 20 was put and nega-
tived,

MR, CRAIRMAN: The question is:

“That clause 37 stand part of the
BijlL.”

The motion was adopted.

Clause 87 was added to the Bill.

Clause 38—(Insertion of new gection
100/A)

SHRI SOMNATH CHATTERIJEE;
beg to move:

“Page 13, lne 7,—
add at the end —

“unless the case involves some
substantial question of law” (25)

MR. CHAIRMAN: I will now put
amendment No. 25 moved by Shri
Somnath Chatterjee to the vote of the
House.

Amendment No. 25 was put and
negatived.
MR, CHAIRMAN: The question ia:

“That clause 38 stand part of the
Bm‘“

The motion way adopted.
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Clause 38 wos added to the Bill,
Clauses 39 to 43 were added to the Bill.
Clause 43—(Amendment of Section 15)

SHRI R. R. SHARMA.
move:

1beg to

Paze 151—"
for Clause 43, substitute—

‘43 For section 115 of the prina-
pal Actl, the following section
shall be substituted, namely -

“115 The High Court and the
court of the District Judge may
call for the records of any case
which has bean decided by
any court subordinate to such
#Hhigh Court or District Judge
and in which no appea} les
thereto, and if such subordi-
nate court appears—

(a) to have exercised a junsd.c-
tion not vested in 1t by law, or

{b) to have failed to exercise a
jurisdiction so vested, or

(c) to have acted in the exerse
of its jurisdiction illegally or
with matenal irregularity,

the High Court or the District
Judge may make such order n
the case as it thinks fit” " (16)

MR, CHAIRMAN, I will now put
amendment No, 16 moved by Shn R.
R. Sharma to the vote of the House

Amendment No, 16 ua, pu! and
negatived.
MR, CHAIRMAN The question 15
“That clause 43 stand part of the
Ba”
The motion was adopted.

Clouse 43 was added to the Bill
Clayses 44 to 46 were added to the Bill.

Clause 47-—-(Amendment of section
m).

SHR] SOMNATH CHATTERJEE: X
beg to move*

“Page 17, lines 7 and 8,—

omit “, but does not include any
proceeding under article 226 of
the Constitution.” (26)

MR CHAIRMAN-1I will now put
amendment No 26 moved by Shri

Somnath Chatterjee to the vote of the
House

Amendment No. 26 was put and
negatived.

MR. CHAIRMAN The question is:

“That clause 47 stand part of the
B

The motiwon was adopted,

Clause 47 was added to the Bill

Cclause 48— (Amendment of section:
144)

SHRI R R SHARMA I beg to moves
“Page 17, line 14,—
after “instituted ' nsert—
“or review apphication made” (27)

MR, CHAIRMAN. I wall now put
amendment No 27 moved by Shri R.
R Sharma to the vote of the House.

Amendment No. 27 was put and
negatived.
MR. CHAIRMAN. The question is:

“That clause 48 stand part of the
BiL”

The motion was adopted,
Clause 48 was added to the Bill.
Clause 49 was added to the Bill.

Clause 50— (Insertion of new section
1484)

SHRI SOMNATH CHATTERJEE:
1 move:
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Clauses 61 to ps were added to the:
Bill.

I8hri Somnath Chatterjee]

Page 18—

after line 38, insert—

“(6) Nothing in this section shali
prevent the court from making any
order on such application, even
before service of & notice on the
cavestor, if the court so decudes for
reasons to be vecorded 1n the
order.” (28).

MR. CHAIRMAN: I shall now put
this amendment to vote.

Amendment No, 28 was put and
negatived.

MR. CHAIRMAN: The question
is:

“That clause §0 stand part of the
Bin™

The motion was adopted.
Clause 50 was added to the Bl

Clauses 51 to 54 were added to the
Bul.

MR. CHAIRMAN Clause  53.
Amendment No 10 by Shrl B. R,
Shukia—he ig absent. The question

is:
“That clause 55 stand part of vhe
BEY.
The motion was adopted.

Clause 55 wag added to the Bill.

Clauses 56 to 59 were gdded to the
Bill.

MR. CHAIRMAN: Clause 60.
Amendment No. 11 by Shri M. C.
Daga—not moved. The question is:

“That clause 80 stand part of the
BiL”

The motion was adopled,
Clause 60 was added to the Bill.

(Amdt.) Bill 358

Clauige 83- (Amendment of geder
xv)
SHRI BOMNATH CHATTERIED:
I move:
Pm 89.-—
after line 28, insert—

“(f) Nothing hereinbefore con.
tained shall prevent the court from
granting an adjournment for ends
of justice.” (29},

MR. CHAIRMAN: 1 shall now put
this amendment to vote.

Amendment No. 20 was put and
negatived,

MR. CHAIRMAN: The question is-

“That cfause §8 stang part of the
Bill",

The motion was adapted
Clause 68 was added to the Bill

MR. CHAIRMAN: Clause 69.
Amendment No, 12 by Shm B R.
Shukla—not moved. The question 1s:

“That clause 60 stand part of the
Bir

The motion was edopied,
Clause 69 was added 20 the Bill
Clauses 70 to 80 were gdded fo the Bull.

Clanse 81— (Amendment of Order
XXX1I)

Amendment made:
Page 71,—

after line 45, insert—

“Power of Govetnment to provide
for free legal services to indigent
persons.

18. (1) Subject to the provisions of
this Order, the Central or State Gov-
ernment may mske such supplemen~
tary provisions as it thinks fit for
providing free legal services tp those
who have been permitted to sue as
indigent persons.
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. &Y The High' Couft may, with the
previous approval of the State Gov-
ernmént, make rules for carrying
out the supplem entary provisions
made by the Central or State Govern-
ment for providing free legal services
to indigent persons referred to in sub-
rule (1), and such rules may include
the nature and extent of such legal
services, the conditions under which
they may be made available, the mat-
ters in respect of which, and the
agencies through which such services
may be rendered.” (31)

(Dr. V. A. Seyid Muhammad)

MR, CHAIRMAN: Amendment No.
13 is barred. The question is;

“That clause 81, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 81, as amended, was added to
the Bill.

Clauses 82 to 85 were added to the
Bill.

MR. CHAIRMAN: Clause 86. Am-
endment No. 30 by Shri R. R. Sharma
—not moved. The question is;

“That clause 86 stand part of the
Bili.”

The motion was adopted.
Clause 86 wns added to the Bill.

Clauses 87 to 96 were added to the
Bill,

Clause 87 (Repeal and Sarings)

Amendment made: —
pnge 911—
after line 27, insert—

“(3) Save as otherwise provided in
sub-section (2) the provisions of the
principal Act, as amended by this
Act, shall apply to every suit, pro-
ceeding, appeal or application, pend-
ing at the commencement of this Act
or instituted of filed after such com-
mencement, notwithstanding the fact
that the right, or cause or action, in

wEm N
pursuance of which such suit, pro-
ceeding, appeal or epplication is ims-
tituted or filed, had been acquired or

had sécrue@ before suth commence-
meht.” (32).

(Dr. V. A. Seyid Muhammad)

MR. CHAIRMAN: The question is:

“That clause 97, as amended,
stand part of the Bill.”

The motion was adopted.
Clause 97, ag amended, was added to
the Bill.

Clause 98— (Amendment of Sche-
dule of Act 36 of 1963)

Amendments made-
Page 91, line 30,—
for “98" substitute “98(1)", (33).

Page 91,—
after line 32, insert—

“(2) Where the period specified in
article 127 of the Schedule to the
Limitation Act, 1963; (36 of 1963)
had expired on or before the
commencement of this Act, noth-
ing contained in sub-secton (1)
shall be construed as cnabling
such application as is referreq to in
the said artcle, to be filed after the
commencement of this Act by reason
only of the fact that a longer period
therefor is specified in the Act afore-
said by reason of the provisions of
sub-section (1)." (34)

(Dr. V. A, Seyid Muhammad)
MR. CHAIRMAN. The question is:

“That clause 98 as amended,

stand part of the Bill.”

The motion was adopted.

Clause 98, gs amended, was added to
the Bill,
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MR. CHAIRMAN. Tbe question is3

“That clause 1, Enacting Formwula
and the Title stand part af the BilL”

The motion was adopted.

Clause 1, Enacting Formula and the
Title were added to the Bill.

DR V., A, SEYID MUHAMMAD: I
move:

“That the Bill, as amended, be
passed ”

MR. CHAIRMAN, Motion moved;

“That the Bill, as amended, bhe
passed.”

) TwIwaTe Wl (9eAT) ¢
wamfy AP, g wepa A ox @
D w ¥ qw fader o
oot ¥ fo & wpr ww am ol
| AN ) & aw Wk wed
% am W wY ) A AW ¥ e
TR R g K% N ot wm
T xawmr wroe® qT 8 sl
gn W agg k owpr wAm §
afeaniz & afex wxx & = §
o Rwd § sw @ e gt )
i g 1 ol e a @
™ WY &Y aw sifad

o wrA—-gq Ay v Faly §
Wiz wd § fiw fam gz fafem Wdryt
s qwey g wwy § ooy
g WAwT§ Rurt oo wear 1w we
wwgfail ot wre sme wh § Wi
ek § am @ wh g o
sy 97 A ¥ wrR §fe m ot
Tw vk 4 @+ qwnefy ot vt g5t
of vin § ot W R W@, §
&% witat & fod ofr Wy wor g0

q AT § o gfem
femddz & ot qu oRfefadt
ferdwz & & wk § fo uy avfe

t
22
4
3
i

;égzagga*
7 ﬁﬁgz“ia
-4

] ,5253
1171

= ]

1 1

. o

¢
fad asnrawre § za wOw
wt| qg fufqw smrxe
e @ @ b o
fyfors slxx o #

7 & o Rw wewr @ g

15



‘393  MIS (Amdt) Ord. SRAVANA 21, 1898 (SAKA) (St. Res) & MIS 27 4

4]

fi wr gt §?7 dww
YT WA gT AW AT
At am & Ry F qF
I w kX awr av 3
tok A7) o ¥ wam ¢
? R X® W AN
1 7% gura A afes
w7 § ™ ¥ Fd
fastit & ¥, AW wEwr
Ay famqrn faiavwre
w awt § w; s
P Y gream fod nd 3

ﬂ%ﬁiaﬁéﬁgiii
EEELEEL PP
i= T*a%s

1

wF ¥ fea
%t oA T Wt Qg wm
¥ bw foari ¥ v oo
ft W | gAw W e
W $} & 8T WY, TV
‘3ar ¥ g afew ¥e w0,
qar §iw wifed 1 T v & am
# s friw awrs wowm o

MR: CHAIRMAN: Does the Minis-
ter want te say anything in reply?

DR, V. A. SEYID MUHAMMAD:
No, Skr

MR. CHAIRMAN: The question is:

“That the Bill, ag amended, he
passed.”

The motion was adopted.

E

16.41 hrs.

STATUTORY RESOLUTION RE: DIS-
APPROVAL OF MAINTENANCE OF
INTERNAL SECURITY (AMEND-
MENT) ORDINANCE AND MAIN-
TENANCE OF INTERNAL SECURITY
(SECOND AMENDMENT) BILL.

SHRyY SOMNATH CHATTERJEE
(Burdwan): Sir, I beg to move:

“This House disapproves of the
Muinjenance of Internsl Security

{2nd Amdt.) Bill

(Amendment) Ordinance, 1976
(Ordinance No. § of 1876) promul-
gated by the President on the 16th
June, 1876.”

Since the proclamation of emergency
on 25th June 1978 the second emergency
a parallel proclamation of emergency
—in every session of this House, a
Bill 1s brought to replace an ordinance
issued during the inter-session penod
for further amendments to MISA,
making it more draconian, oppressive
and uncivilised. Today MISA has
become the all-pervading law in ths
country, although protestations are
made to the contrary. I would like to
know from the Government whether
like poverty MISA has become our
permanent fate, that the citiveng of
this country ought to realise that it
has come to stay with them to be used
by the authorities against people in all
walks of life. We have known of a
different law for the blackmarketers,
foreign exchange racketeers, hoarders,
etc. although I am against preven-
tive detention on principle, that
is a separate law. But so far as MISA
is concemed. it is really meant for ap-
plication, and it is being applied today,
quite liberally still even after the ex-
piry of more than a year after the pro-
clamation of emergency, against politi-
cal opponents, trade unionists, workers.
peasants, students, etc. Memberg of
Parhament have not been immune
from it.

I am sure no genuine believer of
civi] liberaties can be happy with a law
like preventive detention law. When
it wag incorporated in our Constitu-
tion, which is the organic law of the
country, the founding fathers were at
paing at least to make it clear that the
prevenfive detention law should be
made in cases of extreme urgencv
when the very fabric of the country
wil] be at stake. That hope was belied
and from 1950 onwards we have had
a preventive detention law. But at
least on aonearance. these wers
temvorarv laws. exfended from time
to time. unfil they lapsed in 1969 for
reasons which are known to the people
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of the country because that could not
have been passed through this House.
But in 1971, when this government
came to power, with all soris of pro-
mises to the people like removing
poverty etc., one of the first measures
brought by this government was to
enact a permanent statute which was
so long not there, Then ft was in the
shape of the Maintenance of Internal
Security Act that is MISA, which, as I
once said earlier in this House, has
become ihe most hated word in tus
country. It has now become the nor-
mal weapon in the hands of the execu.
tive, in the hands of the administration
of the country, to be utilized to bring
about the so-calleq discipline among
the people of the couniry in every walk
of lite, to instil a fear in the minds of
the citizeng of the country. This is
the real object, and you have by and
latge succeeded mn doing that. Today
people outside are afraid to talk, af
raid to write anything, afgeid even to
whispey anything They are not al-
lowed even to hold meetings etc This
ig the fear psychosis which has been
created i this country by the apphea-
tion of a law like thus. The way ths
law {8 becoming more and more rigo-
rous. ] would like t6 know from this
Government whether the principles of
civil liberty have become an anathema
for them. D¢ they or do they not be-
lieve in civil iberty? 1 am asking thig
question, hecause they have made this
a permanent statute

T know the object of this Bill is fo
exteng the periog of detention of ces-
tain classeg of MISA detenus. But you
wilf appreciate that the net of this Bill
is being extended wider and wider
When MISA was enacted in 1071, it
folowed by and large the pattern no
doubt of the previous Preventive Deten.
tion Act with little more rigorous pro.
vision. But at least one thing the peo-
ple were able to do They could go to
a court of law, though on a very
limited ground. They could file a
habeas corpus petition. It is not as
if in each and every case the habeas

AUGUST 12, 1076

(St. Res.) & MI8
{2nd Amdt) Bill m

corpus petition was successful, I gadd
statistics, on the basls of Governmout
rejoris, to ghow that only in 15 per oumé
of the cases the applications sucossded,
This could be done only on the limited
ground, tmwely, thst the reason of
zrtgund given for detention had no re.
lationship with the objects of the Act,
what you call in legal parlance ‘reason.
able nexus’ with the objects of the
statute. That is to say, i you want
to detain somebody for public order,
you cannot do it for some other reason,
In the garb of public order. The
Scope was very lmited, because the
courts cannot go into the merits of the
case, the courts could not go into whe.
ther the allegations made in the state-
ment were corvect or not So, it was
a very limited reliet

When thig new emergency came, the
entire situation changed When the
0lq emergency was in force, when we
were fighting 5 foreign aggressor and
the country was belund you, do not
forget it that we had unanimously
supported you. When the earlier emer.
gency was promulgated at the time
when the country was threateneq by
foreign aggression, the then hon Spea.
ker, who 1s now a Minister of the Gov.
ernment, smd “I an proud to be the
Speaker of this House, which has shown
so much unammity in the hour of
erisis”

But what 1s the position under the
new emergency” We all know the real
purport and real intent of tig and how
it is bemng utiized The first serious
change that you have brought about is
by making a provision in the MISA
that if you sav that the detention 18
necessary for the purpose of emergen-
cv, you do not have to give him the
grounds. that is to say, he would not
know why he is arrested, whether it
is for public order, or for acting
againgt the country's interests, or for
interfering with the supplies and ser-
vices essenitial to the community, or for
being in league with 3 forelgn power
Not only would he not know the
groundg of detention, but he would not
be given an opportunily to make any



7¢  MIS (Amdt) Ord. SRAVANA 21, 1898 (SAKA) (St Res) & MIS 278

sepresentation against it to anybody.
Hiy case would not go to the Advisory
Board, I would request the hon.
Minister to tell us im ail sineerily in
how many cases the Advisory Board
released the detenus. Not more than
five per cent of the cases. Therefore,
even for five per cent of the cases you
would not allow them to go to the Ad-
visory Boards, you would not give
ibem an opportunity for representation,
you will not tell them the grounds.
There will be no opportunity for the
person concerned to say that he has
not done this thing, because he does
not know what he is supposed to have
done.

This wag the law you made and
when the matier came up before the
House on 22n3 January, 1878, 1 believe,
Mr. Brahmanande Reddy piloting the
Bill said “Well, why are you worrying
so much? Thig special provision of
section 16A relating to emergency
detention is only for 12 months.”

Then I moved g Private Member's
Bill for amending the Defence of India
Act, because, what is the fate of a per-
son detained even before the amend.
ment of the Defence of India Act? He
shall remain in detention until the
emergency ig over. When the emer-
gency will be over nobody knows. Do
you give any inkling of that to us, to
the people of the country, that the
emergency will come to an end on such
and such date? Therefore, a detenu
who is in jail. to whom cven the
grounds have been given and whose
case has been rejected by the Advisory
Board, will remain in preventive
detention without trial, without any
obportunity of showing cause that he ig
not guilty. He shal remain in deten-
tion until the emergency declared in
1871 is over. L]

That was amended further to make
It until the new emergency of 1975
comes {0 an end. This is what we cell

life sentence. Even a condemned
prisoner knows how long he will be
in ja{j but a MISA detenue does nof
know Mow long he will be in jail.

(2nd Amdt) Bill

So far as the 16A detenus are con-
cerned—if I may use that expression
because that is a special type of
defention which has been formulated,
and the fertility of the brain in this
respect is unimaginable on the side
of the Government ——this emergency
detention was contemplated and the
House wag solemnly told that the
maximum period was only 12 months.

Then Mr. Mohsin gave a reply to
the debate on my Bill. He said that
section 16A, was only for 12 months.
{ was trying to controvert him only
on 8th April, 1976, solemnly on be-
half of the Government it wag stated
that the emergency detentions were
only fof 12 months, and therefore
there was ne reason to put a ceiling of
12 months as I was proposing to do
through my Bill

As soon as the 12 monihg have
elapsed, they i1ssue an ordinance. The
usual mode of ordinance is there, You
have got the power to issue a procla-
mation of emergency. and nobody can
challenge it. The doors of the courts
are closed by reason of an amendment
ot the Constitution. If you continue the
emergency. [ cannot compel you to
withdeaw it. If you keep me in jail, I
cannot go anywhere. A Presidential
proclamation hag been made for emer-
gency, and a Presidential Notification
has been made under article 339 (1)
which means. as you know, that
during the proclamation of the emer-
gency Government can issue a notifi-
eation under article 339 saying that
no citizen of India will be entitied to
exercise his fundamenta] rights or the
fundamenta} rights which are men-
tioned in the notification. Govern-
ment in its own wisdom have said
that the fundamental rights under arti-
cles 14, 19, 21 and 22 cannot be exer-
cised but the right to property under
article 31 can be exercised. That
means, the right to equality
cannot be exercised. I cannot exercise
the seven fundamental freedoms
given in article 19. I cannot say that
you shall not keep me in jafl without
the authority of law, without a pro-
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per trial. I cannot request the Gov-
ernment to produce me before a
magistrate within 24 nours. All these
lews and all these provisions of the
Constitution have beep kept in c¢old
storage till such time as they decide
to withdraw thig Notification. There-
fore, the citizen has no remedy.

Seven different High Courts in
India said, “We want to go into the
merits, we want to see whether there
was really any worthwhile ground for
detention; if there is any, we shell
keep them detained; otherwise, we
ghall consider.”

As soun as Mr. Kuldeep Nayar was
released by the judgment of the Delhi
High Court, overnight, another law
came, section 16A(9) came, namely,
any material for detention will %e
deemed to be in public interest and,
therefore, cannot be disclosed.

The Supreme Court has said in a
recent judgment delivered on 28th
April, 1876-which I call the darkest
day in the history of Indian judiciary
and for the citizens of this country.
It is a majority view; it saya:

“In view of the Presidential
Order dated 27th June, 1875, no
person hag any locus standi to move
any writ petition under article 226
before 8 High Court for habens
corpus or any other ~writ or order
or direction to challenge the legal-
ity ot an order of detention on the
ground that the order is not under
or in compliance with the Act. ™

Even if I am ablg to show that such
a detention is not contemplated under
the Act, 1 have no right to go to the
court,

.. .or is illegal

Bven if 1 am gble to show that it
is an illeghl order of detention, I
cannot challenge it.

ADGUST 13, 1078

(8t Rer) & MIS
(Ind Amét) AU

<y i vitisied by mala fdes*

Even i I wm able to ghow than em
order has bees made mola Ade, the
High Courts will not grant me leave.

or is vitlated by mala fide,
actual or legal.

What we call malice in fact and
malice in law.

“.,.or ig based on extraneous
cansiderations.”

This is the law of the land under
article 141 of the Constitution. It
is the darkest day in the history of
the Indian judiclary. I say this with
all respect to the learned judges.
This has been the end of any vestige
of civil liberty in this country. When
you have the Presidential Notifica
tion and the declaration of emergency,
there is no remedy.

1 was trying to find out from this
Government whether they have any
faith or belief in civil liberties or not.
Can you not govern this country by
the ordinary laws of the land? You
are talking of the gains of Emergency.
For industrial production, you are
using the MISA; against somebody
not paying the bus fare, you are us-
ing the MISA; against dishonest
traders, you are using the MISA;
agamnst an ordinary pessant, against
a trade union worker, you are using
the MISA. Ig it not being used
indiscriminately?! How many illus
trations do you want?

17 hrs.

What gbout the government emp-
loyees? The trade umion employees,
the association leaders, have been
picked and chosen for the purpose of
detention and dismissal The modus
operandi ig very simple. First, they
are detained under MISA, under 18A;
no grounds need be given. As soon 38
they are detained under the MIBA,
they have to be kept under suspen-
sion under the Service Rules; which-
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aver government employee is taken
«#n custody and remaing in custody
for 48 hours, he has to be suspended
fmmedistely. So, he is suspended
immediately, followed by an order
under article 311(2)(c) of the Cons-
titution which gays that the Presi-
dent or the Governor can dismiss a
government employee without hold-
jng any inquiry 1f he is satisfied
that, in the interest of the security of
the State, it is not expedient to hold
an inquiry. Therefore, the process
ig complete for dismissing g govern-
ment employee. He would have to
be given ordinarily an opportunity
to show causge, Detention followed by
no chance of release, followed by
suspension and followed by removal—
In every walk of life this is happen~
ing and when we go to the courts,
they say. 'This is not justiciable.
This is the position with regard to
the MISA. Hon. Minister, I know,
said many times, ‘Well, there may be
an abuse. Bring it to our notice.
‘We shall look into it." But who will
look into it? Those very persons
who have issued these illegal nrders,
those very persons who are supposed
to have reviewed them, those very
persons who want them to be in jail
and those very persons who have to
review the orders! A wonderful
mechanism you have developed!
Therefore, although this Bill is only
for extending the period of 12 months
to 24 months, with regard to 16A
detentions or emergency detentions,
although I cannot say that an assu-
rance was given here, an impres-
sion was given to the House, ‘Please
pass gnd support this measure because
it s only for 12 months’ Now from
12 months to 24 months and when
will it be 36 months or 48 months?
Nobody knows. Now this emergency
and you are saying that it has ful
Blleg its purpose. Although it might
have been for internal disturbances,
it hes gone to everything, the indus-
trial production, agricultural produc-
tion, family planning and what not.
Now, even Family Planning autho-
rities might be under MISA. Probab-
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ly some of them are. I fing scme
government employees have been
detained under the MISA. I am not
speaking for government employees
a3 such that they should not be
detained under the MISA. The ques-
tion is this. All these detentions are
under Section 16A, namely, nobody
is given the grounds or told the
reasons for his detention. Therefore,
frcm a Sub-Inspector, Inspector on-
wards, may be downwards even be-
cause I have heard of cases of Sub-
Inspectors going about with signed
detention orders with names not yet
filled in. I have said that earlier in
the House. So, it is from a cons-
table onwards to the Home Minister.
I do not know how many detantion
orders the Home Minister scrutinises
and passes himself. Assuming that he
does and also I believe that Mr.
Brahmananda Reddy personally may
be having an open mind and tries to
do things as dispassionately as pos-
sible, is he passing all the detention

orders throughout the country him-
self?

17.03 hrs.

[SuRt BHAGWAT JHA Azap 1 the
Charr.)

You have given such widest powers
to these Inspectors, to these Sub-
Inspectors, to these SDPOs, SPs and
what not.

Therefore, today. the civil liberties
of this country have become a matter
of—1 do not know what to say—just
charity and patronage by the Govern-
ment It is not my fundamental
right and natural right that I would
not be deprived of my liberty with-
out the due process of law for which
this country fought for and attained
independence. This is the position in
this country.

Therefore, our objection is funda-
mental. You treat it so lightly. Let
us know once for all. At least please
say what are the requirements you
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want to be fuifilled before you go on
taking recourse to this law. lIs 16A
also going to be an ordinary law of
this country? One of the very em)-
aent criminal lawyerg of this country,
Mr. 4jit Dutta~Mr. Das Munsi knows
him-once said that the use of MISA
and giving the MISA powers to the
Police aushorities has meant that
they have forgotten to carry out the
ardinary normal criminal investiga-
tion work because even in murder
<ases, instead of proceeding and mak-
ing an investigation and trying to
frame charges against the accused,
they are putting him under the MISA.
No imvestigstion is necessary. No
report has 10 be submitted They get
d of the most important part of the
Police work, namely, investigation
and sgpprebension of the accused and
proving the charges aguinst him be-
fore 3 court of law. The Police does
not have to do that. Only they have
to just get them and put them behind
the bar. Those who can pay get
released or get not apprehended. In
other cases, thoge who cannot man-
age and those against whom political
decisions are there, are put inside.
That 1s the pomnt For every reason
MISA 15 heing apphed Today we do
not know anything because such
guestions are pot admitted. We don’t
knnw how many MISA detenus are
thcre. Do not think that 1 am a‘tri-
buting any personal motive to any-
body. If I feel that Mr. Brahma-
nanda Reddy is looking into the
matter or Mr. Mohsin or the Prime
Minister or even our Chief Minister
is personally looking into the wmatter,
I am prepared to accept it, of course,
with certain reservations, because,
there are politica] reasons and politi-
cal pressures which are operating.
But even then, speaking for myself,
I am yprepared to say, yes, Mr.
Siddhartha Shankar Ray or Mr,
Brehmananda Reddy will not do
things just ol of spite But to whom
are you giving these powers? Will
they use these powers properly? A
person may not have g legal right o

AUGUST 13, 1978

(St. Rez.) & MI5
(3nd Amdt) Bijl

4ot inlo a trajp i he hps not get
money, He is a poor man and
doas not hawe the monsy to buy
ticket. He 4s detained under MISA.
A bus passenger is detsined under
the MISA. It is bappening to any~
‘bady and everybody, My only ve-
quest to the don. Minister is this:
Fease tell ug what are the standards
of hehaviour which you want before
you slop daking recourse to MISA.
You say everything is normal. ¥ou
say that you have achieved substan-
tial gains,~unthought of, undreamt of
gains,—under this emergency. You
spy, the country is peaceful. You swy
there is no agitation. You dan't
allow other parties to hold meetings.
You say everything is good. You
say shat agricultural and industrial
production hag incressed and that the
mandays lost 48 almest nil. What sort
of gocd behawviour you want to get,
before you siop using these laws and
the detenus sre released? MPs and
others are there in )ail for more then
12 months and they continue to be in
jail Do you want to say fthat while
they are in 1ail they have continued
with such gactivities or they are to
continue there unless they surrender
$n winting” Does it depend upon
your subjective feeling? These are
the things which agitate our minds.

Therefore, 1 submit, the emergency
has done you good But whether it
has dune the country any good, it is
for the future historfans to judge and
to write People continue to rot in
3ail without trial and even the mini-
mum junsprudential system available
In any civilised system of Govern-
ment 1s not available here Why
should « citizen be deprived of his
liberty? Even 1f the prosecution does
not have to discharge the onus of
proof at least the accused should get
an opportunity of proving that he is
innccent  That opportunity §s not
there. Regarding the application of
this law against political parties, we
know this very well.

So far as Presidentiat notification
under Art. 359(1) is concerned it is
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wat being withdrawn, Even i you
&eep people under detention under
MISA why don't you aliow the ac-
cused to go to court? Courts are not
enamoured of citizens’ rights these
days. I said this while speaking on
the Judges Remuneration Bill. Sume
of the Judges have a feeling that
some people can do no wrong. I say
this on the floor of the House with all
sense of responsibility.

8ir, therefore, the position is this.
Why are you afraid of the courts?
Is it because the Courts are given
complete—hblanket power? No. Fortu-
nately, there are always some honour-
able exceptions and even in the all-
pervading gloom, some judges are still
able to rise to that occasion. I do no!
say that. I have always many times said
that I do not subscribe to the view
that whatever Government does is
wrong. I do not subscribe to that
view., The Government may do wrong
in one case out of ten. Then what
about that one person? He will have
no remedy and he will have to go or
write to Shr1 Reddy who will send it
to the Insvector and the Inspector will
send a report and from that channel
it will go to higher-up. And, Mr.
Reddy. will write back and say that
the case has been reviewed and his
detention is justified.

The whole thing has become a
mockery. Therefore, so long as 359 (1)
is there, habeas corpus petition is
out of one’s reach. There is still a
provision for the arrest. If a person
under MISA detention is released and,
if according to government, he is
misusing his freedom, then immeda.
tely, on the same ground. without
disclosing it, he can be re-arrested.
What happens? After 12 months
period expires. what is the position?
T know that Mr. Nurul Huda has writ-
ten to me by sending a copy of the
order. He is in Assam Jail—Nowgong
Jail—he had een detained there and
by issuing another order, he was
brought out of the jail and that formal

(St. Res.) & MIS 2f6
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ceremony is gone through but after he
is brought to the jail gate, by another
order, he is taken back. In that case,
the grounds are given,

I appeared before the Assam High
court on his application. Please be.
lieve me that the hon. Chief Justice
sitting in a Division Bench, asked the
Advocate General of Assam how
he supported this illegal detention.
The Advocate General said ‘My Lord,
his application is not maintainable’.

Because of the Supreme Court’s de.
cision, although hig detention is other.
wise illegal, the Chief Justice has con.
firmed that he cannot give any order
because the habeas corpug petitions
are not maintainable even if the de-
tension is illegal. This is the case.
You do not play with the .people’s
rights. You may say that their number
is very minima-—we do not know please
tell us in how many cases, you have
applied Section 16A of MISA? We do
not know it.

We would like to know in how many
cases you have reviewed and on re-
view you have released them. Then
only I can know that Government is
so keen about it; they are really ob-
jectively applying the law and
not subjectively and on review, if it
is proved that since there is no case
for further detention, so and so has
been released. Tell us and tell the
people of the country about this. You
do not take the people of the country
into confdence anc you do not even
take Parliamen: irto confidence Those
‘~who do not subscribe to particular
views, you treat them as second-class
citizen or anti-nationals and un-patrio-
tic.

Sir, I refuse to subscribe to this view.
This is the attritude that has teen taken
Can I not honestly believe that the
country's progress lies in a different
direction?

in the cose of whosoever goes not
agree or whosoever is acting mala fide,
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if he is a traitor to the country—because
this is your approach—and if you have
evidence and if you want to take action
against him—take action against him.
In the ordinary law, there is a pro-
vision in the Indian Penal Code—a
move strict provision—for treason and
You may prove it. But, you cannot
Prove it; still you want to keep the
people deprived of their rights without
any opportunity being given to them.

Therefore, Sir, the emergency deten-
tion under section 16A—the justifica-
tion for which was that it was only
for a limited period as was held out.
I am not using the word actually, but
that was the impression given—was
intended to be for not more than one
year. More than one year has elaps-
ed—about 15 months have now elaps-
ed—may be fourteen months at least—
what is now the objective situation
which you want in this country under
which you con release them? Is there
any assurance that this will not go upto
36 months? Is there any assurance
that this will not go upto 48 months?

I therefore submit—I will take just
half a minute more before I sit down—
what Mr. Justice Bhagwati said in the
fagu show case—in the last case—he
had expressed great unhappiness over

the way in which the MISA was being
applied.

He has said:

“We must remember that it is a
constitution we are expounding—a
constitution which gives us a demo-
cratic republican form of govern-
ment and which recognised the right
of personal liberty as the most
prized possession of an individual.
Shall ‘we not then lean in favour of
freedom and liberty when we find
that it can be done without any vio-
lence to the language of the consti-
tutional provision? Shall we not
respond freely “and fearlessly to the
intention of the founding fathers and
interpret the constituffonal provi-
sion in the broad and liberal spirit

AUGUST 12, 1976
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in which they conceived it, instead
of adopting a rather mechanical and
literal construction which defeats
their intention? '

The power to detain without trial
is itself a drastic power justified
only in the interest of public security
and order. It is tolerated in a frec
society as a necessary evil. But the
power to detain a person for life
without trial is something unthink.
able in a democracy governed Yy
the rule of law. It is a draconic
power subversive of freedom and
liberty and car have no place in our
constitutional arrangement.  To
grant such a power would be to des-
_troy the democratic way of life, to
annihilate one of the most cherished
values of a free society and to vest
in the State authoritarian power
which is the anti-thesis of the rule
of law. It would rob the funda-
mental guarantee of personal liberty
of all meaning and content and re-
duce it to a more husk.”

Now, he has changed his views but
what he has- said in the minority
judgement will be more cherished in
future. Therefore, with all humility,
sincerity, seriousness and whatever
emphasis we have, we oppose this Bill
on principle because it goes beyond
the implied representation made
by the Government. Therefore, Sir.
I say let the hon. Minister at Ieast
tell us when and where he will stop.
whether civil liberties will continue
to be your bug bear....

SHRI DINEN BHATTACHARYYA
(Serampore): Sir, I may be allowed
the right to reply on his behalf.

MR. CHAIRMAN: Under the rules
only the Member who has moved has
the right of reply and nobody else
You can speak all right but not reply
on his behalf.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANAND
REDDY): Sir, I beg to move:
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“That the Bill further to amend the
Maintenance of internal Security
Act, 1871, be faken into conai-
deratfon.

MR, CHAIRMAN: Motion moved:

“Thig House disapproves of the
Maintenance of Internal Security
(Amendment) Ordinance, 1976
(Ordinance No. 5 of 1976) pro-
mulgated by the President on the 16th
June, 1976."

“That the Bill further to amend the
Maintenance of Internal Security
Act, 1971, be taken into conside-
ration.”

Shri R. 8. Pandey may speak.
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